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LEGISLAtIVE A I~ . 

Th-uT8day, 25th February. 1926. 

The Assembly met in the Asserr..bly Chamber at I~ve  of. the Clock. 
Mr. President in the Chair. 

lIOTION FOR ADJOURNl\:lENT. 

HUNGER STRIKE BY THE BENGAL STATE PRISONERS IN THE MANDALAY JAIL. 

JIr. T. O. Qoswami. (Calcutta Suburbs: Non-Muhammadan Urbim): 
Sir, I seek your permission to move for the adjolJ!Dlllent of the business of 
the Assembly to discuss a definite matter of urgent public importance, 
and that definite. matter of public dmportance is the serious situation ill 
Mandalay Jail caused by the political prisoners from Bengal having gone 
on hunger-strike, in the light of the hitherto unpublished evidence before 
the Jail Committee of 1919-20 regarding the opinion of certain authorities 
with regard to the inhuman treatment of political prisoners in jail in pre-· 
"ious years which has this morning been made public. 8.ir, I seek your 
permission to move the adjournment of the House on this issue, and if the 
Honourable the Home Member opposes it, I will explain my reasons in 
greater detail. Otherwise I shall wait WI I move my motion of adjoum-
ment. 

".l"he Bonourable Sir Alezander Kudd.iman (Home Member) : I do 
oppose it formally, Sir, because the matter was brought to my notice 
yesterday, aIld I have endeavoured to get full information as to tlie actual 
facts which I have not yet been able to do. That is as regards the hunger 
strike. As reganls the publication of certain evidence which has been link-
ed with the hunger strike, I do not see that that can be a matter of 
public importance. I merely oppose it on the ground that I shall not 
be in a position to give a proper reply. oft t~e. question of the hunger strike. 

: .. ,<1.. i: .' .. '_ 

JIr. PrealjIeDt; The fact that the ,Government is not ready to give a 
proper reply to the question raised by the motion for adjoununent is no 
ground on which the Chair can disallow that motion. I hold that the 
matter proposed to be discussed . is ~ in order; but as the Honourable Hie 
Home Member has taken objection; I aSk Members who are in favour of· 
leave being granted to rise in their· seats. 

(A number of Honourable Members stood up.) 

There are more than 25 Honourable Members in fa.vour of the motion. 
and I, therefol'e intimate that leave is granted to the Honourable Mem'ber-. 
The discussion of the motion will.be teken up at .( 0 'dock. 

( U99 ) . A 



STATEMEK'f OF BUSINESS. 

The Honourable Sir Alezander Xv.dd1maD (llome l\lember): With your 
pennission, Sir, I desire to make a statement on the 'Subject of the pro-
bable course of Government business next week. :Honourable Members 
are aware that Monday, the 1st of March, has been appointed for the pre-
sentation of the second portion of the Budget. The state of Government 
business is such that we are obliged to put forward some business after the 
presentation of the Budget and the introduction of the Indian Finance 
Bill. Motions wall probabl:y be made for introduction of Bills dealing with 
the following subjects? 

(1) Cotton I st ~' Statistics, 
(2) Archreological Trusts, and 
(3) Amendment of the Indian Divorce Act, 

and thereafter motions will be made to take into consideration and pass the 
Indian Tariff (Amendment) Bill as reported by the Select Committee and 
to take into consideration and pass t·he following Bills:-

(1) The Code of Civil Procedure (Second Amendment) Bill, 
(2) The Legal Practitioners Fees Bill, 
(3) The Madras Civil Courts (Second Amendment) Bill, and 
(4) The Delhi Joint Water Board Bill. 

.-
~ e ea te  a motion will be made to take into consideration the amendments 
made by the Counc.il of State in the Madras Civil Courts (Amendment) 
Bill. The next motion will be to reier to Select Committee the Indian 
Bar Councils Bill. If time is available on the conclusion of Government 
business the motions of Mr. Rangaswami Iyengar and Mr. Duraiswami 
Aiyangar for the amendments to the Standing Orders of which they have 
given notice will be taken. In order to give Honourable Members tim{' 
to study the Budget papers, the House will not sit on Tuesday, the 2nd 
and Wednesday. the 3rd. Thursday; the 4th, and Friday, the 5th, have 
been allotted for the general discussion on the second portion of the Budget. 

nan Bahadur W. x. HU88&DaIly (Sind: Muhammadan Rural): May 
I know. Sir. if the Honourable Member will give an ;indication as kJ 
what day will probably be allotted for the Frontier Province Resolution? 

'I'Ile Honourable Sir Aluander Xudcliman: Yes, Sir. The Resolution 
''On the Frontier Province will be put down on some date between the 18th 
and the 24th. • 

Mr. Amar Bath Dutt (BurcMvan Division: Non-Muhammadan Rural): 
~  I knp}V whether there will bp.· a.,n:v a~ allotted for non-official Bills? 

.The Honourable Sir Alaander· v. ~a  No. Sir. 
( 1800 ) 



DEATHS O:F Mil. T. Y. SESiIAGIRi AYYAH A~D SIR 
MUHAMMADBHAI HAJIBHAI. 

Sir P. S. Slvaswamy Atyer (Madras: Nominated Non-Official): Sir, I 
",,-ish to refer to the sad news wbach has been received this morning of 
:the 'death of a verv esteemed Member of the first Assemblv-I refer to 
.my old friend, . t ~ late Mr. Seshagiri Ayyar. Aft.er a ve~  successful 
'career at the Bar, he was appointed to the High Court in Madras and 
.served with credit and distinction as a. Judge of the High Court for a 
.period of about seven years. After his retirement he was nominated ~ 

tbe Government as a non-official Member of the first Assembh-_ He took 
·a keen interest in the businesj; of the Assemblv and was ~ one of thl' 
'leaders of the Democratic Party which was f0rrned in the first Assembh. 
He devoted himself heart and sOul to the business of the Assemblv and hill 
·services were of great value and assistance to that Asse l~ . After the 
·expiry of hiB term as a Member of the first ABSembly, he devoted tht' 
remaining years of his life to public work. The work that he did ap; 
.President of the Flood Relief Committee in Southern India after the devas-
tation wrought by the unprecedented floods in 1924 was most valuable. 
He toured through· all the affected tracts, and he did everything he could 
to bring relief to all those who suffered from the floods. If he had been 
-spared longer, he would probably have done equally valuable· service!! 
to the pUblic. His l08s is one which will be mourned by the public of 
Madras, which has lost a distinguished citizen. and to this House it is tht: 
'Ioss of a highly esteemed Member who helped to build up its traditions. 
I wish to express my heartfelt sentiments of apprPeaation and sorrow 
fAt his death, and I am sure that my feelings will be j;hared by eve ~' 

'Member of this Assembly . 

. Da.D Bahadur Sarfaru B1UIII&in Khan (Patna and Chota Nagpur 
'cum Orissa: Muhammadan): Sir, I whole-heartedly associate myself with 
.what has fallen from my Honourable friend, Sir Sivaswa.rny Aiyar. I should 
be failing m ~ duty, Sir, if, as a Member of the first Assembl)-;"I did 
not sav a few words on the matter. I had not the fortune of knowing 
Mr. ~s a i i Ayyar before, but I 'knew him well in the Assembly: His 
integrity, his patriotism, his high sense of duty. his intense desire to do his 
duty in the Assemblv, his whole-hearted devotion to the work that h(· 
·took up, the fact t ~t he was the Leader of the Democratic Party, hif' 
fair sense of justice.-al1 these combined to endear him to all who came in 
'Contact with him. In short the more I saw and knew the late Mr. 
'Seshagiri Ayyar, the more I loved f!:Dd respected him. . 

SIr Darcy LlDd8&y (Bengal: European): Sir, I desire to associate m.,-
'C ll~l e  and myself in the expression of great sorrow and regret at the 
'10S8 the country has Buffered in the death of Mr. es ~  Ayyar. As a 
Member of the nrst Assembl:v, I well recollect the great ability with which 
he IPd hisPartv. He was ever courteous and attentive t<> his duties. He 
--commancled the ~ test respect from all sides of the House; and that the 
country t:hould be now deprived of his services is a great loss. I hope. 
,Sir. YOll will convey to his a il~ the expression of our, grief at hisdeat,h. 

Mr. A. BaIl,uwami Iyengar: (Tanjore rum i i l~'  Non-Muham-
madan Rural): Sir. I reQuest your penniss.ion to associate myself with all 
that has fallen from my Honourable friend Sir Siv8Bwamy Aiyet' in respect 
'(If the sad lOllS whi('h our ·countrv haA 8UtfPred in the death of ).fl'. "T. Y 
-Rpshagiri A~ \'a . Sir. I had the' good fortllnP of being ~is pupil aDd lat,er 

(  1 ROl ). A 2 



1802 LEGISLATIVE ASSEMBLY. [25TH FEB. 1926. 

[Mr. A. Rangaswami Iyengar.] 
01). his colleag,ue in many of the public activities with which he was. asso· 
ciated before he was on the Bench, and I knew how well, how· anxiously, 
he worked in the cause of the Congress during all the time he was at the-
Bar After his retirement frop1 the High Court his work in the Assembly 
has been of a character to which ample testimony has been borne already 
by his then colleagues in the House, and I feel sure, Sir, that if he was not 
able to be here in the next Assembly, it was because he had sustained a. 
State office and became a retired Government servant. I have every reason 
to think, Sir, that had he been spared, he would have been able to render too 
our province and to the country great public services and I feel, Sir, that this 
House should give expression to the feelings of the great loss which we have 
sustained in his death. 

JIr. BarchaDdrai Vishindu (Sind: Non-Muhammadan): Sir, I also jom 
with all the Honourable .Members who have just now spoken about the sad 
losS the cOUntry has sustained in the death of Mr. Seshagiri Ayyar. My 
friendship with him dates back to the time when he graced with his 
presence the Indian National Congress which was held at Karachi in 1913. 
Soon after that he VI'as appointed as one of His Majesty's Judges in the-
High Court of Madras, and his judgments reported in the Indian Law 
Reports comm"anded very great respect and admiration in my province". 
Then, he was also the leader" of the Democratic Party of which I was Q 

member. All that has been said about the services that he rendered, the 
integrity of his character, and his nationalism, I endorse completely. ~I  
great grief is that it was only recently, about a month or SO back, I re-
ceived a letter from him enjoining me to take a particular action in the-
matter of a certain public policy. It was therefore a rude shock to me-
just now to hear from Sir Sivaswamy Aiyer of this sad loss. I also join 
with Sir Darcy Lindsay in requesting you, Sir, after this House has re-
corded itsvot-e on the subject, to convey the sense of grief of this Assembly 
to the family of the deceased." 

*lIaulvi 8ayad J[unuza Sahib Bahadur (South Madras: Muham-
madan) : Sir, it is my painful duty to associate myself with the previous 
speakers in the expression of my sorrow at the demise of a great friend of 
mine, Mr. T. V. Seshagiri Ayyar. Not only did he belong to our province-" 
Sir. but he belonged to the same district from which I come, Trichinopoly. 
Both my deceased friend a"nd I were colleagues in the Madras Legislative-
Council under the Minto-Morley Refonns, when he represented the-
University of Madras and I represented the Muhammadan constituencv. 
He was" one who evinced much interest in t ~ cause of the coUntry; iie 
w.as one, Sir, who did yeoman" service in this Assembly by espousing the 
cause of Indians; he waS one, Sir, who took an active interest in the recent 
floods which "devastated -the Taiijore and Trichinopoly districts Such a. 

"toss we cannot forget; it is irreparable. He was an iiltimate and personal 
friend of mine: and so, Sir, I feel the intensity of this calamity an the 
more. " With these few words, I' resume my seat. " 

LIla Lalpat Jr.ai {Jullundur Division: Non-Muhammadan): Sir, in the 
absence of the" Leader of the Swaraj Party I want to associate 'that. Party 
fully with all that has been said before about the late Mr. Seshagiri Ayyar. 
Personally too, I· want ""to" asSociate "myself whole.heartedly" with the re-

" marks ~ at have been made by previous speakers. Iii him India has" Tost 
·Speech not corrected by the Honourable Member. 
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.a Hon of great talents, of high character and one who was both able as well 
as dutiful. and we, on this side of the House, are all extremely sorry to 
hear this shoc1dng news. We request the President of this Assembly to 

ve~' our grief to the members of the family 6f the deceased. . 

*Jlaulvi Abul J[aaem, (Bengal: Nominated Non-Official): Sir, I had 
the honour of being one of the colleagues of Mr. Seshagiri Ayyar in the 
first Assembly and I join in the expression of my ·reverence to the memory 
()f our departed friend. Althougi!. we met more intimately in this House, 
r had the honour and the privilege of knowing him some years back. As 
has been mentioned by mv friend Mr. Harchandrai Vishindas, he was one 
·of t~e active memberS of the Congress when it was in its infancy. Sir, we 
have been told that the law is a jealous mistress and she does not allow her 
votaries tn do anything else, but Mr. Seshagiri Ayyar, though he was in 
flourishing practice, had and did spare time for public work and public 
service. Sir. m.," regret is that we are losing one by one the stalwarts and 
what is more regrettable is that their places are not filled up. Sir, we 
have heard expressions of regret from lUI sides of the House and that 
speaks highly of the reverence and esteem in which our late friend was 
11eld. The news has come to us as a shock. 'Vhile associating myself 
·with all that has been said about Mr. Seshagiri Ayyar, whose cJ.eath we 
all mourn, I also want to bring to the notice of this House and to your 
notice, Sir, the sad death of an ex-Member of the first Assembly, I mean, 
1=;ir Muhatnmadbhai Hajibhai. He waS tbe Sheriff of Bombay, a member 
of the Corporation of Bombay and as a Member of this House he did excel-
lent service. Thol1gh born with a silver spoon in his mouth, he devoted 
himself to the service of his community and his country and his death is a 
~a  loss not only to the Muhammadans of Bombay but to the Muslim com-
munity and to the people of India in general. I hope, Sir, my colleagues 
here will join with me in my request to you to forward an expression of 
'OUr sympathy and regret at his sad death to the members'of hiB famil,: 
'!'be Bev. Dr. :I .•. JIacphaU (Madras: European): Sir, it has come 

-as a great shock to me. t() hear of the death of Mr. Seshagiri Ayyar. I 
have been associated with hinl during the past 17 yE'!8rs in educational 
matters, as he took a very prominent part in ail the University attairs in 
Madras. Although we differed sometimes, yet we remained good friends, 
and I can onlv sa\' that I would like to 8S8OCiate mvself with all that has 
been said in conveying the sympathy of this House io his friends and rela· 
tions, and to express my own deep regret at the death of such a kind and 
cultured gentleman . 

•• .T8II!Uladii •• Meh\& (Bombay Northern Division: N ~ a 
·inadaa. Rural): Sir, I beg to usoclate myself with all that has been said 
about Mr. Seshagiri Ayyar and I d6 not think I need add anything more to 
the tribute of praise that has already been paid b.v other Members. fu add 
to· oUr misfortunes WE'! have the shocking news of the death of Sir Muham-
J»'adbhai Hajibhai, who was a Member of the last Assembly and who W88 
a·sitting member of the Bombay ~i i al Corporation. Sir, as a colleague 
:in the Bombay MlDliripal Corporation, I a ~ into the closest contact with 
Sir Muhammadbhai Hajibhai. In fact, we were sitting together, at the 
meetings' of the Corporat.ion day by day. And I .take this opportunity of 
t1tating thst..·8-more generous heart never beat in B human body. Sir, he 

~ -.------------
"Spet'Ch not l'Ol'Tected hy the Honourable Member. 
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was a Muhammadan, but hewaslndian in sentiment and Indian in ideas. 
I know that he made no' distinction of race or creed lind to the ;younger 
members of the C("rporatioll the late Sir :\:luhammadbhai Hajibhai was like 
a father. ,.He was generous to a fault and Sir lIuh8IDD}adbhai Hajibhai'l> 
like will not be seen for man" man'\' years to come either in the citv of 
Bombay or anywhere else.' • • • 

The Bonoura.ble Sir Alesander Kuddiman (Home :\Iember): Sir, the· 
AssemblJ has, indeed, suffered two ea ~' losses to-day in the death of two 
01' its fonner distinguished Members, one from the l>residency of Madras 
and the other from tbe Presidency of Bombay, and we lament the los8 of' 
those men, who Jun.-ing held high office, came forward and took their part-in. political life. As regards Mr. Seshagiri Ayyar I onl;\' made his acquaint-
ance when .he C8m(' here in the first Assemblv. But anv of tliose who met 
hiln even once could not have' failed to av~ been struck 6y the extreme' 
c4aml of his manner and his great personal eourtesy. He was a most 
picturesqm' figure. He seemed to me cut like an italian 
cameo. I think there were few . who had dealings with him-
who were not impressed with the personality of one who always struck me 
as being the truest type of Southern India gentlemap. As regards Sir 
:\:Iuhanunadbhai Bajibhai, I regret that I do not recall his persona}! 
acquaintance. But from his distinguished career and from the very high 
tenus in which he has been referred to by mv' Honourable friend Mr. 
Jamnadas Mehta I feel that in' hhnalso th'c Hquse has lost a great man. 
I ussociate mypelf and those behind me in the expressions of regret that 
have fallen from Honourable Members, and I join with them in requesting 
that you, Sir, will communieate the feelings of the House to their bere.aved 
families. . 

Kr. C. Duraiswami .Aiyang&r (Madras ceded districts and Uhitoor: Xon-
)Iuhanunadan llural): Sir, if I have trieil to catch your eye .so often-
to-day on this motion it is because I feel·that I will not be justified in 
kecping silent on this occasion without' referring to ~  matter in which I 
hllvebeen particularly obliged. to the late Mr. Seshogiri Ayyar. That is' 
a f>ervice whic.h he rendered to the public which has not been referred to 
till·now to-day and it is for this reason that I now rise to spook. Sir, out 
of the Tirupliti Temple D~ ' two high' schools and a Sanskrit college-
have been maintained. By a single stroke of the pen the Madras IDgb 
Court declared them to be illegal expenditure of temple funds, and the 
next day both the two high schools and the Sanskrit college had to be 
closerl. On that occasion I approached the late Mr;Seshagiri Ayyar and he 
ushered into the Madras Legislative Council a Bill called' the Tirupati 
Devasthanam Schools Bill and worked so vigorously over it that, even 
after h.e was elevated to the bench of the High Court when the Bill was 
still e i ~ before the Madras e~lati e Council, he lent me all hi" 
perSot).ol influence both to see that the schools were not clOsed but main-
tained during the pendency of the Bill in the Legislative Council and 
to. ~i  the successful passage of the Bill into law. It wall due to him 
toot ,the Bill SooD. passed into an Act. That, Sir, ~ave the first statutory 
recognition in this country to the surplus funds of a religious institution 
being utiliRed for objects' of nublic interest by the application of eypre$" 
doctrine. 'rh!l,t is a matter, Sir, which is also. known to Sir Sivaswamv 
Aiver becaul!c he wns then a Member of the Executive Council of Madras 
and he also had his part ~DI gottin!'; tha.t Bill ]l)6SBE'«l. ] feel personalty 
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obliged to him in that connection and I can never forget the occasion when 
he worked heart and soul with me in the maintenance of the sehool& 
thJ'Oughout that i ~e ve i  period, when the Dev8st·hanam withheld aU 
its sUpport on account of the judgment of the High Court. And we DOW 
find, Sir, on the Madras Legislative (.'.ouncil Statute-book an Act which 
will nlways make him immortal in the memories of the public of Madras. 
Sir, I thcrefore feel that I am personally bound t{) assoe!ate myself with 
all the sentimcnts that have been expressed in this Assembly by Sir 
Sivaswamy Aiyer and other spea'kers. 

Mr. PnIldat: I am j;ure Honourable Members of this House will 
permit me to associate myself with all the sentiments and feelings that 
have been expressed on this ooclision. There is absolutely no doubt that 
the country, as ~I. whole, and this Assembly in particular, have sustained 
-.1. heavy loss by the death of these two distinguished public men and it 
will be my duty to communicak to the families of the deceased the· 
condolences of j his House. 

ELECTION 0:1<' A 1) ANEL FOR THE CEN'fRAL ADVISORY COUNCIL-
FOR RAn..WAYS. 

The BoDourable Sir Oharles Innes (Member for Commerce and Rail-
ways): Sir, I ask :,'our permission to moV'e two fonnal lIlotions which are· 
not on the Agenda paper. The first ~s as follows: 

.. That this Assembly do proceed to elect, ill such manner as may be approved' 
by the Honourable the President, a panel consisting of eight ~l'II hom ','Which, 
~i  shall be selected to st'rve on the Central Advisory Council for Railways, as· 
provided for in clause 6 of the Resolution adopted by the Legislative Assembly on 
the 20th September, 1924, on the subject of separation of Railway Finance." 

.aulYl Abu! Kasem (Bengal: Nominated Xon-Officia:l): Sir, l' have 
a. question to ask the Honourable theCommeroe ,Member. ,.,The a~ a.  

Advisory Council is composed of members elected by this House and the' 
Council of State apd, as ez-o/ticio members. members of the Railway' 
Fin:ance Committee. Members of, ·the Railw&'y Finance Committee fom} 
part of the RaiJ"ray Advisory Council, but before the Finance Committee-
is elect-ed, how can youoonstitute the Advisory Council? ' 

The Honourable Sf: Charles Innes: The Honourable, :Member hadbeUer 
wait for, my next, motion which provides for the Railway Finance Com-
mittee. 

The motion WAS adoptod 

I~ C I N OF THE A~' DIN  FINANCE COl-IMI1'TEE FOR 
RAILWAYS. 

'.l'Ile HOD01Il'.ble Sir Obarl .. laDes (Memher for Commerce and Rail~  

ways): Sir,1 beg t{) move: 

, .. t:hat this Assembly do proceed to' elect· til sl1t"h mann(>l' as may be approved' 
by the ·H-onourable the President, "leven members from the Asseinbly who shan be 
l·equired. to serve .on the St&ndinlt Finance Committee for Railways, as provided for, 
ill clause 6 of the .lle~l ti  a te~ by the Lep:islative Ass(>mbly on the 20th ~te 
ber, ~  -Oil tht? subject of separatIon of Railway Finance." 

, Sir. may:1 very. respeotiully in moving this motion draw the attention-
of tlle House tn tho sll~ e ti  made 111Ft yeAr during the Budgd dehnte 
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by Di~' D Bahadur Ramachandru Rao, which suggestion has received the 
strop.g support of the Standing Finance Committee for Railways, that, 
in order to secure continuity of personnel, the House should only consider 
t·he advisahUity of re-electing two·thirds of the existing Memben. 

The motion WIllS adopted. 
llr. PreaideD.\: I may inform Members that, arising. out of the motions 

which have just been carnea, the office of the Assembly will be open to 
receive nominations up to 3 P.M. on Friday, the 26th February, and the 
.elections, if necessary, will take place in this Chamber·tJn; MOIUlayr the 
1st M.ateh by the usual method, namely, the single transferable vote. 

'THE RAILWAY BUDGET-LIST OF DEMANDS-contd. 

SECOND STAGE. 

Expendit'IWe from Re6fflNe-colltd. 
DEMAND NO.4-WORKING EXPENSES: ADMINISTRATloN-contd. 

IndianiBation of the Railway Serviccs-contd. 
JIr. JlreBldeD\: Further discussion will now proceed on Mr. Mahmood. 

:Schamnad Sahib Bahadur's motion: 
.. That the Demand under the head 'Work,ing Expenses: Administration' be 

_l'educed by Rs. 1,000. " 

"J[r ••• K. lShaDmuldwn O1Le\t)' (Salem and Coimbatore cum North 
Arcot: Non·Muhammadan Rural): Sir, I am sure that Government have 
for some time realised what keen interest Honourable Members of this 
House do take in the. question of the Indiariisation of the railway services. 
If I remember cOlTectly, last year, on the motion of mv Honourable friend 
from Madras, a motion 'was passed which practically amounted to a vote 
of censure on the Government for not having ~e  effect to t e~ s 
·of this House on this matter; IIUld yet in spite of this fact it is very signi. 
'Scant of the way in which the Railway Department respects the wishes 
and feelings of this House that thero is absolutely no reference to this 
question of Indianisation in the budget speech either of my Honourable 
friend. Sir Charles Innes, or of my Honourable friend, Sir Clement Hindlev, 
in the other pLace. Fortunat.ely for us there is some reference to this 
question in the Administration Report issued by the Railway Board for 
the year 1924·25. In that Report in Cbapter 5 a'table is given· which gives 
·it statement showing the number of J!'azetted 'officers and o"ffieers of cor. 
responding rank employed in CI,ass I Railways on the 1st April 1925, as 
compared with the !st April 1004. A careless reader of this statement is 
liAble to be misled liS to the exact pace of the process of Indianisation. 
It would appear at. nrst sight. Sir. that out of an increase of 43 omcers of 
gazetted rank 38 are Indians. 6 are Europeans, and there has t)een a 
decrease in the number of, Anglo·Inelians bv one. So far as the net 

. figure of increase is concerned. this . figure is perfectly CQlT80t. 
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but, Sir, what is the real state of affairs? I see from the statement that 
the total additions to the gazetted rank is 87 and of this 87, Indians are 
44, Europeans 36, and Anglo-Indians 7. . 

The Honourable Sir 'Ohai'lel IDDeI (Member for Commerce and Rail-
ways): Will the Honourable Member kindly explain how he gets the figure 
87? 

. Mr •.•• X. ShaDDallkllam Olleu,: Yes Sir. In this table the last 
column· shows the decrease and increase. Take, for example, the Bengal 
Nagpur Railway. You find under the column .. European" the figure 
plu8 9, which means that 9 Europeans have been recruited to the service 
I)f the Bengal Nagpur Railway; so that if you add all these plU8 figures 
under the .. EuropeaD " column you find that 36 Europeans have been 
recruited, 7 Anglo-Indians P.Bd 44 Indians; so that out of a. total recruit· 
ment of 87 officers, 44 are Indians, 86 Europeans and 7 are Anglo-Indians. 
I suppose my reading of the statement is correct. Therefore the percent-
age of increase of the Indian element in the gazeUed rank is not really 
so great a8 would at first sight appear from this table. 

Sir, the two great problems of Indianisation of the railway service are 
these: firstly. to enable Ind.ians to rise from the lower to the higher. sub-
crdinate grade, and seoondly. to provide for the recruitment and training 
of Indians to the superior staff in the railway services. Sir, one of the 
excuses given by Government for the charge that Indianisation has not 
progressed a8 rapidly as this House would desire is the fl¥!t that there 
are no suitable Indians trained for these posts. The question,' th6refore, 
at the first stage of Indianisation resolvBS itself into this, !I'h,* steps baY€, 
Government definitely taken to establish suitable. cen:tres of training, so as 
to enable Indians of the lower subordinate class t{) rise to the superior 
subordinate grade, and also what has been done to facilitate the recruit-
ment and training of Indians to the superior staff? Sir, my Honourable 
friend, Sir Clement Hindley, speaking yesterday in this House, said that 
very many Honourable Members did JlI)t Pel'hapa. rei).lise·the splelldid :work 
that is ei ~ done by the school that· has just been opened at 9hnndausi. 
I confess that I personally do not ku.pw . ~ ~ ~ tb,is s ~l at 
Chaodausi at all, but if Honourable Members of this House do not knOll· 
~ t i  about what is being done by this school, OE: what is. being done by 
Governm.ent to increase facilities for training Indians to qualify them-
selves for the superior staff, the mil'ltaJefl does not lie with the H. ~a le 

Members ·of this House, but it is ~ io the fact that we are not given 
a ~  informat.ion on this point. , 

Sir, in the Administration Report for 1924-25 in paragraph 94 it is 
stated: . 

.. The question of evi i~ s ita ~ means to enable Indians· to rise from the 
1nwer to the highel' subordiliate lP"ade was considered at a meeting of the Rail".y 
Board with the Allents oftbe principal ·railways. and the ~ i  al'ri\"ed at 'W8S 
that the maoin requisite was a definite scheme of training fOl· Ule lligher snbordioate 
appointments. .. . 

A wonderful conclusion this that, the Railway Board has arrived at 
.. after conference with the different Agents,of the Rail a~  Administration! 
They have come to the oonclusion that the mR.in requisite was a definite 
""Icheme of training for the ltigher subordinate appointments. a~  I Ask 



1808 LEGISLATIVE ASSBMBLY. [25m :FEB. 19'26 .. 

[Ml'- R. K. Shanmukham Chetty./ 
what has been done to inaugurate this definite scheme for training for the 
higher subordinnte appointments'! My Honourable friend is hOldmg up 
some paper in his hand; I do not know what ;thllt paper. is or what. the 
contents of that paper are. One would naturally have expected' that on a 
question about whi('h, as I said, this House feels so strongly and su ee l~'  
the Honourable :\{ember for Commerce would ut least have given s l~' 

indication in his 8peech of what is being done in tbe m"t.ter.. SU-I I1ltly 1. 
I!uggest to the H ~ a le the Commerce Member and the HOllourablethe: 
Chief Commissioner for Railways that, if it is not possible, in the. short. 
debate that we a~' hllve to-day to give the exact details of What is e~  
dane bv Government in this direction, the Railway Board should at least 
pleCilare Il memorandulll explaining in detail what' is ueing done by them· 
to increase the facilities given for training Indians so IlS to enable them to. 

. quaMy themselves for the' superior !ltaff of the railway administration. 1. 
would suggest to the Honourable' tbe Commerce Member I\nd to my. 
Honourable friend the Chief Commissioner to prepare such 1\ memorandum· 
and place it in the hands of the Honourable Members so that }iembe1'8. 
might judge for themselves whether, when the Honourable Commerce· 
Member spea.k8 of his efforts to increase the pace of Indianiflat.ion, bl' 
really means what be says. Sir, t am prepared to concede that the· 

Government are actuated by an hOllef;t desire to increafle the Indian ele-
ment in the railway flervic;s 

JIr.B. DaB (01';f;8a Division: ll.~ all a a  Question. 

JIr. It. E. Shanmukham Chatty: I>ersonally I am prepared to take thE" 
word of the 'Commerce Member when he says he is actuated by an honesi 
motive. I say I at least am prepared to take my Honourabi(· friend Sir-

Charles Innes at his word when he san he is honestlY actuutpd by i~. 
desire to i e~se ihe Indian clement iIi the railway se1';'ices . 

The BODourable Sir Oharlea lDDe.: Thank you. . ". '. "-

JIr. B. E. SbaDmaJdlam OheUJ: But I would like him to tell t i~  
House categorically what definite scheme tlie Government have to in-
crease the Indian "element in the railway services. It is all very well to· 
say that the Government have accepted the recommendamons of t.he Lee 
Commission that ultimately 75 per cent. of the posts in the railway 
tlervices mUllt be manned by Indians; but I would like to know from iny 
Honourable friend in how many years they expect to bring about this 
state of things, and what is the definite scheme that they are inaugurating, 
and wb"tiR the definite policy that they are pursuing in order to bring 
sbout this 75 per cent. Indian element in the railwav services within n 
reasonable period of time? Sir, my Honourable friend the Commerce 
Member the other dav quoted a statement made bv the Honourable th0 
Home Member in ~ t e  place about the policv' of Government with 
reference to the Indianisation of the services, and he quoted the state-
ment of my Honourable friend Sir Alexander Muddiman tbat the door for 
Indianisation is not to be by the back door of ~ e sessi . Sir. I am sure 
1 am voicing the opinion of Honourable Members of this House when I 
"'tate that. we on this side of t·he R I~se 00 not deRir(' to bring about 
IndillniFoation by RuperReRl'lion. - . 
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Sir, in asking for Indianisation, we are claiming justice, and we do not 
want to achieve this justice -by doiDg injustice to. those who are in service, 
be they Indians or Europeans. (Hear, hear). So far as I am concerned, 
let me make my ,position perfectly clsaz: and let me explain to my HonoUl:--
able friend what I mean by est~ endeaW)uring to bring about Indiam--
satioD'. It is this. So far as the posts to which appointments are made 
by promotion, I do not ask you'to overlcokthe claims of any of your officer;; . 
in your service, Europeans or Indians-; by-all; means let every officer in the' 
service attain to the higher grade in the natpral course of _promotion. Do 
not supersede any of your officers in the nliine of lndianisation. Hut for 
those appointments which are filled, Qot by the prooess-of promotion, bilt 
by a process of selection, and for which II qaalified Indian is amilablt'. 
you must unreservedly give the appointment to the Indian and not tu 
any European; and in the matter of initial recruitment you must-
practically stop European recruitment until" the necessary proportion of 
the Indian element is attained. That is, Sir, what I mean by bringing' 
about Indianisation of the services. And if Government couId assure us 
that they would follow tbis policy, I for one would be e le tl~ satisfied_ 
Sir, when we are told that for certain posts-and certain appointments suit-
able Indians are not available, that men who have undergone the ne"cess8ry-
training are not available, we are not prepared to swallow that pill. Those' 
of us who have observed the splendid work done by Indians e.en in wry 
highly technical matters, as for example, in the great hydro-electric work« 
at Mysore, which is entirely manned and conducted by Indian officers 

-The D ~ le Sir Bull BlacJr:e" (Finance Member): It is not· 
entirely manned by. ):ndjan officers. 

Ill .... It. Shanmukham abe_: Have you been to Mysore; Sir? Then-
you have not observed What is being done there. 

ne Boaouz:able Sir Buil Blackett: Yes, I went to the hydro-electric 
installation by myself and was shown over'by the Australian engineer iIi-
charge. 

Ill. A.. :aan .... am1 IJeqar (Tanjore cum Triehinopoly: ~ l\ 
mad').n Rural): Is the Honourable Member Ilware that for a long time-
an Indian ",'as in charge? 

The BODourable Sir Baall Blackett: -I ~'as spenking of t-he present _ . 

Mr. :a. E. ShaDmukbam Ohe",: Those of us who_hav!' observed the 
efficient wily ill which the hydro-electric works at Mysore are being worked 
hy a staff Which I may safely assert is predominantly Indian t'f'he-Ho-MUf-
able_ Sir BaBil Blackett: "Hear, hear.") are -not prepared to s all ~ 
tb,is piti. 8ir,_ when it -IS a 'question of appointing an Indian 
for a particuJar-post the questiOn is raiSed whether he has undergone so 
manyt!3sts . and so many years o:f service which will qualify hini for the-
~i . la  jOb; ~ when it is. a question of appointing a member of thb 
heaven-born service _to 8 particular job no Buch crit-erion is applied; -an 
I. C. S.officer is fit for any job in the world. The other day, when I W88",-
as i~ . ~~ t  the successor of Mr. 8im, my Honourable friend Sir BasH, 
BI!i'Ckett said ~ Rt there was no Indian who, by training in that particular 
line, had qualified himRelf t.o -fill that Post. But that same criterion W&!<. 
not applied when Mr, Sim himself was BppointE>d to that post. How 
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: long, Sir, did Mr. Sim undergo an apprentioeshWp in the Railway Board 
and how long did he serve as an apprentice in stUdying railway finanoe? 
But m,· Honourable friend Mr. Sim belongs to that heaven-born superior 
service: The fact that he is an 1. C. S. ~a  would fit him for any job; 
he is fit to be the Finanoial Commissioner for Railways; he is fit to be 
the Chief Commissioner, he is fit to be the Member for Industries . and 
Labour; Sir, he is fit for any job under the sun . 

The Honourable Sir BasU Blackett: Not a lawyer's job. 
Mr. B. E. 8h&nm1JJdlam OheUy: He is fit to be a lawyer too. When the 

·Law Membership falls vacant I would not be surprised if m;v Honourable 
friend Mr. Sim got that job. 

Mr. Ohaman Lall (West Punjab: Non-Muhammadan): Is he fit to be 
-a Swarajist? 

111'. B. E. Shanmukham Ohat\}': No, he is not fit for that. Sir, when 
we were talking yesterday about the Lee Commission's e Iil e ati ~ 

-in connection with the Railway Department, we heard a good deal a.bout 
a certain bargain. We were tAlld that the C a ~a a e  Railways 

-had agreed to the policy of Indianisation provided the Lee concessiOns 
were granted to their officers; But, Sir, I would submit to my Honour-
able friends on the other side that the question of Indianisation, to which 

. the Government stand committed, does not date merely from the Lee 
·Commission Report. May I remind my HonoUl'&ble friends on the other 
side, that in the Preamble to the Government of India Act, and in the 
pronouncement of the Secretary of State made in the House of Commonll 
-in August 1917, it has been ~la e  that it was ~ l~  ofIq. M-ajesty's 
Government to increase the association of Indians in every department 
of the administration of this country. Sir, the question of Indianisation 
does not rest on any bargain. The question of Indianisation· did not 
arise with the Recport of the Lee Commission. I would request my 
Honourable friendR on the other side kindly to remember this. Sir, as 
I Raid at the outset, I am prepared to believe that ve e~t at:c tn--ing 
their beRt to increase tbe Indian element i t eRail a~se vi es  bUt 1 
would like mv Honourable friend the Commerce l\ ~ e  to tell us 
ilxRctly and ate~ i all  in how many years they expect to bring· about 
this proportion of 75 per cent., and what steps t ~ have so far ina,ugurated 
and what policy they proPORC to follow iil bringing --about that' state of 
affailR . 

. 111'. 1[. 0; Beogy (Dacca Division: Non-Muhammadan Rural): Sir, as 
a member of the Centml Advisory Council I am in 8. rather awkward posi-
tion. because the Honourable the Commerce Member took us, .the members 
of the Railway Advisory Council, into confidence o:ver a scheme of recruit-
ment for the higher services in the State-managed lines of ~ ia. Sir. 
the first report which is marked II Confidential and Provisional" was 
printed in March 1925, Rnd we (liscu8Rea it last year. The Honourable the 
RRilwav Member will recognise this report by the vink cover. Later OD 
the colour of that cover was chanQ'ed to blue, Il,nd this }'evised report was 
printed in June 1925. R.nd was considered by us in the Central Advisol"V 

''Council last Rutumn. Only t.he other £lay in connection with n question 
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which an Honourable Member asked in this House, the Honoura&ble the 
Railway Member promised to publish this report in order to enable the· 
HOU$e to discuss it. I make a'grievance of the fact that this report has 
not yet been published and that we miss an excellent opportunity of discus-
sing the provisions of the report. I have got both the reports in my hand, 
but unfortunately as both are marked "Confidential", I am precluded from, 
referring to the contents of these two reports. 

Pudit SbamJa1 Jl'ehru: (Meerut Division: Non-Muhammadan Rural): 
Confidential for members only. 

. Xl. K. O. Jl'eo.,.: Yes. Ido not know whether the Honourable the· 
Railway Member is prepared to give us another opportunity, after publish-
ipg this report, to discuss its provisions. A good deal of the criticism that 
has been levelled at him to-day· would, I think, have been met had these 
provisions beEm known to the Members before this discussion had com-
menced. But this scheme relates only to the State-managed lines and 
is confined to the question of Indianisation with. regard' to the higher 
services, that is to say, what is known as the Engineering· and Superior-
Revenue Establishments. My Honourable friend Mr. Ramachandra Rao 
raised the question yesterday all to how far the Company lines were pre-
pared to flct in concert with the Railway Board in the matter of Indianisa-
tion. That. is a. very important question, snd I would ask the Honourable 
the Railway Member to make a definite pronouncement to-day as to how 
the preSent position is in that matter. I know that it will be said that 
the Companies are, under the terms of their contract, free to adopt any 
scheme of recruitment they like. But, Sir, that reply will not satisfy me 
because the very terms of the contrA.cts between the Secretary of State 
and the different Company lilies provide that these terms will be subject to 
any legislAtion that may be passed by the Government of India; and if the 
Honourable t,he Railway Member finds that the Company-managE>d' lines 
are not willing to fall into line with the State-worked Railways in regard 
to the question of Indianisation and the methods of recruitment. I would 
expect him to bring forward a Bill in this House to give effeCt to the 
demands voiced on this side of the House for the purpose of controlling the 
Company lines and compelling them to adopt what may be considered to 
be the best course in this matter. Sir, it is a well-known fact that our 
grievance in the matter of Indianisation is milch more serious in connection 
Vl-ith the Company lines, than in connection with the State-managed lines. 
I do not want to go into figures because-.the figures are in the hands of all 
Honourable MembeM here, and I do Dot ihink this fact will be disputed 
by the Government. I maintain that this deplorable condition of aftairs, 
so far as the Company lines are concerned, is due not. so much to the 
absence of properly trained Indians. as to a sort of prejudice whlch they 
have against the entertainment of Indians as officers. Sir, I hold in 
my hand an advertisement that appeared not very long ago in an English 
newspaper in which the Madras and Southern Mahratta Railway Company 
advertised for an Assistant Engineer, and the first qualification which that 
advertisement lays down is "Candidates must be of non-Asiatic descent". 
(HeRt'. heat'.) I have got it here; if tbe HonoUTa.ble Member wants to 
look at it, I will very gladly lend him .this ~ . I have seen many adver-
tisements .like this, and I do not think that thev are so uncommon even 
toO-day. Sir, I "ill repeat. this illustration proves t.hat the refusai of Com-
panies to engage more Indians is due mot'e to a prejudicE' against Indians 
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'than to am-thing else. '(An Honourable Membet': "Racial prejudice.") 

I have a ~ s with me about a candidate, ·an Indian oandidate, ~ ha.d 
< taken his B.Sc. in India with distinction., had. served an apprenticeship 
'in the Locomotive Department of the East Indian Railway at Jamalpur 
-for 21 months and then had gone to Glasgow and qualified himself 8S an 
~ i ee  t e ~ and had taken .the B.Sc. degree in Engineering and after 
.that had apprenticed himself in locomotive workshops in England for 21 
years-mind you, alter having ·taken the B.Se. degree in Glasgo",--:-now 
when he came back to India he applied for -an -appointment as ASSIStant 

·.Loco. Superintendent to alI the various railways. In reply" the Great, 
!IndianPeninsula Railway wrote ,to .him-(I have got the letter with me 
qiere}--1mmething to this effect,: "Your qualifications fall short of the mark, 
-and we can offer you an a.pprenticeship starting on Rs. 75 a month." Sir, 
"hat surely does' not look' as . if Indians are having fair treatment. This 
person has since obtained employment in toe State Railways. J may.men-

- tion that the Great tInaian Peninsula 'Railway in those days WIlS a Company 
; managed line . 

.:Pandit 8h am1al Behru: They -lio not do it so erudely now. 

-Kr. E. C'. Beo.,: I do not know whether things have improved on the 
'Great Indian Peninsula Railway since then. Now I come to the other part 
of the question. This discussion relates not merely to the recruitment for 

· the Superior Establishments; -because when we ask for Indianisation w(' 
demand Indianisation of not merely the superior establishments but also of 
· the subordinate ranks of officcrs, wlth slliaries, for instance, of Rs. 250 n 
· month and upwards. But we are apt to forget that when we talk of th(· 
'Lee Commission in this connection. the Lee Commission's recommenda-
· tions had nothing to do ",;th the question of Indianisation of the subordinat(· 
ranks. The Lee Commission's proposltJs were confined merely to the ques-

· tion of Indianisation of the Superior Engineering and Revenue Esfllblisb-
· ments. so far 8S the railways are concerned. Therefore it will not. do £01" 
· the Honourable the Railwav Member mereh- to refer to the recommenda-
tion Of the Lee Commission find to say that they are prepared to giH' 
-effect to that recommendation. I expect him to make 11 definite statement 
· to-day as to what his policy is with regard to the Indianisation of the subordi-
nate ranks. Sir, we do not take our stand merely on the recommendations 
of the Lee Commission. Even 'the Acworth Committee's Report in para-
graphs 182. 183 and 184 referred to the deplorable condition of Indians in 

· the different railways. Sir, I do notwanf to tire the House by placing 
flny extracts from those paragraphs 'bflforeit. but I will read out onh- one 

· ee ~ e ati  which they made, They stated: . 

"We think the Government of'India might consider tile propriety of establishing 
a minimwn percentage of In.dians to be' reached within a fixed period." 

Sir, we are talking of 75 per cent. 'annua1 recruitment to be ultimately 
reached. if possible. Thatw8s the qualification which the Honourable t ~. 
Finance Member added yesterday. Sir, bere is 1\ positive recommendation 
that. ".the Government of India. niight consider the propriety of establishine 
a mIDlmum percentage of Indians to be reached within 8 fixed periocl.'· 

: I take it what the Acworth Committee meant :by .. a minimum percentage of 
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: Indians" was the minimum of the total cadre in the different branches of 
_the service. Sir, the Honourable the Railway Member has given effect 
very readily to those recommendations of the Acworth Committee which 

"go to consolidate his own position and the position of the Rail-
wa.v Board. May I know whv it is that this recommendation 
.ha; been given the go-by so IQq?' Sir" I think this recommen-
-dation of the Acworth Committee, although it was more in 
rconnootion with the employment of Indians in the superior grades, has 
'-some reference also to the question of Indianisation of the subordinate 

. ~sta lis e t. Therefore, I want the Honourable the Railway Member to 
make a definite statement to-day whether it is intended that this recom-

_ m.endation of the Acworth Committee is to be given effect to, particul8l"ly 
-in regard to the subordinate services in the railways, and also whether the 
,Company Rail\'l:1Qys are going to be made to come into line with the State 
'Railways, and whether recruitment for the superior establishments would 

-,be on a common basis, on a common standard and through a common 
..sgency. 

'fIuI BoDoarable B1r OharlulDDu: I should first like tocoogratulate my 
Honourable friend Mr. Chet£y on what I thought was a very e,xcellent 

-speech, and, I may say that Mr. Chetty's speech showed there was practi-
..c-&Uy no difference between Mr. Chetty and myself. I do recognise that 
-the House has a grievancc in that I have not been able to publish ihe 
~ l e t to which my Honourable friend Mr. Neogy referred. I regret 
that fact very much because had I been able to, ,as I had hoped, publish 
that document and to make it available to the House before this dehate 
-came Oil, I am perfectly sure that it would have taken away a great deal 
of the edge of the debate. We have been working on this matter ::>f the 
recruitment and training of railway officers in India for a considerable time. 
We first put an officer on special duty .and that is the answer I give to 
lir. Neogy as fo what action we took on the Acworth Committee's sugges-

'tlion. We' put an officer on special duty. We got his report and having 
-got his report, the Railway Board elaborated their scheme. That scheme 
\Vas pl8eed 8 year ago before the Central Advisory Council_ They took 

· objection to certain features of the scheme. Consequently we took th£' 
· ~ e e back. We reconsidered it and last autumn we put a revised schemE' 
· before the Central Advisory Council, which scheme was accepted by them. 
Unfortunately in that scheme we made certain recommendations regarding 

· the qualifications of the poople we sh,all bave to recruit at home. and there-
'fm:e we had to send the whole matter .up to the Secrefary of State_ Wt· 
'sent our despatch to the Secretary of State at the end of November last 
· and, though I have no reason to suppose that he will in any ~ object to 
· our proposal a in regard to recruitment and training in India, we have not 
yet received his final approval and. in accordance with our standing rules . 

. J am not in a _position to publish t~e papf'<rs. As J said. this is a matter 
of great regret t,o me. If I had beflln in a position to publish those papers, 

-J am quite certain that the Boutle would have bt'en satisfied with, the 
"ootiOll we are taking in regard to the recruitment and training of railway 
--officers in India. . 

I have been challenged both h:t" Mr. Ralllachandr8 Rao and Mr. Neog\-
and also by Mr. Chatty to say what we- are i ~ and. if the House will 
ht'8r with mt',. I propose to do BO, beoause I think that it will interest the-

,Housc.· As the HonsE' knows. Wi' divide ol1r Ril a~' ",t,aff. our !;uperior !;t.aff_ 
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into four departments-Transportation and Commercial is the first depart-
ment. The second department is Civil Enginemng.The third depart-
ment is Mechanical Engineering and the fourth is the Stores Department .. 
Now, in regmd to the first department., transportation -and commcrciaJ:", 
hitherto we have been rather haphazard, I think, in out methods of recruit·· 
ment. We· now propose to faithfully carry out the Lee Commission's re-
commendation to recruit 75 per cent. of the vacancies in each year in India 
and we propose. to effect that recruitment in the following way. We are 
laying down certain qualifications: We think now that in view of our neW 
system in our Transportation Department that even officers engaged. mostly 
on traffic and the commercial side should have some knowledge of engi-
lleering or science so that they can understand the working of the operating 
department, and so we are providing-for certain qualifications. We propose 
to advertise each year the number of v&CllIici"E!8 we· have and we propOse 
to invite applicants. Those· applicants will be subjected to 8 preliminary 
process of selection. Whether we shall have the selection made through 
the Local Governments or by the Rail ~v Board is a matter which we 
have got still under consideration; liut there ie· going to be a preliminary 
process of selectioil, and after that selection there will be a competitive 
examination. Weare doing tha:t quite deliberately because it ·is .a thing· 
that I personally am keen on and I wish To 'Say publicly -t.hat in future it. is 
no good for anybody to write to me and ask for jobs in t;hese particular 
'departments because we are depriving ourselves entirely of any kind of 
patronage. 

1Ir. A. Bangaswami Iyengar: Why preliminary select.ion? 

An Honourable Kember: That is indirect patronage. 

The Honourable IUr Oharles Innes: In view.of whaf has been stated in 
regard to the technical qualifications, it is proposed to restrict selection 
in the first instance to persons holding the degree of an Indian University-
any University in I i~  a degree mentioned in Appendix V of a British 
University or the engineering certificate of the Thomason Civil Engineering 
College at Roorkee, provided tha.t such degree or certificate include·5 one 
or more of the following subjects. Applied Mathematics, Physics, 
Mechanics and Prime Movers. Those are our proposals in regard tore-
cruitment for the Transportation and Commercial Departments. There will 
be a preliminary process of selection and {hen we shall ha.ve competitive 
examination among the selected candidates. As I said, whether the selec-
tion will be done, - as in the case of the civil services, through the Local 
Governments or some other department or by the Railway Board is a matter 
that is still under consideration. Then, I come to the civil engineering side. 
At present the House may know we guarantee certain appointments, two 
appointments a: year, I think, to Roorkee and one every alternate year to 
Stbpur. We have got to carry on our guarantees for the students already 
in those colleges, but we propose to withdraw the guarotee from a certain 
period. After that any person from a civil engineering college with the 
prescribed degree or e ti i~ate in. India will be. eligible. for ihis department. 
Rere also there will be 8: preliminary s.election and then there will he an 
open oompetitive_ e a i i~t ~. Now,. the ~ st difficult of course if; the 
Mecha.nicli.l Erigineering··part. There our difficulties are -grea.ter -a.nd the 
fact- remains that at present we are not in a position to turn out in InClia 



THE RAILWAY BUDGET--J.IST OF DEMANDS . 181:> 

. fully qualified mechanical engineers for such departments as, say, the Loco 
· and Carriage and Wagon Departments. 'fhcre again this is the procedure 
which we propose to follow: 

· .. Applications will be inVtited each year by advertisement and suitable candidates 
will be nominated by the Railway Board for the Mechanical Department and to form 
t.he Power Branch of the Transportation Department. Applicants must have a~e  
the Intermediate Examination in Science or Arts or the Senior Cambridge. Examana-
tion. Selected candidates will be appointed in the first instance as special class 
· apprentices and will be required to undergo three years' a ti~l as ,!ell as theor.etical 
training in the State Railway workshops. At the end of thIS period they will be 
examined and if found suitable those  nominated for the Mechanical Department. 
will be required to undergo a further two years' training in the higher mechanical 
· course at the Bengal Engineering College, Sibpur, and will continue practical work 
in the workshops ~i . vacation. Ca!ldidatee for .the Power branch of the a~ 
tation Department will be transferred to the Runmng Department of a State Ra~l a  
for two years, . during which period they will be required from time to time to attend 
Cl)DrSOS of itlStrnction at the Railway school of transportation at Chandausi. They 
will receive stipends while under training in the workshops. On satisfactory comple-
tion of those courses they will be sent to England to undergo a further period of 
training for two years in the workshops in England." 

Those are our proposals for the recruitment and training of officers for the 
three important departments of our Indian ra.ilways, that is to say, the 
Transportation and Commercial Department, the Civil Engineering Depart-
ment and the Mechanical Engineering Department. We have also our 
training arrangements for the subordina.te departments. We have already 
· (lone a considerable amount for the training of subordinate technical staff : 

.. At Kanchrapara and Jamalpur technical schools are established which provide 
for the proper proportion of theoretical and practical training baing .given to 
· apprentices during their five .,ears' apprenticeship. A standard has been established 
for admission to apprenticeship in the examination conducted bL the Bengal Board 
· of Control of apprenticeship training. At Moghulpnra (North Western Railway) a 
technical school exists which aives theoretical tralDmg to the apprentices and for 
the Great Indian Peninsula Railway workshops there is av&ilable the Victoria Jubilee 
'l'echnical Institute. The Jamalpur and Kanchrapara. schemes are deviaed so thai 
p,t the end of three years' training it is possible fer the better educated and more 
intelligent apprentices to proceed, after examination, to the Bengal Engineering 
· College for a two years' higher mechanical course. S"mce 1917 a scheme has been 
in force on the East Indian Railwa:r under which graduates in Engineering are 
selected for trlllining, are given one year s intensive training in the Jamalpnr Workshops 
and then sent to Great Britain for three. years' workshop training. On satisfactory 
rompletion of traininf, they are appointed to the Sup81-ior Service as Assistant 
· LocO. Superintendents." • 

Now, Sir, as I say, I hope shortly to be able to publish these papers. I am 
Dot the Leader of the House and I am not in a position to offer any day 
to this House :fior discussion of it, but I will make them available and I shall 
be. very glad to receive any critic¥;ms or suggestions which Honourable 
Members may wish to make in regard" to the scheme; and of course it is 
· open to any Member to move a Resolution on the subject. As I have 
pointed out to the House the scheme is the scheme which has been approved 
· by the Central Advisory Council tor Railways after very prolonged discussion. 

NIOW, Sir, I have been asked by several Members what we propose to do 
in regard fo Company Railways. We propose to take up the question with 
them as to exactly b,ow they propose to give effect to their pledge that. they 
accept the Lee Commissions recommendations. I have not the least doubt 
· thai all Company J;tailway administrations· will ca.n:y out that pledge 
· ~ s l tel  i~ ll . But I am pr.epared to go furlher. The Honourable 
Mr. Joshi as ~  me yesterday whether it would be possible for us to put in 
· the Administration Iteport e~  ~ l' a. pai-agraph i\'hDwing.l;tow meny vacan-
'(lies had occurred. during the year in the different departments of the different 

• 
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Railways and exactly how those vacancies had been filled, whether by 
Europeans or by Indians. I am quite prepared to consider that suggestion 
IlJld 1 hope that next year we sha.l.l be able to give information of that kind._ 
That will enable the House and the Government to watch the progress of 
this policy. I should like to say quite definitely that it is a policy with which 
I entirely agree, and I associate myself with what Mr. Chetty has said that. 
the Government should accept this policy not as part of a bargain. I re-
cognize fully and always have recognized that in this matter of the public 
services Indians have a right to serve in the public services, in the Railways. 
and other departments of the Government. It is quite true, and I am 
quite prepared to admit it, that in the Railways up till a few years ago they 
were very backward in this matter indeed. .But on State Railways the-
figures I have given more than once show that in the last few years we· 
have made a very great advance, and I now hope that in the next few years' 
we shall be able to show a similar advance on Company Railways too. 

Mr. Chetty complained that I made no reference to Indianisation in my 
budget speech. Sir, if I had ma,de a reference in my budget speech to all 
the matters that I should have liked to have dealt with I should have made s, 
speech to which no one in this House would have listened because it would 
have been too long; and quite definitely I omitted from that speech questions. 
of this kina because I knew that I would have an opportunity of explaining 
the point of view and the attitude of Government on the Demands for Grants. 
It was not because I wished to conceal anything from the House or to sup--
press anything. 

Now, Sir, I hope that I have answered the questions which I consider to-. 
be really important questions. I am not going into the past; I am con-
cerned with the future. I hope I have answered to the satisfaction of 
Honourable Members their questions as to what we propose to do in regard'. 
to recruitment and training in India of this 75 per cent. of Indians which we 
are recruiting for our vacancies. 

Kr. B. K. ShaDmukham Ohetty: The Honourable Member is talking: 
about the recruitment for the superior services. May I ask him just to 
explain to this House what is being done to enable Indians who are already: 
in the lower subordinate services to rise to {he higher subordinate services? 

'1'heBonoumble Sir Charles Innes: I am glad that my Honourable friend[ 
has raised that particular point. I can possibly best explain it in this way; 
I will take the Transportation and Commercial Departments; this is on 
Stah Railways. We expect that in those departments we shall have 10, 
vacancies a year. 2' 5, that is, 2 in one year and 3 in the next, will in' 
accordance with our proposals be recruited in England. The remaining 
7'5 out of 10, that is, 75 per cent., will be recruited out here. Of these· 
6 will be direct recruits by competitive examination; 1'5 will be recruited by 
promotion from the subordinate services, {he local services. We consider-
that we must provide that avenue for the subordinate services because the 
best way of getting efficient and good subordinate services is t<S. give them 
!lome prospect of promotion to the higher services. Now, Sir, I think r 
have answered at any rate most of the important questions that have been 
raised, and I hope the House will recognize that whatever may be the record-
o! Indian Railways in this matter in . the past, at any ra{e they will have-
no reason f.o complain of their record in the future. 
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Diwan Bah&durK. B&m.ach&ndra Jl.ao (East Godavari and West Godavari 
cum Kistna: Non-Muhariunadan Rural): I did not quite catch what the 
Honourable Member said in regard to' Company-managed Railways. I 
gathered that he was going to take up the matter with them. 

'!'he Honourable Sir Oharles Innes: I said we were going to take up the 
matter with the Company Railways. What I hope the Company Railways. 
will do is that they will come into this scheme of ours and that we shall 
be able to recruit 75 per cent. of the vacancies in the Company Rail~~ s  
in the same way as we recruit for State Railways-by one competItIve· 
examination possibly for all India, but I cannot promise that because we" 
shall have to consult the Company Railways about if. But the Honour-
able Member'may take it from me that we do propose to take up the whole .. 
question with the ·Company RailwhYs as to what they propose 10 do to give. 
effect to this pledge to fill 75 per cent. of the vacancies as they occur ill; 
India. 

Lieutena.Dt-Oolonel H. A.. I. Gidney (Nominated: hglo-Indians): SIr, 
I am very sorry I did not catch your eye before the Honourable the Com-
merce Member spoke, because I had some figures which I wished to 
present to him for verification and explanation, figures which show the 
opposite or Anglo-Indian side of the Indianisation picture. Sir, Honour-
able Members on the opposite Benches have made certain statements re-
garding Indianisation and expressed certain fears as to its progressive ful-
filment. I think the figures I am about to present will show that their 
fears are groundless and that the fears are more with the Anglo-Indian 
community which is being made to look upon Indianisation as " ex-Anglo-
Indianisation ". If Honourable Members will look at Annexure B to the 
Explanatory Memorandum to the Railway Budget for 1924-25 and look 
at the column relating to that class of employees drawing Rs. 250 and 
over per mensem, they will find the following interesting figures. 

In 1922 there were 544 Anglo-Indians and 232 Indians employed in this 
class. In 1923 there were 459 Anglo-Indians "Rnd 241 Indi!llls employed. 
Now let us go a little further ahead. Sir, in 1924 you will find that there 
were 431 Anglo-Indians and 238 Indians. This means, Sir, that in this 
class, during these two years, 1922-24, 130 Anglo-Indians were disnllssed on 
the Great Indian Penmsula Railway, and there was an increase of Indians. 
Go a stage further, ~  at page 65 of the Railway Administration Report. 
for 1924-25. You WIll find that on the 1st of Apn"l 1924, there were 350 
Anglo-Indians in this class, and on the 1st April 1925 there were 472. I 
ask the Honourable the Commerce Meinb ~  to take particular note of the 
figure 350 Anglo-Indians on April 1st, 1924. Now there is evidently some-
thing wrong in these figures. We are told in this Book that on November 
1st, 1923, there were 459 Anglo-Indians, and on the 1st of Apn11924 there 
were 350, which means that within these five months over 100 Anglo-
Indians were dismissed in this important subordinate class of service, i.e., 
33 per cent. of the tbtal of this cadre. Now, Sir, my confusion is rendered 
worse confounded when I tell you that within twelve months' time, that 
is from the 1st of April 1924 to the 1st of April. 1925, thisootal of 350 
for some reason suddenly rose up to 472, that is an increase of 122 or 84 
per oent. What am I to understand from these figures? It means that 
over 100 Anglo-Indians in this particular grade were dismissed from the 
1st November 1923 to tho 1st April 1924 and that these very D .e ~ 
re.empJoyed by the 1st April 0192.1), 'IfrankIy admit, Sir, that I am." very 

B2 
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perplexed by these figures and I seek information from the Government. 
But the mystery of these figures deepens when you look at the Administra-
tion Report and compare the total cost of the Great Indian Peninsula 
Ra.ilway establishment for corresponding periods. If you look at page 62 
of the Administration Report, you will find that the total cost of the Great 

,Indian Peninsula Railway establishment for the year 1923-24 was 463 lakhs 
and for the year 1924-25 it was 470 lakhs, that is to say there was an 
increase of one per cent., whereas the total number of subordinates employ-
ed in this class rose from 1,007 to 1,286-that is to say an increase of 
28 per cent. Sir, it is well known that during the years t922-24 the Great 
Indian Peninsula Railway retrenched in establishment to the totru extent 

- of 84 lakhs. Now from this medley of figures I should .like to know what 
conclusions one is entitled to draw. I stand here as the representative of 
a community largely employed on the Railways in India particUlarly lin this 
class of subordinates, a community whose grandfathers laid the first sleepers 
on this Railway, and whose grandchildren to-day form the backbone of it. 
There are only two conclusions one can draw, (a) either these figures are 
wrong and unreliable, or (b) the rates of pay of Anglo-Indians and Indians 
have been markedly reduced on the Great Indian Peninsula Railway; and as 
far as Anglo-Indians are concerned, this reduction has been made in direot 
contravention of the Manmad Pact, an honourable agreement entered into 
between the Agent and these men. Now, Sir, I submit that on the figures 
given by the Great Indian Peninsula Railway on this very iimportant matter 
(a matter of vital importance to my community), that unless Government 
gives me an adequate explanation, I am entitled to charge the Great Indian 
Peninsula Railway with having deliberately dismissed Anglo-Indians and 
replaced them by Indians. I do not wish my Indian friends to think that 
I am raising a controvers.ial matter on the physical fitness or claims of the 
two people. I am one with you in your demand for Indianisation but the 
selection must be carefully done. (Hear, hear.) I submit that it is against all 
the laws of justice and humanity that an Anglo-Indian, European, or 
Indian should be dismissed to give employment to another man, simply to 
carry out retrenchment and obtain economy, or to follow a policy that has 
been indicated by Government. 1 submit, Sir, that to replace those people 
who are working efficiently and who are in active service by another olass, 
in the Government's desire to India.nize the Railways, is an'unjust and an 
inhuman policy and ungenerous and ungrateful treatment to a oommunity 
which deserves a better fate. 

Khan Bahadur W. II. B1IIIanaUJ': Why assume that they were dis-
missed? 

Lieutenant-Oolonel B. A. J. GidneJ':Why assume anything else on the 
faoe of these figures? 

1Ir. II~ V. Abhy&Dkar (Nagpur Division: Non-Muhammadan): What 
about the time when they were first appointed to the 'exolusion of Indians? 

lell~ Del B. A. J. Gidney! I deny this original exclusive ap-
pointment, I am glad to answer the question put by my Honourable fri&nd 
-1 hope he does not object to my calling him the" Loud Speaker '! of the 
'Swarajist weless se1;--;a Member who' hails frOm the hmdof ,oranges. 
'He 'no doubt 'Will readily admit that time was when t1le payot railway 
-.employees wa. 'Very in8asre ;-JW. ,80 10 :ns. 100 or ~ ea 'Cholera, 
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small-pox and malaria took their toll and employment on Railways was 
more or less an isolated existence; and when there of course were none of 
iJu. social amenities as we know and enjoy them to-day, nor was the salary 
as attractive as it is to-day. During those dark and unprOInising days 
Anglo-Indians manned the Railways and you elected to be transported by; 
Anglo-Indian railway employees allover India. 

Mr ••• V. AbhJ&Dkar: Did the Indians refuse to man the Railways then 
or were they excluded as they are to 8. great extent even to-day? 

LielI.teD&D.t-Oolcmel B. A. I. Gidney: By constitutional agitation it wa.8: 
the Anglo-Indian employees who got the salaries raised to what they are 
t a ~  attractive that Indians now seek employment on Railways. I do· 
not blame them claiming their share. But why want to replace me, when 
still in active service. Sir, regarding my" figures I speak subject to correction. 
If they are correct, then I opine it is the official's sacrifice of his Anglo-
Indian subordinates on the altar of retrenchment and economy. U. 
is not right, Sir. Anglo-Indians are statutory natives of India,. 
and as such, we claim equal treatment with all other Indian com-
nmnities. Sir, ell pal8ant, one sees in all questions raised in this 
House, asking .for a percentage of Europeans, Anglo-Indians and Indians 
in various Departments, an objectionable and meaningless classification 
more or less encouraged by Government in their replies. (Honourable Mem-
bers: "Come over to this side".) I did not select my seat but I am quite 
happy here. I strongly object, Sir, to this classification of Europeans, 
Indians and Anglo-Indians. If I am to be treated as a statutory native 
of India for occupational purpoS6I!I, I submit Government should not 
eucourage this classification. They should classify communities broadly 
as .. Indians" or .. Europeans". Sir, our status as statutory natives of 
India has been recently re-affirmed in the House of Commons 
by the Right Honourable Earl Winterton and that as statutory natives 
of India we possess all the occupational privileges as do the rest 
of Indians. In the face of this to dismiss Anglo-Indians, to get 
rid of them so as to make room for Indians, is, I subInit, a decidedly wrong 
policy. Sir, no railway would dismiss its European employees like this. 
In this way I submit that the Great Indian Peninsula Railway, in the appli-
cation of the Inchcape axe., has ruthlessly axed my community. Sir, I ask 
the Government, with all respect and seriouaness. to produce figures to 
show to this House and to me as the representative of my community in 
this House that I am wrong in. my assumption, that I (.m wrong in my"suspi-
cion. If that is not forthcoming, Sir, I 'shall feel that my assumption 
is correct and that the figures I have produced are correct and I, therefore, 
place at the door of the Great Indian Peninsula Railway the charge of 
being one of the main causes for the daily swelling of the Anglo-Indian 
.army of unemployed. 

DIW&D Blobadur •• Bamachaadra Bao: May I ask the Honourable Mem-
ber where the figUl"es he has given come from? 

LlellWDUlt-OoloDe1 B. A.l. Gidney: From page 65 of the RailWay Admi. 
nistration. Report for 1924-25. The other page is page 62. You will find 
on page 65, the column of those employed on a monthly salary of Rs. 250 
and over, and here you will find that 850 represents the total 
number of Anglo-IlI:cti&Ds employed under thiB heading. On page 62, you. 
wU.l"flnd a yearly CompariBon of the cost of establishment of the Great Indian 
Peuinsula Railway. 
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Kumar G&DI&naDd. StDha (Bhagalpur. Pumea and the Santhal Par-
ganas: Non-Muhammadan) : Sir, many statistics have been quoted 
since yesterday for various reasons, particularly with regard to the motion 
before the House. I would also ask the indulgence of the House for quoting 
the statistics which, I am afraid, have not yet been quoted. I will draw 
the attention of the Honourable Member for Government to Appendix G 
of the latest Administration Rel?ort of the Railway Board. What do we 
find there? We. find that no Indian has been appointed in the Ageooy 
Department of the Railways of which I will presently give a catalogue. 
The names of the Railways in which no Indian has been appointed in the 
Agency Department -are the Assam Bengal Railway, the Bengal and North 
Westem Railway, the Bombay, Baroda and Central India Railway; the 
Burma Railways, the Eastem Bengal Railway, the Oudh and Rohilkhand 
:Railway, the Rohilkhund and Kumson Railway, and the Great Indian 
Peninsula Railway. That is not the only Department in which no Indian 
has been appointed in so many Railways. There are other Departments 
too and these are the Stores Department and the Locomotive and Oarriage 
and Wagon Department. In the Stores Department, there is no Indian 
in the South I ia~ Railway, the Assam Bengal Railway, the Bengal and 
North Westem Railway, t.he Bombay, Baroda and Central India Railway, 
the East Indian Railway, the Great Indian Peninsula Railway, the Madras 
and Southem Mahratta-Railway, and the Rohilkhund and Kumaon Rail-
way. In the Locomotive and Carriage :and Wagon Department, there is 
no Indian in the Bengal and North Westem Railway, the Bombay, Baroda 
and Central India Railway, the Burma Railways, the Madras and Southem 
Mahratta Railway, the Oudhand Rohilkhand Railway, the Rohilkhund 
and Kumaon Railway and the South Indian Railway. What I cannot 
understand is the fact that when there are so many Railways in which 
Indians have been found qualified to hold these appointments, why these 
Railways have not seen their way to Indianise their superior services' in 
these departments :and I want to know from the Honourable Member on 
the Government Benches what they have done to see that these depart> 
ments in the Railways which I have just mentioned are Indianised.I do 
not want to repeat the arguments that have been adduced on the floor of 
this House for Indianisation, because I feel that it would be unnecessarily 
taking up the time of the House. But I wan'" to make it clear that I 
associate myself with every argument that has been advanced for India-
nisation by this side of the House. With these words, I support the 
motion. 

Oolonel J. D. Ozawford .(Bengal: European): Sir, I rise to congratulate 
m)· friend Mr. Chetty on having called the attention of the House to what 
I believe is the correct method of making our policy of Indianisation a 
success. In so far as my own community is concemed, I do not think 
that we are concemed with the complexion of the administration 80 much 
as with the question of its efficiency. In so far 8S the interests of the 
. whole country are wrapped up, as they must be, with her commerce and 
trade, 'it is obvious that we must maintain the efficiency of our Railways. 
Now, if we look around and observe many of our big industries in this 

. country, both those managed by European and Indian, we find them going 
,outside the country for a large number of their officers. Businesses are 
'Dot philanthropic concems; Railways are not philanthropic concerns; and 
they are not going to pay passage'! to and from England, higher salaries 
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for men brought from there, if they can get the requisite stamp of men 
that they require close at hand. That is a fact that remains; and there-

,fore what this House ought .todo regarding its Indianisation is constantly 
.to press upon Government the necessity for training facilities, more train-
.ing facilities and yet more training facilities, especially in regard to technical 
-serVices. We have heard from the Commerce Member some of the measures 
.which have been taken to provide those training facilities. So far as I 
-can see there are not yet throughout the countryside adequate facilities for 
training, nor is the public mind yet in that stage, as Mr. Bipin Chandra 
Pal pointed out the Gther day, to .send its sons to acquire the necessary: 
:knowledge which will lead them into serviees like the Railway. We want 
.two things. We want more tr.aining facilities and we want that-assistance 
'from and the desire amongst ~ e lie itself which will secure for its 
·own sons the training that would give them places in our technical services 
:and make them fitted eventually to hold higher posts. I think: my friend 
,Mr. Chetty has done a great service to the House by drawing our attention 
-once more to that aspect of Indianisation, to whic.h I am not opposed in 
.the least, and he is to be congratulated on that. I feel quite certain that 
,neither the Government nor the Members opposite would ever lena their 
hand to doing injustice to those persons of my own community who are 
-domiciled and belong to India. I feel quite certain they do pot desire to 
'see them prevented from serving in the services of this country or to see 
·them turned out where they are. performing useful work; and so I need 
not stress that particular point. All I wish to emphasise once again is the 
value of and the necessitv for further training facilities. I think the 

'RaHwav Administrations have aone much in that direction, but there is 
-still a 'lot more that could be done. 

Lala Lajpat B.ai (Juliundur Division: Non-Muhammadan): Sir, 
.this is a subject upon which Indian public opinion is very keen and very 
. .sore, and I may say at once that there is no section of Indians who can 
.now remain satisfied with mere assurances. We do not question the motives 
.or the intentions of Honourable Members on the othel" side who give us 
-assurances. But of assurances we have had enough and to spare. We 
have been assured times out of number. As far back as 1858 we were 

.assured in the proclamgtion of Her Majesty Queen Victoria that no distinc-
tions of caste, colour or creed shall be made in appointments under the 

-Crown, but we know what has been the result. What we want now are 
'not assurances, but deeds (An Hc1h.ou,ra.ble Member: "Per{ol'J1}.8nees.") 
,and the translation of those assuraa.ces into actual facts. What we see 
here is this, tha.t in spite of the good intentions of the Honourable Members 
.opposite, the situation remains from year to year practically the same . 
. Certain changes are being introduced, I admit, but the process of Indiani-
.aation is so slow and the facilities given are so few that the complaint 

. remains substantially the same as it. has been in the years past. The 
'1Zentleman on the other side who just sat down said that wha.t we should 
. do is to press for facinties for training. But. he evidently ignores the 
·,fact . that we have 'been pressing for facilities for training-at least vocally"':"" 
,ever since the Indian Na.tional COiUlTess was founded in 1885. If vou will 
. tum over the pages 'of the annual" reports of the Congress for all these 
.,-earS. you will find that this question· of the Indianisation of the services 
. .:and of training fe.cilities· for Indians has beeri e a ii ~ the attention of 
. ..that body ever Since it was -founded and it I!Itill harps on the same I!Itring 
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[Lala Lajpat Rai.] 
t-o-day. I am perfectly certain that with all the good" intentions in the" 
world, Honourable Members opposite will not be in a position to ch8Z1p' 
the situation materially, unless and until the appointing authorities are 
changed and unless those appointing authorities are Indians themselves. 
With all the good intentions, Sir, the forces of circumstances and environ-· 
ment are so strong that when the time comes to translate these assurances· 
into actual practice, somehow or other those intentions do not effectuate .. 
That is what we see every day and I submit that no amount of assurances 
will be of any use or effective in changing Indian public opinion in this: 
matter unless substantial steps are taken to translate the assurances into· 
deeds_ As regards railway services, these assurances are now being repeated:. 
year after year but how do· matters stand? A careful perusal of the Railway:' 
Board's Administration Report for 1925 shows that the assurances are not, 
.translated into acts even when opportunities present themselves to the· 
Honourable Members on the other side to do so. On: page 63 of the Report 
of the Railway Board are given figures of increases and decreases in the-
higher services of the various Railways. In one of these columns, in the-
column reserved for Europeans, you will find that, while on the Bengal 
Nagpur Railway there are plus 9 of Europeans, there is only plus 1 of 
Anglo-Indians and plus 3 of other Indians. In the same way you willi 
find that on the Bengal and North-Western Railway there are plus 4 oi' 
Europeans only. On the Bombay, Baroda and Central India Railway, you-
will find plus 7 of Europeans and only plus 2 of Indians. On the Madras-
and Southern Mahratta Railway you will find plus 5 of Europeans and' 
minus 1 of Indians. On the South Indian Railway you find plus 11 of: 
Europeans, minus 1 of Anglo-Indians and plus 5 only of Indians. So yoU' 
find that when opportunities present themselves to Railway Administrations 
of giving new appointments to Indians, they are not utilised. It is very 
fine to talk of justice and efficiency. But justice and efficienci at whose 
cost? One of my Honourable friends on the other side, the ~a e  of the-
Anglo-Indians, complained of the reduction in the number of Anglo-lJI.aiall' 
employees on the Great Indian Peninsula Railway. In a pathetic tone-
he pointed out that ever since the grandfathers of the present generation 
of Anglo-Indians laid the first sleeper on the Indian Railways, they have 
been the backbone of the Indian Railway management, but now the' grand-
sons of those grandfia,thers are being pushed out of the railway services 
en masse. Following his example, I may very well say that the eat~ 
grandfathers of the present generation of Indians supplied the last pie-
of the money that was invested in the Indian Railways, their grandsons. 
still continue to supply more money and pay the interest thereupon. 
Every pie of the monies spent on the Indian Railways is charged to the· 
Indian revenues. And who pays these revenues? The Indians, of cOurse, 
And what is the return they get? . The vast bulk of the higher appointmenw· 
go to Europeans and Anglo-Ind'ians. Only the bones are thrown over to-
Indians. In the matter of treatment also, the Indians suifer considerably 
beoause the Europeans are favoured at their -cost. It; is not a question ot 
efficiency so much a8 it is a question of rights. We do not cwm anythm,' 
as a concession. We demand our rights and in demanding those rigntF 
we put forward also as aUxiliary arguments, the argUments of efficiency, 
economy and justiCe. I have be:(ore me certam statements prep.a.re(i by 
responsible men, based on officialreportit of tlte Ra.iJwRy Depsrtment. 0n1t-
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. of these statements has been prepared by the President of the All-India 
Trade Union Congress, in which, on pages 8 and 9, he has given figures of' 
Europeans, Anglo-Inditans and Indians in the higher services of the Railways •. 
What do we find there? AoooMing to the statistics of 1924, in the maUerc-
of appointments carrying a pay of Rs. 250 per mensem and others, the· 
percentages of the different nationalities represented in these services were' 
as follows: 

Europeans 
Anglo-Indians 
Indians 

., . 

In the same way, if you come to the subject of Indianisation in new-
appointments, you will find from the figures that the assurances given 
by Govemment have not been translated into deeds. From 1921-22 to 
1923-24. 76 new appointments were made in the superior establishma.t. 
32 of them went to Europeans, 23 to Anglo-Indiana and only 21 to· 
Indians. So, you will find that in spite of all assurances to the contrary • 
and in spite of all .promises, the state of things remains-I do not say 
exactly the same-but substantially the same. Therefore, we cannot be 
satisfied merely by assurances and promises. Something more is needed-
to satisfy public opinion in tkis country. I am perfectly cerlain that no 
amount of assurances will enable the Honourable Members on this side 
to change their present views unless there is a substantial change in the 
percentages of the personnel of the higher offices of those departments anel-
that of the Railway Board in the direction of Indianisation. That is why 
we were so keen over throwing out the whole Demand for the Railway 
Board the other day. n was not an act of vengeance. nor one of' 
vandalism. It was simply to show the strong feeling that exists -in the 
country about this matter. Indians do not expect that anything like 
adequate justice can be done to them either in the matter of appoint-
ments to higher services or in the matter of the treatment of the Indian 
travelling public, unless the Railway Board has, at least, some Indian 
members on it. . 

Sir, I have got another statement with me which has also been pre-
pared by a responsible Trade Union Officer, in which the figures of 
appointments and salaries of the subordinate staff on the Bengal Nagpur 
Railway are given. You wiII find, Sir, that only the lowest posts !lore 
given to Indians. carrying salaries whic'h Ilre hardly sufficient to enable 
them to keep their bodies a.nd souls t~et e . All the higher posts 'l.re 
praetically reserved for Europeans and Anglo-Indians. Well, Sir, is this 
the value of tliose assurances of which we have been hearing so much? . 
I will just read out to you one or two state e ~s in order to establisli 
my point. You will see that Indian drivers (class 2) start on Rs. 48 auel-
go up to Rs. 58 after a period of 5 years, wliereas European and Anglo-
Indian drivers s~a t on Rs. 165 and go up to . 

The Bonoun.ble Sir Ohme. IuD .. : May I rise to a point of: ord8l'. 
Sir? There is another motion on the paper which deals with the ques-
tion of racial discrimination. 

LIla Latp&' Jeai: I submit that the two heads are similar. We com-
plafnof Indianisation, and the qUf!lition of the differenee in ~ salaries als()..-
practica.lly falls under the same category. 
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Mr. President.: I appreciate the difficulty of the Honourable Member, 
.:but would it not be more convenient if he reserves his remarks about 
; racial discrimination till the motion in that behalf is moved? 

Lala Lajpat lI.ai: I will bow to your ruling, Sir, but may I point out 
-that the claim for Indianisation is based on racial discrimination '1 The 
'Whole subject is one and you cannot divide it into two compartments. 
Weare asking for Indianisation because we feel that there is racial dis-
crimination in the making of these appointments and also in the salaries 
given, but I will bow to your ruling and will not 'pursue that subject. 

Xr. President: I have given no ruling. I have only suggested it to 
. the Honouraole Member. 

Mr. B. JI . .Joshi (Nominated: Labour Interests): Sir, most of us 
nave spoken on this motion from the point of view of Indianisation. If 
'Lalaji now raises this question, he will make our position very difficult 
because most of us would like to speak on that point but we snall have 
.' no right to speak on it. 

Lala Lajpat B.ai: I do not see the difficulty of my Honourable friend 
Mr. Joshi but I would very readily give way to him because he knows 
·the subject much more than I do. I therefore wish to leave the field 
.free and open to him when the subject of racial discrimination comes. 
-So I Will sit down after making only one more observation, leaving the 
subjeCt of racial discrimination, the status and salaries of Indians as 
~ a e  with Europeans and Anglo-Indians to be dealt with by Mr. 
;Joshi. That observation is this, that it is the greatest irony of the situa-
tionthat even Indians holding higher appointments are hy the force of 
-Circumstances made to vote against their own interests in this matter. I 
'see Indian gentlemen sitting on the opposite Benches who are heing 
·superseded by Europeans without any charge of inefficiency being brought 
against them, voting against their own interests and against our pro· 
-positions. But they are helpless as we are helpless. The political situa-
-tion is such that it demands and justifies all these anomalies and vagaries. 
I submit, therefore, that the amendment which has been moved ought 
to be made and I therefore support it. 

llaulvi Kuba.mmad Yakub (Rohilkhand and Kumaon Divisions : 
'Muhammadan Rural): Sir, I have no speech to make. I have only one 
word to say and that is to put a question to the Honourable the Member 
'lor Commerce, and it is this, that in reply to a question of mine last 
'year the Honourable the Home Member st'ated in this House that in nIl 
"the central services one-third of the posts would be given to Muslims . 
. 'My question now is., whether in this scheme which the Honourable the 
"Commerce Member has just revealed before the House, has any pro-
''vision been made to give adequate representation to Muslims, 8S men-
'lioned by the Honourable the Home Memher? 

Kr. Ohaman LaIl: Has lie made any provision for Atheists, Jains aad 
'Hindus? 

lIaulvi Jluhammad Yakub: There are many s ~se ti s but I smnot 
referring to them. You might as well ask whether any provision· has been 
-made for. Sunnis, Shias,' Moghals and Pathans and ,all, the other sub-
·sections. This is absurd. 
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The Honourable Sir Charles Innes: Sir, I think that I can answer 
Maulvi Muhammad Yakub at onC-El. The Railway Board in matters of 
this kind are bound by the general policy laid down by the Government 
,of India. I will read a sentence from the Report by the Railway Board. 
This particular sentence relates to the Transportation Department but 
applies equally to other Departments. Mr. Yakub will see that the 
point he has made has already been taken up. It says: 

.. Two-thirds (of the vacancies) will be made by means of a competitive examination 
of the selected candidates possessing the educational qualifications prescribed. Candi-

. dates .standing highest in order of merit in the examination will.to the extenJ. of the 
number of vacancies available be offel'ed appointments. The remaining one-third 
will be filled by nomination to correct communal i!lequalities, but before a candidate 
can be so appomted it is essential thAt he shall have passed the qualifying examin-
ation." 

'That is to say, we do try to meet the point raised by my friend Mr. 
Yakub, but I wish to make it perfectly clear that in the Railway Depart-
me:lt the minority communities, in order to get the benefit of that pro-
'vision, must satisfy the proper standards of efficiency. 

Nor, Sir, need I spend very much time over' my friend Colonel 
. Gidney , who referred to certain statistics relating to the Great Indian 
Peninsula Railway. From those statistics he deduced the fact that his 
particular community had been very severely treated by the Agent. It 
is a fact that in that particular year the Great Indian Peninsula Rail-
way was not working at a profit. Drastic measures had to be taken and 
drastic reductions had to be effected. I can assure my Honourable 
friend that the Anglo-Indian community was not treated any worse than 
the other communities. Practically the same reductions were made in 
'regard to Europeans, Anglo-Indians and Indians proper. 

Finally I come to my friend Lala Lajpat Rai. He wants deeds, 
-not assurances. Well, Sir, I have already given the figures and do not 
wish to repeat them, but I must point out to my Honourable friend 
that these very statistics to which he referred show that the total staff 
on the Indian Railways increased by 43 net -in the year 1924-25, and of 
·that net increase of 43, 38 was the net increase in Indian appointment!'l, 
'superior appointments. Similarly, there was an increase of 436 in sub-

i at~s drawing more than Rs. 250 a montli. That increase was made 
up as follows: 

European .. 
Anglo-Indians 
Muslim. 
NOli-Muslims 

minus II 
pIo.I63 
plus 43 
plus 238 

'The net effect is that we are making progress, and I desire to challenge 
'what my Honourable friend said that they will not get any change in 
-this matter unless a change in the personnel of the Railway Board is 
-made. I consider that as a reflection upon Indians. If we ·had aU 
Indian Members on the Railway Board there would not be any change 
of po\icy in this matter. We have agreed to Indianise at the "Me of 75 
-per cent. of vacancies as they occur. The present Members will carry 
'Out thli\t policy, and I do not believe that any light-thinking .man will 
~ alle e my statement that if we had Indians on the Railway Board 
'they would do exactly the same. 
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Kr. PresideD': The question is: 
.. That. the Demand under the head 'Working Expenses: Administration' be-

~ e  by Rs. 1,000." 

'Ihe Assembly divided. 

Abdul Karim, Khwaja. 
Abhyankar, Mr. M. V. 
Abul Kasem, :Maulvi. 
Acharya, Mr. M. K. 

AYE8-68. 

Ahmad Ali Khan, Mr. 
Aiyangar, Mr. C. Dnraiawami. 
AiyaugaP, Mr. K. Rama. 
Aiyer, Sir P. S. Sivaswamy. 
Alimuzzaman Ohowdhry, Khan 

Bahadur. 
.ArifI, Mr. Yacoob C. 
1Sadi.-uz-Zamau, :Haulvi. 
Chaman La.Il, Mr. 
Chetty, Mr. R. K. Slianmukham. 
Das, Mr. B. 
Deshmnkh, Mr. R. M. 
Dnni Chand, Lala. 
Dutt, Mr. Amar Nath. 
Ghazanfar Ali Khan, Raja. 
Ghose, Mr. S. C. 
Ghnlam Abbas, Sayyad. 
Ghnlam BlIri, Klian Bahadur. 
Goswami. Mr. T. C. 
Ismail Khan. Mr. 
Iyengar, Mr. A. Rangaswami. 
Jinnab. Mr. M. A. 
• Joshi. Mr. N. M. 
a .t ~i Lalbnai, Mr. 

Kidwat Shaikh Mushir Hosain. 
Laipst Rai. LB.la. 
Lohokare. Dr. E. G. 

NOES-45. 
Abdul Qaiyum. Nawab Sir Sah'bzada. : 
Akram Hussain, Prince A. M. M.· . 
Bajpai, Mr. R. S. 
Bhore, Mr. J. W. . 
Blackett. The Honourable Sir Batl·J. 
Brav. Sir Denv8 .. 
Calvert. Mr. H. 
(',ockf'. Mr. H. G. 
Crawford, ('.o1onel .J. D. 
Donovan, Mr. J. T. 
Gidney. T.;eut. -C.,lonel H. A .. T 

Gordon. Mr. R. ·G. 
Orahnnt. MI'. J •. 
Hayman, Mr. A. M. 
Hez1ett, Mr. J. 
Hindley, air Clement.. 
Rira Singh Brar, Sardjuo Bahadur I 

Capta'n. . 
Hudson. Mr. W. F. 
IiusllUially, Khan Ba1adar W. K. 
1_, The HimoaraltJ!! Sit' Chartee. 
JatI!.r, Mr. K. 8. 
Lindsay, Sir ~. 
Maephail, The Rev. Dr. E. M. 

1'he motion was adopted. 

Mahmood Scli{UllIlad Sahib Baha4urr 
Mr. 

Majid Baksh, 8yed. 
Ma1aviya, Pandit Krishna Kant. 
:Mehta, Mr. Jamnadas M. 
Mwtuza 8ahib Bahadur, lIaaht· 

Sayad. 
Mutalik, Bardar V. N. 
Narain D&B8, Mr. 
Nehru, Dr. Kiahenlal. 
Nehru, Pandit Bhamlal. 
Neogyt Mr. K. C. 
Piyare Lal, La1a. 
Ramachandra Rao, Diwan Bahadur K 
Rangachariar, Diwan Bahadur T. 
Ranga Iyer, Mr. C. B. 
Ray, Mr. Kumar Bankar. 
Sadiq Hasan, Mr. S. 
Bamiullah Klian, Mr. M. 
Barda, Rai Sahib M. Harbilas. 
Barfaraz HlllI88in Khan, Kh_ 

Bahaaur .. 
Shafee, Maulvi Mofiammad. 
Singh, Mr. Gaya Prasad. 
Sinha, Mr. Ambika Prasad .. 
Sinha. Kumar GanllanancL 
Talatuley, Mr. B. D . 
Tok Kyi, U. 
Venkatapat;raju. Mr. B 
Vishindar.-, Mr. Harchandrai: 
Yusuf Imam, Mr. M. 

Makan. Khan Sahib M. E. 
Mitra. Tlie Honourable Sir Bhupendra 

Nath. 
Muddiman. The Honourable Sir' 

Alexander. 
MuhllmmAd Ismail, Khen Bahadar 

SaiY;d. 
lITaidu, '"Roo 'Ra.hlldur M. C. 
Neave, Mr. E. R. 
Owens, L;eut.-Col. F. C. 
Rahman, Khan Bahadur A .. 
"Raj Narain, Rai Bahadur. 
'Roffey. Mr. E. R. 
Setalvad, Sir Chimanlal .. 
Sim, Mr. G. G. 
S'ngh, Rai Bahadur S. N. 
Stanyon, Colonel Sir Hell ~ 
Sykes, ·Mr. E. P. 
'l'onkinaon, •. H. 
Vernon, 1Ir. H. A. B. 
Vijayaraghavacharyar, Sir T_ 
Wajihuddin, Haji. . . 
Willson, Mr. W. B. J. 
Yakub, Maull'! Mubamma"_ 
Yomag, lIr. G. II. 
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Provision of Electric Lights in Oarriages on the Moradabad-Gajrola-Ohand-
puT Branch of the EaBt Indian Railway. 

Kao1vi Kabammad Yakub: Sir, I beg to move: 
.. That the Demand under the head 'Workzing Expenses: AdministratioD" be 

reduced by Rs. 100 ... 

.sir, I move this amendment in order to point out that on the Moradabad-
-Gajrola-Chandpur branch of the East Indian Railway, old Oudh and 
Rohilkhand Railway, we have still got, in the first and second class com-
partments, gas lights instead of electric 1,ights. Sir, the danger of having 
gas lights in the trains has been exhibited more than once. Only a few 
'years ago there was a collision on the old Oudh and Rohilkhand Railway, 
near Moradabad, and as a result of that collision the gas holders burst and 
the train caught fire and more people lost their lives by being burnt than 
were injured by the collision. This system of having gas lights in trains 
is really very dangerous because, as soon as there is a collision, the gas 
holders burst and the carriages catch fire. If ~  have electric lights you 
do not have to meet that danger. Only in September labt when we were 
going back from Simla to Moradabad, the train in which I was travelling 
had a severe accident. Five bogie carriages left the line and went about 
100 yards into a. field and the light-holders in my compartment were broken 
:and fell down. As it was electric light no damage was done to the com-
partment which did not take fire, while if it had been gas light, the gas 
holder would have burst and the compartment would have caught fire. 
So I wish to draw attention to this matter and say that it is very dangerous 
to have gas lights and the railway authorities should take care that these 
gas lights, wherever they exist, are at once changed to electric lights. 
That is the only point for which I have raised this motion. 

Mr. O. S. RaDg& Iyer (Rohilkund and Kumaon Divisions: Non-Muham-
madan Rural): Sir, I wish to associate myself with the motion-not with 
the gaB of the Honourable Member (Laughter) but with the light 'part of 
it. Mr. Muhammad Yakub comes from my constituency .... 

M&o1vi Muhammad Yakub: He comes from my constituency and not 
I from his. 

Mr. O. S. RaDg& Iyer: A very intelligent interruption I However 
it is a perfect scandal that in these modem days, you should have such 
antediluvian lights. 

The state of affairs on the Rohilkupd and Kumson Railway is absolutely 
disgraceful. 

I do hope that the Honourable the Commerce Member will take this 
matter into consideration and put an end to a state of affairs which is 
worthy of a. world before the deluge I 

Panditi SbamJal Nehru: Sir, I do not come from Mr. Ranga. Iyer's con-
1Ititueney, and I have no grievance against the railway company (Hear, 
hear) for having gas lights on the railway. I believe it is some years since 
orders were issued that all the carriages should be fitted with electric lights. 
I think every reasonable person like myself (Laughter) will .agree that it 
wiH take a oonlliderable time before all tlie carriages on the lines are fitted 
with electric lights. I think I am light wlien I say that it is only due to 
the number of earriag.oa that so much time.baa been . .-:ken. and. not with: 
6Dy deliberate purpoSe of. boming tile passengers by the railway eompany. 
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Sir Clement HiDdley (Chief Commissioner, Railways): Sir, I think this· 
complaint can be answered very simply and shortly but I would like ro 
comment, before going on with the main question, on one thing which has. 
just been said. It has been said that the use of gas in carriages is anti-
diluyian and I think "scandalous" or something of that sort, probably 
scandalous was the word used-these terms do not come as readily to my 
lips as they do to those of some other Honourable Members. In a great 
many countries, Sir, gas is still used and is found to be very efficient. In-. 
England many trains are run with gas lighting, and On the Continent of 
Europe and in America too. It is not antidiluvian; but it has been con-
Eidered in this country that the risks' of running with gas lighting are more· 
than the risk of running with electric lighting. There is nothing antedilu-
vian about it, or scandalous; there is no deep-seated design on third-class· 
passengers in the use of gas lighting. It has worked very well for a great 
many years. We found there was a larger risk of danger than with electric' 
lights and we definitely took up the policy of converting all our stock. 

Kr. C. S. Ranga lyer:·Has the Honourable Member travelled in one of 
those compartments, the lights in which only "make darkness visible", I 
(Laughter). 

Sir Clement Hindley: I thought he was talking of gas-lighted trains; 
perhaps he is now thinking of oil-lighted trains. We definitely took up the· 
policy of converting all our passenger stock for electric lighting. As one 
Honourable Member has said it is a very big matter to convert all our' 
stock and it could not possibly be done all at once. We had to deal with 
each carriage as it came into the shops in the normal course for repairs and 
that in the ord,inary course would be a process covering several years. I 
would like to assure the ;Honourable Mover of the motion, however, that the· 
East Indian Railway is very nearly reaching the end of its work in convert-
ing these coaches. There is a provision of 2 lakhs in the Budget for this 
work during the coming year. I cannot give a promise that every carriage 
will be converte4 during this coming year but I believe that the whole 
work is very m:arly approaching completion. I hope therefore it will be 
found that these gas-lighted coaches will gradually disappear in the very 
near future. 

:Hauln ][ub,ammad Yakub: Sir, in view of the statement made by the 
Honourable the Chief Commissioner of Railways I beg your leave to with-
draw the motion. 

The motion was, by leave of the Assembly, withdrawn. 

Unpunctuality of Train8 On the Central Section of the Ea8tern Bengal Rail-
way, etc. 

Syed :Hajid Bakah (Burdwan and Presidency Divisions: Muhammadan 
Rural): Sir, I do not think I will be able to give even a pin-prick to the 
·rail.ay authorities by my modest demand for a reduction of Re. 100 be-
('Quse I am confident that the Honourable Member has budgetted this 
amount many times over and he does not suffer in any way even by our 
carrying this motion. The fact that I was going to draw attention to yes-
terday and reserved consideration thereof is that there is a section among 
the railways ~a a e  by the Railway Board, a section of. the Eastern 
Bengal State .Railwa.y called the Central Section, which hardly attracts the 
attention of the august body known as the Railway Board or the subordi-· 
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nate body known as the Working Department. I therefore move this. 
amendment: 

.. That the Demand under the head 'Working Expenses: .Administration' b. -
reduced by Rs. 100." 

Sir, on this section the trains are proverbially unpunctuaI and hardly ever: 
Ifeep to the scheduled time; and although it is a single line I hope I may_ 
f.ufficiently express myself by saying the number of trains are so few that. 
there has not been single collision for the last 30 years. That is how theo 
trains are run on that section. 

Mr. Jamnadas II. Kehta (Bombay Northern Division: Non-Muham--
madan Rural): But is that an objection? 

Syed Majid Baksh: That section has not yet engaged the attention' 
cf. the Honourable Member. About this line I put certain ques-
tions to which I shall refer afterwards. Now there is a station on 
that line which is very important, and I hope my Honourable friend Mr. 
Sim will remember· what I told him on the occasion I put that question. 
There is a very important station on that railway, which has this year seni; 
by rail about two or three hundred thousand maunds of jute . . . . 

An Honourable Kember: What is the name- of the station? 
Syed Majid Baksh: Jhicargachha Ghat station. As the name signifies-

it is a ghat station very near the bridge and there is no platform at that 
-station and none has been erected for the last 20 years. The platform or 
wooden structure stands on the same level as the railway lines, an.] some-
times the bridge is taken by the travellers at night for a platform and as-
soon as they get down on the bridge and try to take a few steps they gene--
rally fall into the river. 

Pandit Shamlal Nehru: But just now you said there had been no acci-· 
dent for 30 years. 

Syed Majid Baksh: I said there had been no collision; I did not say-
no loss of life. I spoke of no collision but there has been loss of life. 

llaulvi Kuhammad Yakub: The railway authorities will see that. there: 
are some collisions in future! 

Syed Majid Baksh: Now I put two questions about that and my Hon-
ourable friend Mr. Sim gave me an assurance that he would try to help me-
in the matter. The reply he gave-I do n,ot !'emember what it was (Loud 
laughter) but it was something like this: ... The reply to (a) ~s in the 
evasive and the other does not a ise.~' I am willing to withdraw this 
motion on receiving an assurance that my complaint will be looked into. 

The Honourable Sir Charles Innes: Sir, I should have been in a better" 
position to deal with the Honourable Member's motion if he had let us 
know beforehand what his motion was going to be about.· The three-
gentlemen who sit behind me have the most complete knowledge of the-
working of Indian Railways in all parts of India but I am afraid we cannot 
answer offhand questions as to particular points on a particular sectiOD.' 
of a particular railway. If the Honourable Member had had what I might:-
almost call the courtesy of letting us know beforehand what particular point, 
he was going to raise, I should have been able to answer hjm. As it is, 
he has taken us entirely by surprise. -



1830 LEGISLATIVE ASSElIBLY. {25m FEB. 1926. 

[Sir Charles Innes.] 
I understand his complaint is that the trains on a certain section of the 

Eastern Bengal State Railway are usually unpunctual. I venture to doubt 
whether that is so because the running of our trains is improving every 
year. And he also complains of a certain station being without a raised 
platform. I will certainly read the Honourable Member's speech when 
I see it in print, and that speech in the ordinary course ;will go to the 
Agent and I am quite sure, if the Agent is satisfied there is anything in 
the complaint made by the Honourable Member, he will look into it. 

Pandit Sbamlal Behru: May I point out to the Honourable Sir Charles 
Innes that he has not taken any notice of the Honourable Member's chief 
grievance, which was that there has been no accident for the last 30 years 

·()n that linel (Laughter.) . 

lIr. President: The question is: 
"That the Demand under the head • Working Expenses: Administration' be 

'reduced by B.s. 100." 

The motion was negatived. 

Reduction of Third OlaBB FareB on RailwaYB. 

lIr. B .• JI . .Joshi! Sir; I move': 
" That the Demand under the head • Working Expenses: Administration' be 

reduced by Rs. 100 ... 

My object in asking the House to ,make t]p.s reduction is to ask the Houae 
to give instructions to the Railway Board that the third class railway 
fares be reducea more than they have been reduced so far. Sir, I have 
made many speeches on this subject in this tHouse and I do not wish 
therefore to be long in 'Placing before the lIouse the reasons why I ask 
d'or a further reduction in the third class fares. Third class fares had 
been from 2 pies to 2ipies for many year.s. Then in the year 1917 they 
were first increased. Then they were again increased I think about the 
,year 1920 or 1921. This year we have a large amount of surplus and un-
fortunately insteaa of using that surplus for reducing third class fares ade-
,quately we are using that surplus for reducing freights and first and second 
.class fares and handing over a large sum of money to the general Treasury. 
I think we are not quite fair to the third class passengers in this respect. 
'ThE' fares have been raised by about 100 per cent. in many cases. -

The Honourable Sir Obarlea Innes: May I give the Honourable Mem-
bers the exact figures? As regards the third class passengers the average 
-rate in 1913-14 was 2·29 pies per mile and in 1923-24 it was 3·53 pies per 
'mile, that is an increase of 54 per cent. 

lIr. ,Jr. JI • .J0IIbi: You are giving me the average increase. There !'.t'e 
many railways in which the increase has been 100 per cent. Take the 
1:;outh Indian Bail way. The fares for olldinary trains was 2 pies and now 
the fares are 5 ,pies. The increase on that railway at least haa been more 
than 100 per cent. I do not wish to tP into the .details. Of. increases on. 
e.aebrailway. There. hasbee'n some sma.ll reductlOD .this yem: but ~ at 
reduction is very inadequate and mOi'eov8l' that reduction. haa tiean given 
only for long distance journeys. Members of thiS House know tDat third 
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class passengers to a large extent do not travel as long distances as many 
of us do. Therefore, the advantage of the reduction will not be enjoyed 
by a large proportion of the third class passengers travelling on railways. 
When you have a balance in your hands, you first give the advantage r.f 
that balance to second class and first class passengers by reducing thell" 
fares l>y a very larg2 proportion and then you go and reduce the· freight 
on coal. It may be said, Sir, that the reduction of freight on coal will 
not ultimately result in loss and there may be some more traffic. But if 
you reduce the third class fares gradually I am quite sure you will not 
make a loss. You may make a loss for the first year but when you stop 
the habit of travelling even of the third class passengers, you certainly 
will to some extent get a smaller revenue; but I feel sure that the policy 
of the Railway Board in the past has made it quite clear to them that 
if they keep the fares low the revenue goes on increasing. Therefore, 
ultimately the revenues of India will not suffer even if you reduce the 
fares. Sir, in the case of third class passengers the reduction of fares 
is of .great advantage to them .. In the case of second and first class, if 
the fares are high, they may sometimes not travel because many times 
they travel for thc sake of comfort and luxury, not always for the sake of 
absolute necessity; but in the case of third Class passengers they have 
generally to travel lor absolute necessity and therefore when you have 
some amount to be spent lor the reduction of fares the first people who 
should get advantage of that reduction should be the third class passengers. 
(An H onourQ.ble Member: "Why not bO:ycott the railways 1") Un-
fortunately the third class passengers are human beings and they have 
to.travel. If a boycott of the railways had been possible, they would ha·;e 
tried that method. I do not wish to go into this kind of detail becauStJ 
I know the House has had discussion of this question many times. More-
over, I know that there are Members of this House who have studied the 
subject much better than I have. My friend :Mr. Rama Aiyangar, I lim 
quite sure, will deal with the figures referred to in i;his connection. I 
hope, Sir, that the House will accept my motion. 

1Ir. K. Bama AlyaDgar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): I will try to be as brief as possible and to the point. 
The Reserve Fund we expect to spare before next year comes to 12 crores. 
So the least that yoU can spend for this may be taken to be between 2 
and 21 crores. Actually it is possible to show !hat if the old increase of passen-
gers is restored by reducing fares they could . make up more than one crore. 
Practically there will not be much diffieulty if you only decide on a 2 crore 
reduction from the Reserve Fund alone 'Of course it may be arjrued that 
it will eat awav the Reserve Fund but 2 crores out of 12 is nothing, nna 
th'at will be ii ~ up in the course of one or two years, 

The next point I wish to place before the House is t,his, The House 
must certainly be thankful to the Honourable Mr. Sim' and toe Director 
of Finance who have had a lot of trouble to take with it, They have ' la~ l 
before lUI infonnation which we can use to the fullest extent. For eMh 
railway you have got tables framed showing what is the average lead ior 
third class passengers, the previous rate chargea and the present rate and 
the consequences of reduction so far, which has been recommended by the 
Finance Committee. In connecti'on with this matter one word has to },e 
aaid. I have heen speaking to the Honourable Mr. Sim to give relief to all 
third claaa pa8Bengeta. ·1 1Ia8 particular· that the' poorer third clas8 

c 
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passenger should be benefited, but, somehow the Railway Finance Com-
mittee came to the decision that this was a satisfactory start. But the 
real third class passenger has really not benefited at all. Below 150 miles 
he is I10t to be given any help. It means that most of the third cla9tt 
passengers who travel only 60 miles on an everage at the most get llJ 
benefit. It was thought apparently that the first class rate being brought 
down from 24 pies to 18 Rnn the second class rate from 12 pies to 9 pies 
was a satisfactory start. Certainly it is no start at all. That must be brushed 
aside and the Department itself says that the second iJld first class fares 
were reduced not with a view to allow a loss of income but with a view 
to increased income because they find that in the last few years they h9d 
lost revenue and therefore they have reduced it merely 8S a business pro-
position. So any loss that may be anticipated from first and second class 
ought not to be treated as loss at all for the purposes of our present cal-
culations. It will be made up by the extra revenue that will be got. So 
we must leave that out of consideration: In their opening speech the 
Honourable the Commerce Member and Sir Clement Hindley nave ~e

~~~~~~~~~~~~a ~~~  
have to be prepared for will be, including the Burma Railways, not less 
than 123 lakhs. However, we may take it that in the case of the fir;;t 
and second and intermediate class it comes ~ about 40 lakhs and in the 
case of the third class the real loss to be calculated for our purposes Will 
be from 70 to 80 lakhs. This amount is also included in a later state-
ment that has been supplied to this House on the 8th Februazoy in answer 
to a question I asked. That appears in the Assembly Debates of the 8th 
February on page 874, in answer to question No. 129. That gives the 
answer that if a uniform rate of 3 pies be adopted for all third class pas-
e ~ s the lOss to be anticipated will be 4! crores, and a table is given 
showing what it ~ill De in each railway and the total is also made up there. 
If on the other harid a uniform rate of 2! pies per mile be adopted for all 
railways the los8 to be anticipated wilf be 8! crores. It might be argued 
that if these reductions are made the inC!lease in passengers may make 
up about 1 crore in one case ana about 2 crores in the other. The loss 
will be about 3! crores in the case of tlie 3 pies rate and about 6 crorea 
in the case of the 2! pies rate. As I began this, Sir, I am prepareti to 
contend that just. at first we should start only with a loss of about 2 crores. 
That is not much more than what Sir Charles Innes has alreaay calculated 
inclusive of the Reserves. He ;has told us that 123 lakhs is exPected to be 
the reduction, inclusive of the Burma Railways, and we had aoout 40 
lakhg balance on hand which mav be utilized towards the further reduc-
tion; so that he has made provision for about. 160 to 14J5 lakhs. and +.he 
3ctual amount therefore that is further required will be only about 3.5 t,o 
40 lakhs. Taking into consideration the increase of incOme that will 
result from this reduction and devoting it for the purposes of this reduc-
tionwe shall be able to give effect to this ~ pies rate in all paying lines; 
that is the position thp,t I take. Then I have analysed for all the railways all 
the suggestions that might be madt> and I want the Assemblv to accept 
o()ne principle. Where certain railways are now working at a loss we should 
not make any reduction on those railways, and in fact I find that practi-
-caUy no reduction is proposed, .but if there it! a reduction already s~  

bY the Department r de notwlsh that we should change it. It may ha'n 
becn adopt·ed merely to stimulate more tra1lic in that area ana ~e may 
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leave it as it is. Such lines then that will not be immediately asked to 
lessen the rates are the Bengal Nagpur Railway, the Eastern Bengal Rail-
way and. the Assam ~ al ·Railway. In these cases, if the .Assembly 
·.agrees wIth me, I s ~t that the present rates may stand till both the 
De a t e ~ and the raIlways work them in such a way that there will be 
lower workinff expenses and greater revenue, and until larger profits en-
.able us to start reductions, except where as a business proposition it is 
..conl'tidered that a reduction in the third class rates is necessary. 

When we go into the details of the real effect of what I propose it 
·.comes to this, in the case of the North Western Railway the proposal 
is that up to 300 miles it is to be 3i pies per mile and beyond 300 miles 
it is to be 8 pies. What I propose, Sir. is that it should be a uni.form. 
ra1Ie of 3 pies. Up to 1913-14, the rate was owy 2 to 2! pies on t ~t 
Railway. At a uniform rate of 3 pies the cost, according to the information 
. given in the answer of the 8th February, on the North Western Railwa.y 
will be 69 lakhs, of which 30 lakhs is already expected according to the 
table given in the Railway Finance Committee reporl of the 18th, 19th and 
20th J.anuary. So that you will have to add to that only 39 lakhs for tba.t 
particula.r Railway. The North Western Railway is one of the l:iggest 
systems you have. We next come to the East Indian Railway. The 
East Indian Railway now includes the Oudh and Rohilkhand Railway; the 
income of both together is about 20 crores. Till last year or the year before 
the North Western Railway was the biggest earning railway amongst 
Indian railways, but because of the amalgamation the East Indian Railway 
'becomes the most important and the income from it is some 20 odd crores. 
Now we find that the reduction proposed by the Department on that line 
is that the rate be 3i pies per mile for the first 300 miles and 2i pies for 
.additional distances. I have forgotten to mention one position that I 
propose to take in this matter and I request the Assembly to agree with 
me, and it is that in the case of charges by mail train we ought not to 
make any reduction at this stage, because passengers travelling by mail 
trains are mostly the servants of first and second class passengers, or they 
;are persons travelling long distances and. mostly of either the upper or 
middle cl88ses. They are not of the poorer clasBes. (Several HotlfJurable 
M embeT': "They are. ") Granting that they are, I submit that. the. 
Assembly can agree that there may be no reduction. (HonouT4ble Mem-' 
beT8: "No, no. ") If, on the other hand reduction is also to be maie 
there. I have worked the figures out, so that reduction a~ l:e made in 
their case too to 3 pies. But in the as~ of mail trains at least I request 
the Department's proposal may be given effect to just now, because there 
is a difference between the mail train rates and the ordinary as e ~  
rate. It is the ordinary passengers that may not be taxed more than 3 
pies. And in the case of the ERst Indian Railway the !rate proposed .)£ 
'3i pies per mile for the first 300 miles and 2! ie~ for adaitional distances 
does not really give any relief, because most of the journeys performed are 
less than 300 miles the average lead' being 60 miles. The scarifice of 
revenue proposed to he made on the East India.n Ra.ilway system amounts 
to about 18i lakhs. That is for the long distance passengers and also the 
mail train passengers .. What therefore I submit is that the: 21 pies l:eyond 
300 miles may be mnde into 3 pies and a uniform rat-e of 3 pies be adopted 
for all travelling by that· railwltY. The total .cost of t,he reduction to 
3 niesill 57 lFikhs IHll shown in the answer, dated 8th FebruBn'. Of this 

'57 lakbs you have already announced an expected re4uction of ·reTenue of 
02 
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18! lakhs. Therefore practically you will be adding 39 lakhs by my pro-
posal, and that is on the figures based on a rate of :Ai pies per mile above 
300 miles, while 1 would change that to 3 pies per mile and after all the 
difference may not amount to more than about 35 lakhs. Coming now 
to the South I ~a  Railway, we find that it is one of the railways wh:ch 
is not prepared to reduce decently at all. The rate went up to Sf piea 
per mile and they say that they want to reduce it by i pie per mne for 
long distances, and not for ordinary passengers. It is a most tragic case 
and the Agent should have seen that that kind of help is absolutely 
worthless, and the actual reduction proposed is 17 lakhs. If the present, 
idea is adopted, it will come to 63 lakhs, 9nd if you deduct 17 therefrom, 
it will be only 46 lakhs. This 46 lakhs is an amount which must be cut 
out, Sir, .from that :railway'S income; and I do not propose to take the-
others because there are only two or three lines. The Great Indian 
Peninsula Ba.ilway is another railway which earns about 16 crores, and it is. 
only proper to take note of it, and I find that that is the railway which is-
least prepared to reduce the ra.tes . 

lIr. G. G. 8im (Financial Commissioner, Railways): The Great Indian-
Peninsula Railway? It has the largest redut'tion. 

lIr. E. Bama .Alyangar: Not in the third o'lass. It makes the largest, 
reduction in some fares, while the other lines are prepared to do it all round. 
The present rates were raised to 5 pies per mile for all distances by mail' 
trains and 4 ~es per mile for all dis.tances by. ordinary trains. ~'  were 
then changed m October 1922 to 5 pIes per mile for the first 800 miles and-' 
4! pies for .additional distances by mail trains, and 4 pies for the first 800 
miles and '3t pies for additional distances by ordinary trains, and these-
were adopted in 1922. It is proposed to reduce fares by ordinary trains to-
4 pies per mile for the first 150 miles and 3t pies for 151 to 300 miles 
and 3 pies for additional disbances. For the i a ~' tr.ain no other railway 
charges four pie!' on the first stage. And after all the average distance· 
travelled is not more than 60 miles. What is the reauction? You call it 
reduction? It certi!.in1y is reduction for the first and second class, but 
~'  cannot call it a reduction for the third class, and you do not benefit 

.Il, single man of the poorer classes. You cannot pretend that anything 
has been done by t~e railway for third class passengers . . . . 

lIr. Presidm: Order. order., The Honourable Member should now 
conclude his Il"emarks. 

JIr.X. Rama AiyaDpr: The effect of it is, as I say. if you take off' 
tho lines which are losing concerns. the 4l crores that is referred to foB 
being the loss by an average 3 pies rate being taken for all railways will' 
be quite different, a ~ I have calculated; and the result is you get 311'40, 
that is 311 lakhs will be the lOllS to be calculated without taking note of 
the alterations I have auggested. But, the alterations I have suggested' 
for the East Indian 8lld the Great Indian Peninsula. Railways, adopting the 
3 pies rate. will reduce it by another 40 to 50 lakhs in all the lines. That 
will give you about 2t crores. Of this, you must remember that while it was 
10 million passengers per Bnnum which was the increase previously, it is 
now onlv 2 million passengers. The rate· of increase has been considerably 
less. When you make this reduction, it is bound to be at least 7 to B-
mi1lion passengers more. and that win, give 65 to 70 lakhs. If you do not. 
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-get 7 or 8 millions, even if it is less, it can bring it to a 1088 of only about 
-:2 crores. Even if it is a little bit more or less it does not matter. And 
if you are not doing it this year, the complaint will rightly be made that 
,sitting in the heights here and sometimes of Simla you are forgetting the 
poor man in the street. Of course ev!'!ryone wants convenience as ~ 
·as possible, but we do not pay attention to the needs of the third class 
passengers, and I submit therefore that the reduction must be made. 

The Assembly then adjourned for Ltmch till a Quarter to Three of the 
·Clock. 

'fhe Assembly re-assembled after Lunch at a Quarter to Three of the 
-Clock, Mr. President in the Chair. 

Dr. X. G. Lobokare (Bombay Central Division: Non-Muhammadan 
Rural): Sir, in the budget speech on the first day the Honourable Member 
in charge referred to railwaY.rates being the cheapest in India. 

The lIonourable Sir Charles Innes: I quoted from the Acworth Com-
mittee's Report. 

Dr. X. G. Lobokare: Yes, and I find the Honourable Member still 
lIticking to that argument. I should like to examine that argument, Sir. 
Chea.pness or dearness is a relative term. We must take into account the 
income of an individual while considering the cheapness or the dearness 
of 1\ railway ticket. A ru,pee may be very 'little for a rich man but for 8 
poor man it is too much. Similarly the rate of 8 pies to 12 pies is too 
high for us in India, while to Englishmen it may be too cheap in England. 
"The daily average income of an Indian labourer is not more than 8 annas 
at the most, while in England and in other European countries it ranges 
between Rs. 4 and Rs. 6. That means with one day's income in other 
civilised countries an ordinary labourer can travel more than 60 miles, 
while in India at the rate of 4 pies per mile, for the third class, the 
Indian labourer cannot travel more than 80 IPiles on one day's wages. Com-
p!£ring these two points I should like the Honourable Member to see 
whether the railway fares are the qheapest in India. Secondly, Sir, the 
'cost of construction of these railwavson account of the low cost of labour 
and other things is decidedly lower i.t;l""' Ir.dia than in otht'r countries. The 
amonnt of capital invested being· ('.Qrnparativelv Jess per mile it 
requires less return in India than in other countries. "What we are therefore 
much more concerned ,,,ith is theraHo of working expenses to tne gross 
return or the gross earnings froni the railways. The working expenses 
are given in the annual report as 4·24 per train mile and the gross 
'earnings per train mile are 7·01. The total working expenses are 
about 70 ('rores, while the to.tal groRS earnings are 115 crores; tha.t 
means that the working expenses are about 60 per cent. of the gross 
earnings. A similar ratio and a still ~ e  one holds in other countries. 
It is therefore questionable whether the passenger rates in India. are the 
. cheapest .. Another argument is being advanced in favour of high third 
class fares. It was advanced last year and it iR being advanced this vear 
also, that the Railway authorities decide the railway rates on the principle. 

-of what the traffic will beRr, that is the principle advocated. I have here 
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with me a book from which I will read out quotations-it is Ripley's. 
U Railroads, Rates and Regulations": 

.. Two general theories governing the rates chargeable ~ railways are entertained._ 
klJQwn respecth'ely as cost of ser\-ice and value of service.' 

~  the second principle of vplue of service, i.e., .. what the traffic 
will bear " is usually advocated by the railway authorities in India . 

• , This argument maintains that, while theoretically cost of service should determine-
mininlUlll rates," 

-the following words need particular attention-
"owing to the nature of commercial cmnpetition, as a matter of fact rates must. 

be based upon the principle of charging what the traffic will bear." 

But the proviso here is 
.• ow.ing to the nature of commercial competition." 

Is there commercial competition in the railway rates in India? That is:. 
the question. In India railway rates are based much more on the basis· 
of monopoly than on the principle of competition. Had they been based 
on the prhiciple of competition, this principle of .. what the traffic will 
bear " would have held good. But since there is no competition, since 
there is monopoly only, this principle does not hold good. Further, Sir, 
we shall see in this book what is said regarding this principle: 

" Cost of servic!!, while unsound as a sole reliance, nevertheless affords an import-
ant check upon the \'alue of service principle. Without it there is always grave· 
danger that traffic managers, seeklDg to enlarge their revenues, may push rates· 
lInreasonably high." 

That is exactly the notion that my Honourable friend opposite puts forth·, 
when he says •• I adhere to the principle of what the traffic will bear." I 
offer him another quotatbn: 

.. It is impossible to trat'.e 'any: safeguard afainst extortion in the operations of a-
"alue of servIce law under such cIrcumstances.' 

.. It is impossible to tTace any 8afeguard agoinat eztoTtion"-that is, 
the result of the principle that is being advocated for the railway fares 
here. The argument every time put forth is .. that on account of putting 
up third class passenger rates the number of passengers has not declined; 
therefore tra.ffic bears the fares and therefore we -are justified." Yes, 
Sir, because you have the monopoly in your hands, because you have 
~ ~le railway system in your hands you are justified in extorting. It 
IS nothing less than Shylock's ways, Sir I We shall see what the results of' 
this principle have been so long. The average passenger travelling mileage· 
in 1890 was 40·6 miles, in 1900 it came down to 88, in 1916 it ca.me down 
to 36 and in 1921-22 it came down to 35·67. It is somewhere at that point 
yet in the C8se of other railways but the average is declining. Sir, it means 
that there is still more room for the reduction of rates and thus for an 
increase in the ra.ilway traffic, so that the railways as 1l commercial concern 
might be able to earn more than what they have been earning now. Lastly, 
Sir, take the case of the Great Indian Peninsula Railway. In this case 
the maximum average lead is about 40 miles per passenger. I had last 
t'!me said in this House that the law of decreasing returns has alreRdy 
liegun to work in the case of the number of passengers on the Great IndiADr 
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Peninsula ;Railway to which it seems no attention has yet been paid. The 
intermediate class fares as well as the third class fares are practically where 
~ e  were. Themail train fares are where they were. The only reduction 
that has been given is in the case of distances above 300 miles. I shall 
presently show that the reduction given is not in the i te es~s of the 
management themselves. We have on our side of the Great- Indian 
Peninsula Railway main roads leading to places 150 miles distant. Now 
that the Railway Company has been putting up its fares to 4 pies per mile, 
the motor omnibus service is competing with the Great Indian Peninsula 
Railway between Poona and Ahmednagar, a distance of about 80 miles. 
The railway third class fare is Rs. ~ /2 whereas the motor company charges 
only Rs. 2 from a point near the bazar in Poona to the bazar of Abmednagar. 
The motor service also takes less time than the railway does. That, Sir, 
is the result of your putting up fares to 4 pies per mile. Similarly, the 
traffic is being captured by the motor service between Poons and Satara 
and Poona and Naaik. 

Sir Ol8D18Dt BiDdley: Does that mean a railway mOl.J.opoly? 

Dr. It. G. Loboltare: The motor service has now entered into competi-
tion with you in a few places and it is scarcely a competition, but it serves 
to open your eyes that you are putting the railway administration to a loss. 
Moreover, motor traffic is not meant for covering long distances. It is 
meant for ordinary cross country roads where there are no railways; but by 
your policy you have been destroying your own income and putting the 
State to a loss. That is the point that I_want to bring to your notice. 

Sir Olement BiDdley: Is not that a ealt ~ competition? 

Dr. It. G. Lohokare: Scarcely any! But we have to think more of public-
money than of private money. Now, Sir, looking at the figures that have 
80 very kindly been supplied by the Department in the Finance Com-
mittee's Report, we shall oompare thfl increase in the number of passengen< 
OIl the G-reat Indian Peninsula Railway and the East Indian Railway. 
Taking the year 1920-21 as the standard year, the increaPe in third class 
passengers on the East Indian Railway is by 45,00 thousands wJ,!.ereas the 
increase in the case of the Great Indiltn Peninsula Railway is scarcely 9,00 
thoUBands. I have taken the year 1920-21 because the difference ~ fares 
is marked and the number of passengers or.. both the lines was more or less 
the same in that year. The above figures, however, go to show that the 
increase in the case of the East Indi;"n Railway is mu('h f!l"eater than thE" 
increase on the Great Indian Peninsula :.lailway. It is evident therefore. 
Sir, that the traffic which could have heen obt'ained bv the Great Indian 
Peninsula ~ail a  has been lost on aecount of this policy-of 'what the 
traffic will liear • -of putting up the third and intermedia.te class fares and 
extorting as much as llossil,le out of the pockets of the poor people. "With 
these wortis. Sir. I e~ est thRt, the Government DeOArtment will pay atten-
tion to this matter seriously and decide on reducing the Great Indian Penin-
sula. Railway intermediate and thin! c1a.ss ~ es. 

Jrt'. X.rain Da.ss (A'!ra Div;!'1ion: Non-Muhammadan Rural): Sir, it iii 
after all a nrotest. that WI' have to mAke. WI' know that these protE"stl' 
can result in t i ~ T Am not ili ' ~ ssi  no1itiI'S. hut e"en in mAtters 
financial we know that Ute finAl dpcree, the flnal order. win rest with the 
Government. But. i\Jter having Mme bere. we have to mnke fI protl'ilt 
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and we do it. Of this Railway Budget, leaving aside a.ll academic debates, 
all higher class of talk, I think the crux of the whole Budget, the pivot, 
the keystone of the whole thing from the point of view of the Indian people 
is t.he third class fares. If we go on continuing at a certain standard, the 
result will be that the money that you will have in your treasury will be 
tainted money. Sir, I find the following statement in the speech of the 
Honourable Sir Clement Hindley comparing the financial position of the 
Railways in the year 1921-22 do'\\"'D to the close of the current financial 
year: 

.. The net additions to capital at charge will be approximately 68 crores, general 
) e'·enues will have received no less than 19 crores 73 lakhs as clear oontJ"ibutionB 
after paying all interest, the rlllilways will have built up a reserve fund of 9'83 crores 
:.nd have further established a depreciation fund which after meeting all necessary 
appropriations for replacements and renewals is expected to show a balance of6 
crores 71 lakhs." 

Out of this financial muddle, as I should call it, what relief after all has the 
poor third class passenger got? When he thinks of these piles of reserves, 
the making up of huge reserve funds. the third class passenger may well 
Cry and come to the door of the Honourable the Commerce Member and ask: 
"What relief after all have you given me"? When we look, Sir, at the 
financial estimates for the next year, we find that the upper class passengers 
are expected to yield, roughly speaking, 4·42 crores, whereas the third 
class passengers yield to the coffers of the State roughly 32·38 crorcs. So 
after all it is the third class passengers. the men who resort to the lowest 
class of travelling, it is they who fill up the coffers of the railways, and 
what relief after all do they get? These calculations showing reduction in 
revenue are mere financial bog-eys. .J ust as in the military domain .the 
Russian and Afghan bogeys were trot,ted out to keep military expenditure 
at a certain level. so I sav that once Government come to determine that 
certain taxation should be kept up, they trot out so many. bogeys; and 
the best proof of the fact that they Itre mere visions, mere dreams, mere 
bogeys can be established when you come to r.onsider next· year the actual 
receipts and comna.re them with the estimates that have been put up this 
time. We will then realise that they are mere bogeys. 

Sir, they say that the railways are national property. What is a national 
property? If in a year of prosperity. not a casual prosperity but a pros-
perity extending over three or four yelU'B, they cannot take over the burden 
of third class passeng-ers, even by Ilny appreciable amount, what is all this 
national pronerty and All thiR t"lk About p,.osperity? This at any rate 
plays no part in our national life beyond fleecing us· If it is national pro-
perty, all that it meAns is thAt it is a close preserve for certain people to 
draw hiv.h SAlAries. whe.-eas nationAl nroperty must be manaQ'ed on national 
lines, and I do not think that IInvt.hinQ' at all ha!!l been done to stamp it 
with the character of a national business. 

Sir, I wouM not have spoken on this motion at 1'111 if it had not been for 
the fact that Mr. Rama Aiyan!2'ar, the master of figures and statistics, 
has put U1> ce..t"in nronosals whieh clln very easilv be acted upon by the 
railwav authm·it.ies if thev hAve Anv reQ'ard at all for the 1>001' thh-d class 
passeng-ers. Sil' aft.er an. whitt he nroPoses is quite a cautious measure. 
From 4- nies hI'! iloes not r.nml'! dnwn to 2 nies. but as a sober 
politician he proposes merely 8 pies per mne. That proposal reserves an 
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increment of 50 per cent. over the old rates. If the Railways cannot work 
with an increase of 50 per cent. guaranteed to them I do not think they 
.ean give a good account of themselves. 

Sir, with these words I support the motion of Mr. Joshi 

'0'. Tot Xyi (Burma: Non-European): Sir, I beg to support the 
motion now before the House. In doing so I should like to bring to the 
notice of the Honourable the Railway Member the apathy and indifference 
with which Burma has been treated in the matter of reduction of passenger 
fares. Sir, the other day the Honourable Member from Sind said that 
Sind was the Cinderella of India. I cannot agree with him. Burma has 
.always been the Cinderella of India and she is still the Cinderella of India. 
She has always been left out in the cold and the solitary voice of her repre-
'Sentative in this House has no effect ana is a mere cry in the wilderness. Sir, 
the question of reduction of third class passenger fares was taken up in this 
House this time last year and action has been taken by most of the Rail-
ways except the Burma Railways and one or two others. In some Railways 
reduction of fares has been made not only for the third class passengers 
but for the first and second class as well, but in Burma the railway authori-
ties do not think fit to start reductions as vet. The Honourable Mover 
of the motion says that he wants furt.her to reduce the fares for the third 
class passengers.' As for me. Sir, I need not ask this for Burma. I simply 
ask to have the fares reduced for the first time. I do not want to have 
further reductions made; I simply want to start reduction now. I know 
that there is a budget provision for 123 lakhs of rupees to cover the loss 
consequent on reduction in passeng-er fares. I also know that there is 
provided 4'0 lakhs more to cover further loss that may be incurred by rail-
ways which want to follow suit in reduction of fares and by railways which 
'want still further to reduce their fares. I therefore think, Sir. that 
.there should be no difficulty whatever for the Burma R"lilwa:vs to reduce 
their a e ~e  fares as other RAihnrVR have done. And it is e~e te  that 
tnere will be a profit of about 1U5 lakhs of rupees from Bunna Railways in 
t,he coming year and this profit is only a little less than the profit. expected 
from the Ore at Indian Peninsula R-ailway. Certainly, Sir, oui; of this ~ 
profit the Burma Railways can easily and readily make the reduction of fares 
If they wish it. 

Sir, my object in supporting the matkn is to ask the Honourable Rail-
way MemhAr to impress the importance of the matter on t.he Burma Rail-
way Administration and to speed it up. 

Ral Sahib X. Ha.rbUas Sarcia (Ajmer-Merwara: General): Sir, the policy 
of th£1 Government of India from the earliest t.imes was to fr'ster and deve-
lop passenger traffic by a low tariff of fares. on railways. This po1icy was 
supported bv eminent railway exnerts like Sir Guilford Molesworth, the 
late Colonel J. G. Medley, Mr. Horace Bell, Sir Thomas R·obertson Rnd 
·othel"R. 

Bv the low tariff the t,hird class pallSE'!nger traffic WMl st.eadilv developed 
by killing the traffic formerly carried by ekka8 and carts alongside the 
railroads. The third class passengers trnffic :vielded substantial profits to 
:the railways, while the first and second classes were running at a. losll a.od 
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have aJ.ways run at a loss. This is abundantly clear from the recorded 
statistics which the Railway Board used to publish and the publication of 
which, as Mr. Joshi said yesterday, has been discontinued. 

After 36 years of successful working of the low third class fares, the-
Railway Board iIi 1916 authorised the retrograde step of enhancing the 
passenger fares on the Indian Railways. The first increase was described 
in the budget debate in ~  as a. war measure, and it was then understood 
that the enactment would be withdrawn after the war. But the war is 
over and the old tariff ha.s not been restored. In fact, the Railway Ad-
ministrations made further enhancements in 1920 and 1921-22,· and the-
enhanced fares were 66 to over 200 per cent. higher than the fares that 
ob.tamed in 1916. Take for instance, the intermediate class on the Bombay, 
Baroda and Central India Railway which was 3 pies per mile for the first 
300 miles and 2 pies per mile for additional distances. It was raised to· 
7t pies per mile for all distances. This rate of 7\ pies applied also on the 

Great Indian Peninsula and the South Indian Railways. Take the case-
of the third class on the South Indian Railway. The former tariff was: 

},'or fint 00 mUes 
For 51 to 200 miles . 
}'or additional dm.,nees 

Mail train ... Ordinary train •. 

1 pie 

2 pill!'. 

2 " 
1 pie. 

The enhanced fares were 5 pies per mile for mail and 3f pies for ordinary 
trains for all distances. The increases were: 

Mail trains--100 per cent. and more. 
Ordinary t a.i ~ \ to 120 per cent. 

The increase in the intermediate and third class fares on the other railways.. 
varied considerably. The railway fares on the principal lines for distances, 
up to 300 miles were 30 or 24 pies per mile agamst 12 or 18 pies before, 
for tke lBt Class; 15 or 12 pies per mile against 6, 8 or 9 pies before, fOT' 
the 2nd class; 71 to 5 pies per mile against 4t to 3 pies before, for the inter-
mediate class; 5 to 3! pies per mile against 2! to less than 2 pies before, 
for tke third class. . 

The managers of the railways have evidently ignored the lesson of the' 
past history of the Indian Railways. They have repeated the mistakes-
which were made in the sixties of the last century when high fares similar-
to the preRent were charged and had to be reduced in order to attract traffic. 
In 1868, Lord Mayo recorded a strong protest against the action of the 
Secretary of State in authorising an enhancement of fares on the Madras 
Railwa:v Company's line. His Lordship wrote: 

.. It is blind policy to deal with our nati"e millions lin this way, it is to the 
third class we must look to make our railways pay. and it is not by raisinl!; farel 
hut. hy cheapening the oO'st of carriage and locomotion. etc., that we must hope to 
develop the enormous reVAnue that we are no\,. only touching from this source. 
The tendency of the railway management ill t i~ direction should I.e checked on· 
every possible occasion." 

TheBe words are as true to.day as they were in 1868. 
At page 31 of the Railway Administration Report of 1920·21, the Rall-

a~' Board by making comparison with average receipts per passenger in-
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other countries tried 10 show that the passenger fares in India were the 
cheapest in the world. That comparison of e~' values alone is mis-
leading and not quite fair without making due allowance for the buying 
power of i e~' in the different countries or the capacity of the people to 
a~  for the railway journeys. We have to consider the economic conditioD. 
of the people who make use of these railways before we can judge whether a 
tariff is low or high. This point was made perfectly clear by Mr. Neville 
Priestly in his Report. oi 1903 on the organisation and policy of Railways iD 
America. I cannot do better than quote the passage from the Report: 

.. The rate Qf wage in .America for unskilled labourers averages 1'25 01' 750 pies 
or Rs. 3-14-6 a day. By the expendituu of onE' day's wages. such a mao can travel 
over 63 miles. By the expenditure of a month's (30 days) wages he could travel 
1,894 miles. The rate of wage (not average) 10 most parts of India for the same 
ClasB of workers is 2 annas or 24 pies a day. By the expenditure of one day's. 
yjges s1lch a man could not travel more than ten miles and his whole month's 
wages would only carry him three hundred miles. While thel'efore the fares charged 
to the lowest class of passengers al'e actualh' lower in India than in America. in 
elect they are much higher." . 

Though \,'ages have risen. still the comparison holds good. 

Sir Thomas Robertson (Special Railway Commisl'ioner) emphatically 
wrote in his report of 1903 that the fares in India should broadly speaking 
be only about one-sixth of those charged in England, before they can be 
regarded elativel~' as equal to those in England. 

These are the opinions not of ill-infonned critics, but of experts, who 
were specially employed by the Government of India to investigate matters 
for the better administration of Indian Railways. The Railway Board have 
ignored the lessons which have cost India. heavily. The Railway Board 
and the present Railway Administrations are responsible for the retrograde 
policy of charging high fares. 

SIr Olemali JIindley: May I ask the date of that document which the-
Honourable Member is reading? 

:&al Sahib K. BarbO .. Sarda.: 1903; the date does not matter: the facts 
arE' there and the principle stands. 

It is a remarkable fact that only the working companies made large 
increases in the fares. while t,he tlro administrations under the direct 
control of the State-the North We8iern Railwa"," and the Oudh and 
Rohilkhand Railway-were satisfied with moderate increases. 

The high fares check the growth of passenger traffic and Sl'e an unneces-
sary burden upon the people .. and I think Government would be well 
advised to accept thi", policy and to direct that low tariff fares should be-

. enforced again. 

The Bombay, Baroda and Central India Railway in 1916 had a sliding 
scale of intermediate class fares on their metre g1uge system. nflm<>ly, 3 
pies per mile for the first 300 miles and 2 pies per mile for additional 
distances. The enhanced fares are uniformly 6 pies per mile on the broad 
gauge and 5 pies per mile over the metre gauge which means an increase of" 
over 66 per oent. on the fares of 1916. 
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The increased fares for the intennediate class still remain higher than 

the fares of 1916 by the following percentages especie.lly in the first distance 
.of charge: 

Over 43 per cent. on the North Western Railway. 
66 per cent. on the Eastern Bengal Railway. 
100 per cent. on the East Indian Railway. 
83 per cent. on the Oudh and Rohilkhand Railway. 
66 per cent. on the Great Indian Peninsula Railway. 
64 per cent. on the Bengal Nagpur Railway. 
33 per cent. on the Burma Railways. 
Over 25 per cent. on the Madras and Southern Mahratta Railway. 

The increases in the third class fares on the South Indian Railway were the 
largest.. In 1916 it had two sliding scales of: 

2, pies for 1 to 50 miles } 
2 pies for 51 to 200 miles by mail trains 
1 t pies for over 200 miles 

and of: 
2 pies for 1 to 200 miles, and} . . 
Ii pies for additional distances by ordinary trams. 

These fares were raised to 5 pies by mail and 3f pies by ordinary trains. 
It has allowed a reduction of half a pie to one pie in mail fares and of one 
-quarter pie in the ordinary fares. The increases over the 1916 fares still 
-remain at 80 to 166 per cent. for the varying distances. The percentages 
~  such· increases over otJier lines are as follows: 

Over 40 per cent. on the North Western Railway. 
40 to 100 per cent. on the Eastern Bengal Railway. 
40 to 150 per cent. on the East Indian Railway. 
40 to 130 per cent. on the Oudh and Rohilkhand Railway. 
50 to 100 per cent. on the Great Indian Peninsula Railway. 
50 per cent. on the Bengal Nagpur Railway. 
44 to 81 per cent. on the Bombay, Baroda and Central India Rail-

way. 
40 per cent. on the Madras and Southern Mahratta Railway. 
33 per cent. on the Bunna Railways. 
33 to 166 per cent. on the Assam Bengal Railwl.l.Y. 

"These incre.ases are very heavy and the. public who have defrayed all the 
cost and met all the losses on account of the Railways have a right to 
demand a reduction. It is not a business matter as the Honourable the 
Commerce Member put it on the 22nJ February, 1926. In these railway 
matters no commercial man is concerned. The Railways are the property 
~  the people and the people have a right to use them at B cost which is 
not greater than that incurred on the railwBYs. 

Sardar V. N. KutaHk (Gujarat and Deccan Sardars Bnd Inamdars: 
Landholders): I am not fully convinced, Sir, that there is·8 very very 
strong r-ase for reduction in ·third class fares at this stage. After all, Sir, 
we must take into consideration one t i ~  that our Railwa:vs have to be 
run on commercial lines and an:vthing which will reduce the income of the 
"Railways will only bring about that next year we shall not be in the same 

. position with regard to railway revenue as we are to-day. I have got t.hi" 
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chart before me which is printed in the Administration Report of the Rail-
ways for 1924-25. From the chart it will be seen, Sir, that there is a 
steady increase in third class traffic. During some years there was a very 
great increase. Those years, Sir, were years after the war ~  they may 
be taken to have been abnormal years when there was this great rise; but 
even after normal times were reached there has been a steady rise. Look-
i ~ to any other class of passengers you will not see that there is a steady 
fall in passenger traffic. If, Sir, we reduce the fares all round now, a loss. 
will have to be faced, and I am afraid the traffic will not increase in the 
proportion in which we will suffer loss. After all there is a limit to th& 
increase in third class traffic. People will not alway" travel because farea. 
are reduced. 

Mr • .4. BaDguwami Iyengar: Are they to be taxed for this reason? 
Sardar V ••• Kuta.Uk: I do not want to tax them. I do want the fares. 

to be only just sufficient to take them from one place to another, but on a 
commercial baiUs. I think the House will do well to consider this posi-
tion. It is not merely from the political point of view that this matter· 
should be considered. Sir, I have never gone against the wishes of this. 
side of the House but I do feel that in this case we shouJd ta ~ A . 
Honourable Member: ~'A Sardar's view") call it a 'Sardars' view' if you 
want, but I mean only a business view of the whole situation. 

1Ir. O. S. Jl.an8a Iyer: Sir, I shall not take more t.han one minut& 
because my Honourable friend Rai Sahib Harbilas Sarda has gone into th& 
historical aspects of the CBse very fully and has made out a case which my 
Honourable friend Sir Clement Hindley will find it difficult to answer. 

Sir Clement Hindley said this morning that scandal was a word which· 
did not easily rise to his lips. I would ask him to give me a word to· 
describe that breach of promise. I think •• scandal " a very mild word to . 
describe it. I charge the Government to-day with a breach of promise to· 
the Indian public in raising the fares after the war. In reply to the debate 
which took place in this Council in March 1918 Sir George Barnes on 
behalf of Government said that the enhancement of fares was made owing· 
to the war in Europe. :rt was understood that the enhancements were· 
temporary and would be withdrawn after the war. Is the war over? 

Mr. W. S. 1. Willson: No. 
Mr. O. S. :B.anga Iyer: M:- friend Mt. Willson SM'S .. No." Is the war , ... 

in Europe over? 
1Ir. W. S. I. WWson: The effect.s of it are not over. 
Mr. O. S. :B.anga Iyer: The ('ffect.!1 of the war are not over! Sir Charles 

Innes also gently whispers to me that the effect!! are stilI there. Well, 
I do hope the Government will take this matter into serious consideration 
and make a semous effort to reduce the fares of t.hird ('lass passengers, 
because they are the backbone of the Railwa:vs. 

·Dlwan Bahadur M. lr.amachandra JI.ao: Sir, I only wish to make one· 
or two inquiries. In the statement at page 39 of Volume VI of the Stand-
ing Finance Committee's Report, an estimate of the probable loss of revenue 
on account of the. proposed Teduction is given; and t.he Railways who have' 

·Speech not corrected hy the Honourable Member. 
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[DiWRn BRhadur }I. RamRchandra Hao.] 
consented to reduce their rates are the Great Indian l'eninsula, the South 
Indian, the Assam-Bengal, the North Western, the Bengal Nagpur and the 
East Indian Railways. I wish to know, Sir, whether there is any pro-
poSal from the Madras and Southern MahraUa Railway to reduce the rates 
on their line, and also whether there are any proposals from other lines for 
·a reduction of rates. It seems to me, Sir, if there is to be a reduction of 
rates it should be on some system so that everybody who is concerned will 
have some benefit from that reduction. That is the first point on which 
I should like to ask the Honourable Member in charge to enlighten me. 

Now that various inequalities in rates have been urged in this House I 
·should like to know from the Honourable Member whether this question 
would be within the purview of the Rates Tribunal or whether the word 
." rates" is used in any technical sense. Would questions which several 
passenger associations in the various provinces have with reference to rates 
and fares be within the cognisance of the Rates Tribunal? It seems to Ole 
instead of allowing these grievances to go unredressed the best policy for 
the Honourable Member would be to refer questions with reference to reduc-
tion of fares as early as possible to this Tribunal, or if necessary to get it 
investigated in any other manner which may appear necessary. 

I find here a rough prelimjnary draft printed as annexure •. B .. in the 
.proceedings of the Standing Finance Committee for Railways which gives 
·certain figures as regards percentages of increase in rates as well as in-
-creases in prices of various materials. It is stat,ed that tlle average fare 
·charged per passenger per mne is 52'7 over the rates which prevailed in 
1913·14. Similarly prices are shown to have increased by 188 per cent. I 
'shpuld like the Honourable Member to say where .he got this information 
from, and whether this question with reference to the ratio of increase in 
the prices of various commodities .which are printed on that page, has 
been gone into by the Standing Finance Committee. If it is once admitted 
that there has been a considerable increase in the prices of the various 
articles required by the Ra.i1ways such as iron and steel, coal building 
material, clothing and so on, quite clearly the working expenses should also 

-go up if not to the ext-ent of the rise in prices at any rate to some extent. 

The Honourable Sir Charles IDDes: 106 per cent. 

Diwan Bahadur ][. Ra.machandra Bao: Therefore I trunk there is a. 
'case for investigation as to what proportion of this increase is justifiable. 
If the Railway Board fixes these rates a it a il~'  of course it will not give 
anv satisfaction; and therefore I think the best solution of this difficult. is 
to 'have a thorough investigation into' the ratio of increase and also 'the 
proportion of increase ~i  is justifiable on the present condit·ion of things. 

Syed Kajid Baksh: Sir, I may say some thing about the Burma Rail-
ways although I have not seen Burma in my life. My Honourable 
Burmese friend was making out a case for railways in Burma. I tIo 
not for one moment see eye to eye with my friend. There are great 
difficulties about railwa.ys in Burma. For example, in Burma there ~ e 
great. teakwood forestf! and he must know that forests must be cleared 
lint before railways caD be built, and Government are doing that. Good 
'slee e~ are also necessary for laying down railways, and until the whole 
·of thE' teakwood foreFlts is cleared in Burma my friend cannot expect 
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to have railways there. 'l'hen there is another consideration. There is 
<enough oil in Burrpa, I mean mineral oil, and my friend must remember 
that sufficient oil must be raised before the railways can move on oiled 
wheels. There are other considerations. Oil is sometimes necessary to 
induce people to do certain thing and sufficient consideration niust also 
be given to that fact. It is absolutely necessary for the dry engineering 
wheels of Sir Clement Hindley or the dry budget figures of the Railway 
Member. For these considerations I support the Government case. . 

Mr. O. Duraiswami Aiyangar (Madras ceded districts and Chittoor: 
N ~I a a a  Rural): Between the statistics of the Treasury Bench 

-and the doubts and difficulties of my friend Diwan Bahadur Ramachandra 
Bao I am sure the third class passengers will suffer always. To-day I 

. am not inclined to blame the Government Benches in any manner but 
I want to blame the membprs of the Standing Finance Committee who 
gave their approval. I do not grudge for one moment the powers of 
hypnotism which Mr. Sim has developed. Under his hypnotic inlluen:le 
the thunders of this House have become the slumbers there and t!le 
sobriety of this House becomes inanity amounting to inebriety in the 
,committee room. Therefore we find a record made that the Committee' 
consider that a satisfactory start had bepn made in the reduction of passenger 
lares and they add that: 

.. the question might be immediately considered as to whether on the other 
',prosperous railways except the Assam Bengal Railway, the Eastern Bengal Railway 

-,lind the Bengal N agpur Railway where the financial position is unsatisfactory more 
subllt&ntial reductions in first and second class fares should not, be made on the 
lines of those made on the Great Indian Peninsula Railway." 

~ i  yesterday I was saying that there was an extravagant expenditure on 
the Eastern Bengal Railway, which might be reduced and relief given to 
third class passengers. It is no good telling UE! that, you have made 
redllction;; in all classes because so far as the first clas!; is concerned it is 
lio good to the country at all. Perhaps you have a chimerical idea of ilie 
loss you sustain by the reduction but certainly if you calculate the 
amount of the travelling allowances of first class Government servants llnd 
Members of the Legislatures, etc., you reaIIy do not suffer any, loss at 
all. The real question is what benefit have you conferred on the third 
class passengers. If they- travel more than 150 miles and in some cases 
more than 300 miles yOU will give them some relief. Yesterday, t.he 
Honourable Sir Charles Innes asked how many people come from Madras 
to Delhi direct, and I will ask how maay passengers travel more than 150 
miles at s' stretch. I may classify third l~ss passengers under four heads, 
those who travel on trade business, cou..>'t business, social amenities and 
pilgrimage. In all t.hese cases they never travel more than 800 miles. 
Most of the Indian traders are not accustomed to travel long distances. 
'They only go to the nearest railway station. Ap. regards court business it 
is all confined to one district or one province and that is rarely more than 
150 or 800 miles. As for marriages and seeing relations and so on, in this 
'case also the relations are all in a close circle. As regards pilgrimage, 
which pilgrim goes at a stretch more than 300 miles? There are 100 
pilgrim. centres on the WB>Y. At at least 50 of these places the pilgrims 
halt and they never travel more t.han 300 miles at a stretch. I wonder 
how you calculate the losses. These figures must be obvious only to .ou 
'and to Mr. Rama Aiyangar. So far as the third class passengers 'are 
oConcemeol, how have YOIl calculated these 108ses? 
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Kr. A.. ll.angaswami Iyengar: At the end they will come and say "tha.t 
they have made a profit. 

JIr. C. Daraiswami Aiyangar: You must collect the information from 
the various stations as to how many cases there were in which tickets 
were issued for 150 miles or more. You frame these estimates in your' 
office without calling for i at~ . 

The Honourable Sir Oha.rlea Innes: May I interrupt the Honourable 
Member for one moment. The estimates we have furnished are based 0ll 
estimates furnished by the railways themselves. 

Kr. o. Daraiswami Aiyailgar: When you have given 80 many statistics. 
as to thd average lead you can devote one page to showing how many 
passengers took tickets for more than 150 or 300 miles. You have not 
done that. You talk of the average lead as 30, 40, 50 miles and so on. 
You take two men's income. One man gets 100 and the other man 5 and' 
you say that each of them gets 52-8-0 and so they must both be prosperous. 
That, is your idea of statistics. How can we be carried liway by that?· 
The third class passengers generally come from remote villages. They 
pay cart hire and are subjected to so many difficulties, as they travel 
with their families and: children. As regards the passengers going to 
pilgrim centres, even if you deduct by half a pje, 2 anDas is taken away 
from them 8S pilgrim tax .. The ne1:t qqestion tbat I want to ask is' about 
a uniform flat rate on an tbe railwavs. I see Sir Cbarles Innes shaking 
his head. That is because he has '~ t Sir Clement Hindley sitting by 
his side. It is his tenacity that prevails. Sir, on tbis subject I will read' 
to you what Lord Incbcape's Committee said, and tben close: 

"We ascertained that no $teps have been taken to give effect to one of the most 
important recommendations made bv the Indian Railway Accounts C.ommittee. 1"2:., 
that route and rate boob should be supplied to each st.ation. It is stated by the-
Chief Commissioner that • it is possible that the ideal aimed at by the Committee 
,,,ill be difficult to attain as both rates and routPR are subject, to local condition •. 
and to changes at frequent intervals'. The difficulties to which reference i. made 
exist also in America and in Envlqnd and we are informed bv the Auditor General" 
that, in his view and in that of t.be Railwav Accounts Committee. it is nuite "practi-
cable to prepare rate and route hooks in India ann that the introduction of mcb 
lx'oks would he a source of pconomy as it would enable' the present elaborate system 
of traffic audit to be radically simplified. Another important recommPDdation made· 
by the Accounts Committee was that the receipts on through traffic should be 
divided on the totals of the monthlY abstracts, the division bl'tween railways 
being made on a mileage or . decimlil ba.sis. This practice obtains on Britisb 
and American railways and we Ree no reason why it.' sh01lld not be adonted 
oil Indian railways. The Chief CommiRsioner has stated that the proposal is dependent' 
upon the introduction of a system of uniform rates on all lines but 'we cannot 
regard this difti.cnlty as insuperable and it must have been well known to the· 
Accounts GQmmittee before they made thl'ir report. It is in our opinion desirable-
that the recommendations made. by ~ e Accotll"!ts Committ,,>e. wh!eh. have not yet. 
Leen adopted should have the ImmedIate attentIOn of the Fmanclal Adviser whosp 
appointment has been proposed." . 

But Sir Clement. Hindley is against tbe introduction of a uniform rate 
aDd therefore tbe ~ la ial Commissioner' nnd the Member for RaiI ~ 
are of tbe same opmlon. On t.he otber hand the Committee 8aid tbat fur" 
account and audit purposes and for purposes of general convenience it is 
desirable to have one uniform system. 

lIr. G. G. 81m: I am s ' i e~ to bear ~  Mr. Duraiswami AiyangaT" 
that be has not been sUllphed wtth·8. suffiCIent amount of statistics. r 
bad gathered from previous speakers tha.t they have had more than· 
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enough. Even Mr. Hama Aiyangar sta.ted that he had enough figures, 
sta.tistics and statements to batten upon. Mr. !tama A1yangar's proposal 
was that, instead of working out what reduction we might have in rates and 
fares lor individual railways separately. we should have ~ UDlfonn 
reduction, or uniform rate fQr all railways. He proposed to exempt from 
this proposal three plll'ticWar railways which are not paying the.r way. 
Incidentally I might explain to my friend Mr. Duraiswami Aiyangar that 
when 1 told him the other day of the great improvement on the Eastern 
Bengal Railway I referred to the net improvement as compared with past 
years. I did not state that that railway was yet paying what we con-
sider it ought to do in the way of a ,return on the capital sunk in the line. 
Now, Sir, the House will e lle ~ that last year was the first year in 
which we had the separation of the finanetls, that it is only three years 
ago since our railways were alm\lst bankrupt, and it is with reference to 
that fact that the Standi.Dg Finance Committee expressed gratification 
that matters had been so greatly improved that we could already con-
template a reduction in ratea and fares. I am perfectly certain that three 
years ago even Mr. Duraiswami Aiyangar did not consider this within 
the realm of probabilities. At the same time the House will understand 
that for the last three years we have been bearing hard on the Agents of 
different railways to get them to Ulake Ute lines financially sound. We 
have beell eHecting economies and insisting upon each line showing a proper 
return. It is rather difficult to expect them all at once to come suddenly 
forward with full proposals for reductions in rates and fares. We were 
able only this year-although I admit we have taken a very considerable 
risk to notify the Agents that we were prepared to consider such proposals. 
Weare only in a position to accept any proposals at all owing to the 
separation of the finances. Honourable Members ·must be perfectly well 
aware that a reduction in rates and fares must for the. first few years 
involve a loss in our net eve ~s  and had we not had separation, bad 
we not started building" up reserves, it would not av~ been possible for 
many years to adopt that course. Now, Sir, Mr. Rama Aiyangar's general 
pOSltion was this. He said that if you cut down the fares you always get 
a corresponding increase in millions and millions of passengers and receipts. 
It made me dizzy to hear him easily reeling off those figures., Reduce 
your fares, he said, to 31 pies and you will get 10 millions; and reduce 
your fares to 3 pies and you will get 50 millions or whatever it was. 
I wonder that the South Indian Railway did not take him on as their 
Financial Commissioner. (Laughter.) Even Mr. Chetty must admit that 
Mr. Rama Aiyangar has qualified hiI9seli for work of that nature bv hi!' 
hard work and assiduity for several yea1'8 past. But it occurred to· me, 
that the hard-headed Directors of the Company might consider that Mr. 
Rama Aiyangar was working on the principle of the Irishman who said 
that you Can make a profit by selling oranges at less than cost price-if 
only you sell enough of them. (Laughter.) Now, Sir, that exactlv is 
the principle on which that Honourable Member is working". He st~te  
that he bad verified the figures he put up. I do not know how hE' did so, 
whether he went to these millions of passengers and asked them the exact 
distances they were prepared to travel at the different rates. But none 
of our A~e ts have been able to work out the matter in eXRctly 1hat wav 
Now, Sir, if the Honourable Member admits that you camlot apply' ~ 
uniform rate to lines which are run at a loss, surelv he gives away ',he 
whole idea of having a uniform rate at all. There. can be no sti i~ati  
whatsoever for a uniform rate for all railways. The cost. .. 

D 
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lIr. O. Duraiswaml Aiyangar: May I ask the Honourable Member 
whether he is satisfied that further retrenchment on those lines will not; 
enable them to work so as to permit a uniform rate on all railways? 

lIr. G. G. Bim: I am perfectly satisfied that it is quite impossible to 
work every railway at the same uniform rate in every case. Circwnstancea 
are different in every pa.rt of the country. Does the Honourable Member 
mean that you could work the Assam Bengal Railway for the same rates 
as t.he Sout.h Indian, or work a train up the Ghats section of the Grea' 
Indian Peninsula at the same cost &8 the train that trundles him along 
past 'l'richinopoly? The thing is impossible. This question, Sir, W88 dis-
cussed at length before the Standing Finance Committee, and as Honour-
able Members will observe, only one member of the Committee- put forward 
a proposal for a uniform rate. The other members were not in favour of 
that proposal. 

lIr. K. C. Neogy: At least one other member was not present. 
Mr. G. G. Bim: Mr. Neogy, Sir, has been frequently absent from our 

committee meetings, and that is the reason why I am deprived of his no 
doubt valuable assistance and the Assembly itself is deprived of very sound 
advice that I have no doubt Mr. Neogy could have given them if he had 
come to those meetings and learnt what the actual facts are on which the 
findings of his colleagues on the Committee were based. 

Reference has been made to-day to the question of charging according 
to what the' traffic will bear.' Many Honourable Members have suggested 
that that policy is a policy of looting the public-a policy that the railways 
adopt because they have a monopoly. One Honourable Member said that 
the railways were a monopoly only in this country. What on earth he 
meant I have not the faintest idea, because, 80 far 88 I am aware, railways 
are a monopoly in every country. He then went on to suggest that we 
.ought to regulate our third class fares in this country. 

lIr. T. O. Goswami (Calcutta Suburbs: Non.Muhammadan Urban): 
What on earth is the meaning of that, that the railways are a monopoly 
in every country? 

lIr. G. G. Sim.: In every country a railway company h88 a monopoly of 
railway working in the area given to its charge. No other company can 
.come into its area and construct another line. 

lIr. R. K. Bhanmukham Ohetty: There is the competition, Sir, of lines 
worked by different companies. 

lIr. G. G. Bim: You have the same thing here. We have separate com-
panies in this country and you have the same kind of competition. 

lIr. Gaya Prasad Bingh (Tirhut Division: Non-Muhammadan): What 
is the competition with the e ~l and North Western Railway? 

lIr. G. G. Bim: The Honourable Member who made that particular 
statement then went on to state that in his own particular neighbourhood 
competition had started in the form of motor buses and that they diverted 

a considerable amount of traffic. Now, Sir, what does this question of 
firing the fares according to what the traffic will bear mean? All 'that it 
means is this. In fixing fares you have got two limits. You have a 
minimum limit as you cannot charge for your fares a smaller sum than 

will be sufficient to meet the additional expenditure involved in carrying 
the traffic; and the maximum limit is that you must not charge fares higher 

than the traffic will bear; that is to say, you must not charge fares whioh 
will have the result of diverting traffic from your line. 
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Mr. K. C. Keogy: Is that the meaning? Have you read Acworth's book 
;and do you agree with the view expressed therein? 

Mr. G. G. 8im: Yes. About this question of a uniform rate, I sa.y tha.t 
not only can you not have a uniform rate for all railways, but you cannot 
have a uniform rate for all distances upon the same railway. The Honour-
able Member who put forward the proPGsal for a uniform rate meant, I 
understand, that you must have a fiat rate per mile irrespective of distance 
travelled; but I say that is not an economical method of fixing the. rates. 
It has always been customary on railways to have a telescopic rate, a rate 
fixeti according to the distance travelled; and the reason is perfectly obvious. 
It costs a railway very much less to carry one person -for 200 miles than to 
carry 10 persons 20 miles. If you look at it from the point of view of the 

rnilway, you must take into accotmt the cost of working. At the same time 
you CRn look at it from the point of view of the passenger. If you want 
to a.ttract traffic to your railways you have undoubtedly got to take into 
account the rates which people will be prepared to pay for particular 
journeys. I do not wish to go so far as one Honourable Member who. sug-
gested that our third class fares should bear the same relation to the pay 
of a workman in India as the third class fare bears to the pay of a workina.n 
in England. You might as well ask our friends from Bombay to adopt the 
same principle in determining the price of their piece-goods. But certainly 
this fact has to be borne in mind that the longer a journey is, the heavier 
the burden is upon the passenger. If a person is having a week's holiday 
and goes a distance of 20 miles to spend it, the amount he pays in fares 
is a very much smaller proportion of his total expenditure than the fare 
would be if he travels sav 500 miles-and that is at the root of the whole 
of this principle of telescopic rates from the passenger's point of view. 
As regards passengers who frequently travel for short distances, they are 
already provided for by the issue of season and monthly tickets. 

One or two objections that have been made have I think considerable 
'force .regarding the action we have so far taken. I have already explained 
to the House that this action was taken rather in a hurry and does not 
represent the final decision as to what is possible with the amount of money 
available. The main objection taken was this, t!J.at the concession is only 
being given to people who travel more th8tl 800 il~s. That statement is 
not quite correct as you will find that BOme railways are giving concessions 
to passengers travelling more than 50 miles, some to passengers travelling 
more· than 150 miles and some to passengers travelling over 300 miles. If 
you refer to the proceedings of the Standing Finance Committee, you will 
find that this is the objection which t ~t Committee took. They i ~e  
out that 800 miles was far too long a. distance to be applied as the limit 
for short distance travelling, and they suggested that each A~ t should 
be asked to work out revised proposa!s for third class passenger traffic by 

working out rates for shorter zones. The Government have accepted the 
proposals of the Committee and sent their recommendations to the Agents 
of the 'various railways, and we are already receiving a certain number of 
proposals in tbat direction. I should like to explain to the House that when 
the Honourable the Commerce Member stated that we allowed in the 
Budget for another 40 lakhs for further reduction in fares, he did not mean 
that that 40 lakhs represented the loss to be incurred in a period of 12 
months. As Honourable Members are probably aware, it takes a very 
long time to make tbe necessary arrangements for introducing 8. reduotion 
in rates and fares. We have to reprint the tickets and to reprint all the 

»2 
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. [Mr. G. G. Sim.] 
tariff books, and this 40 lakhs will be available for reductions that will be 
in force in some cases for six months and in some cases for three months-
only. But we have addressed the Agents of all railways and pointed out· 
that we consider that the financial position is sufficiently sound to allow 
us to entertain proposals which might have the effect of reducing our net 
revenue. 

A few minutes ago there was a little dispute between two Honourable 
Members regarding Burma. One Honourable Member stated that he pro-
poses to vote for the motion because Burma had not got any reductions. 
and the other Honourable Member stated that Burma should not get any 
reductions. I must disappoint both of them; but the fact is that neither of 
them appears to have listened to the speech of the Honourable the Com-
merce Member. The Honourable the Commerce Member stated that the 
Burma Railways had decided to reduce third class fares from 4 to 8t pies. 
ror the first 800 miles and 3t to 8 pies for distances beyond 800 miles, and 
that the effect of the total reductions will be a lOBS of Rs. 12 lakhs net. 
We have just received information that the Bombay, Baroda and Central 
India Railway are also reducing their fares for journeys of more than 150' 
miles, and we expect to get similar proposals from other railways in the 
course of the year. I hope therefore that Honourable Members will realiz& 
that we have gone as far as we can, and that we will make such further 
reductions as will ultimately prove remunerative. 

Mr. Preeident.: The question is: 
.. That the Demand under the head 'Working Expenses: Administration' b. 

reduceeJ by Rs. 100." 

The Assembly divided: 
AYE8-56. 

Abdul Karim, Khwaja. 
Abhyankar, Mr. M. V. 
Acharya, Mr. M. K. 
Ahmad Ali Khan, Mr. 
Aiyangar, Mr. C. Duraiswami. 
Aiyangar, Mr. K. Rama. 
Alimuzzaman Chowd&ry, Khan 

Babadur. 
Badi·uz·Zaman, Yaulvi. 
Chaman Lall, Mr. 
C ett~. Mr. R. K. Sfianmukham. 
Das, Mr. B. 
Das, Pandit Nilakantha. 
Deshmukh, Mr. R. M. 
Duni Chand, Lala. 
Du1't, Mr. Amar Nath. 
Ghazanfar Ali Khan, Raja. 
Ghose, Mr. S. C. 
Ghulam Abbas, Sayyad. 
Ghulam Bari, Khan Bahadar. 
Goswami, Mr. '1'. C. 
Hussanally, Khan Bahadur W. M. 
Ismail Khan, Mr. 
_yengar. )fr. A . .ftan;::aswami. 
Jo.hi. Mr. N. M. 
Kidwai. Shaikll Musliir Hosain. 
LaipatRai. Lala. 
Lohokare. Dr. K. G. 
Mahmood Schamnad Sahib Bahadur, 

Hr. 

Majid Bush, Syed. 
. Malaviya, Pandit Krishna Kant.. 
Mehta, Mr. Jamnadas M. . 
Misra, Pandit Shambhu Dayal. 
Murtuza Sahib Bahadur, ?lawn· 

Sayad. 
Narain Dass, Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit Shamlal. 
Neogy. Mr. K. C. 
Pal, Mr. Bipin Chandra. 
Piyare Lal, Lala. 
Ramachandra Roo, Diwan Bahadur !L 
Ranga Iyer, Mr. C. S. 
Ray, Mr. Kumar Sankar. 
Sadiq Hasan, Mr. S. 
Samiullah Khan, Mr. M. 
!=Iarda, Rai Sahib M. Harbilas. 
Sarfaraz H s~ai  Khan, Khan 

Bahadur. 
Shafel'. Maul vi MnhRmmnd. 
Singh, Mr. Gava PrRsqd. 
Sinha, Mr. Ambika Prasad. 
Sinha. Kuma.r Gnnllanand. 
Tah.tuley. Mr. S. D. 
'rnk Kvi. U. 
V"nkRtRpaVraju. Mr. B. 
i~ a '  Mr. Harrhandrai. 

YAkub. Manlv' Muhammad. 
Yuauf Imam, Mr. M. 



THE RAILWAY BUDGBT-LIST OF DEMANDii. 1861 

N0EB-41. 
. Abdul Qaiyum, Nawab Sir Sahibzada. 
Abul Kasem, Maulvi. 

.Aiyer, Sir P. S. Siv88wamy. 
Akram Hussain, Prince A. M. M. 
Bajpai, Mr. R. S. 
Bhore, Mr. J. W. 
Blackett, The Honourable Sir Bllllil. 
Bray, Sir Denys. 
Calvert, Mr. H. 
. Cocke, Mr. H. G. 
Crawford, Colonel J. D. 
Donovan. Mr. J. T. 
Gidney,Lieut.-Colone1 H. A. J. 

·Gordon, Mr. R. G. 
Graham, Mr. L.· 
Hayman, Mr. A. M. 
Hezlett, Mr. J. 
Hindley, Sir Clement. 
·Hira Sinih Brar, Bardar Bahadur 

c.ptam. 
HlOson, Mr. W. F. 
Inneo, The Honourable Sir Cbar1es. 
Jatar, Mr. K. S. 

The motion was adopted. 
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Lindsay, Sir Darcy . 
Macphail, The Rev. Dr. E. M. 
Makan, Khan Sahib M. E. . 
Mitra, The Honourable Sir Bhapendra 

Nath. 
MuddimaIi, The Honourable Sir 

Alexander. 
!rIuhammad Ismail, Khan Bahadar 

Saiyid. 
N aidu, Rao Bahadur M. C . 
Neavc, Mr. E. R. 
Owens, Lieut.-Col. F. C. 
Rahman, Khan Bahadur A. 
Roffey, Mr. E. S. 
Sim, Mr. G. G. 
Singh, Rai Bahadur S. N. 
Stanyon, Colonel Sir Henry. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
Vernon, Mr. H. A. B. 
Vijayaraghavacharyar, Sir 

Tiruvalangadi. 
Young, Mr. G. M. 

MOTION FOR ADJOURNMENT. 
BUNGER STRIKE BY THE BBNGAL STATE PBtSONBRS IN'l'BE MANDALAY JAIL. 

JIr. T. O. Goswam1 (Calcutta Suburbs: Non-Muhammadan Urban): 
Mr. President, you were good enough to admit; the motion which I am 
about to move this afternoon; and the House was kind enough to pemrit 
that the motion should be made at 4: O'Clock this afternoon. l.he mothn 
tliat I have to move is, under the Rules in this form, namely: 

.. That the Assembly do now adjourn." 

Sir, I want this adjournment for the purpose of discussing an 'UL"gent matter 
. ·of public importance, namely, the ~ strike to which the Bengal State 

prisoners in Mandalay jail have resorted. Sir, I wish to bring to the ootice 
. of this House that the State prisoners in Mandalay jail have always 
Buffered great hardships and av~ been subjected to inhuman treatment . 

. Questions have been asked in this AE'lIembly, questions have been asked in 
the Bengal Legislative Council, asking for information on specific cases of 
ill-treatment that were brought to the notice of the Government by those 
questions. The replies have invariably .been evasive, except, when on rare 
oocasions the Home Member, either here or in Bengal, took upon himself 
the responsibility of saying that he was satisfied that the treatment of the 
Sta.te prisoners in Mandalay jail was all that could be desired. Sir, resort 
to hunger-strike is a very serious step, endangering the lives of the 
detenus. We have known instanoes of people having had the strength of 
will to continue their hunger-strike unto death; and those who know 
Mr. Subhas Chandra Bose, who is one of the detenus who have resorted 
to ~e st i e  th08e who know the high character of Mr. Subhas 
Chandra. Bose, can realise that his life is in peril. Perhaps the end of his 
life may be a proapeot of graat satisfaction to the Home Member and the 

• cGovemment of India.; but I thillk I am voicing the sentiment not merely 
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[Mr. T. C. Goswami.] 
of Bengal but of the whole of India when I say that India has in recent 
years produced very few young men of the high character of Mr. Subhas 
C ~ a Bose. (Applause.) Whatever may be said by those whose 
testimony I am not prepared to believe, whatever perjured statements may 
have been made regarding his complicity in revolutionary crime, I claim 
it as a privllege that I have been his friend and admirer. Sir, this hunger-
strike is not the direct result of the withholding from him and his mends-
by Goverriment of legitimate facilities for worship according to their 
own religion in Mandalay jail; it is the result of an accumulation of 
grievances in that jail. Life there, we have every reason to believe, has. 
been made intolerable for the State prisoners. (Lo9king at the clock) 
Sir, this is .a race with time for me, and as I have got a few things to say 
I shall have to hurry on. It has been brought to our knowledge that they 
have not only been insulted frequently, they were often denied ordinary 
comforts. Once Mr. Subhas Chandra Bose-and we know it for a fact; 
and if Government can rely on their information, I think we can with 
equal confidence rely on our information-Mr. Subhas Chandra Bose, 
Chief Executive Officer of the largest Municipall Corporation in Asia, was-
provided with convict blankets, which he spurned with contempt. Now, 
when we say---.and we do not say without information-that these political 
prisoners are ill-treated, and then responsible representatives of Government 
get up and say that they have made thorough inquiries and are satisfisd 
that they are not actually ill-treated, the position becomes very difficult. 
It is possible tl1at some Honourable Members of this House whose last 
vestige of faith in the present administration is still lingering, believe the 
statements when they are so solemly made. Sir. this morning there has 
been a revelation -in Delhi, and I submit that what I am going to bring 
to the notice of this House is entirely relevant to the debate in question. 
Till the morning of the 23rd February, 1926, the interesting contents of the· 
second and the third volume of the Indian Jails Committee Report, 1919-20, 
were carefully concealed from the public. So late as yesterday I wrote· 
to the Secretary in the Home Department IIlSking that I may be supplied 
with a copy of the second volume of the Jail Committee's Report, and 
I was answered in these tarms: "The second volume has not been pub-
lished. " I need not tell the House whether that rep'ly puzzled me or' 
amused me. My answer to that is what has appeared in the ForwaTd 
which was received in Delhi this morning. Naturally I feel great respon-
sibility for whatever is published in the ForwaTd. The evidence of Lieut-
enant-Colonel Mulvany, who says that he had perhaps "more to do with the 
imprisonment of political prisoners than any jail officer in India", is lit 
last given out; and I asked the Secretary of the Home Department again 
whether in view of this disclosure, he would not now make available to 
me toe official copy, which, though not published, I knew was printed. I 
tel11ihe Honourable t.he Home Member frankly, Sir, that I would not have 
rail led this question unleElB I had an opportunity of comparing what has 
appeared in a newspaper with the actual official copy, which. I thankfully 
acknowledge. was supplied to me by the courtesy of the Home Member' 
this morning. I cOmpared them, and I think my friend the Honourable 
'the Horne Member is satisfied that the quotations given in t.he FOf'WaTd, 
'l'own edition, dated the 23rd February, 1926, are accurate. There you ha.ve 
the testimony of a man who had more to do with the imprisonment )f political 
prisoners than any jail officer in India. at the time; and it is very ate ia~ 
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in substantiating our ·position, that we ha.ve not the slightest reason to 
put any credence in the ready and confident statements that are made by 
Home Members in various places regarding the good treatment of liti ~l 
prisoners. I will take the liberty of reading somewhat long extracts, for 
I want them to be on the record of the Legislative Assembly so that our 
official Reports, which travel across the seas, may also inform the world 
what a wretched Government we are under. This is what Colonel Mulvany 
says: • 

.. It is equally known that Government have invariably been able to prove from 
official statements and reports that these complaints were groundless. And yet in 
my experience there was every reason for complaint." 

Here are his credentials: 
.. I have been, A~ tJay', in cl!arge of one or the other of the Calcutta Jaw since 

the very beginning of the anarchical movement and I have had perhaps more to do 
11 ith tlie imprisonment of politoical prisonel'S than any jail officer in India. And I 
say deliberately and with full consciousness of the senous nature of my statement 
that not only was the confinement to which these men were subjected positively 
inhuman, but that, in fact misleading reports were deliberately submitted to tJ1& 
Uovernment." . 

(Crie8 of "shame.") 
This was an officer of the Government who had a OOD.science. 
JIr. BipID Obandr& Pal (Calcutta: Non-Muhammadan Urban): An 

Irishman. 
JIr. T. O. GoawamJ: He proceeds, unable to persuade the anguish of 

his BOul into a recognition of expediency: 
.. I feel very strongly on Utis point and I write under the greatest restraint, for 

J consider tl!at the share I was compelled to accept in this painful businf'8IJ WBII 
and is a is~a e which can never be obliterated. And I cannot say less than that 
my feelings were outraged by the cruelty of the treatlllent I was ordered and expected 
to carry out." 

Then, furth9l" on, he says that in certain reports he had actually expreBSed 
his opinion-to quote his own words: 

.. that the degree of confinement to which they were subjected was 90 severe as 
to be liahle to injure their health, that the confinement was more stringently solitary 
than any solitary confinement imposed under the Prisons Act or under Jail regulationa,-
bot.h of which were limited strictly to seven days. I submitted this report deliberately 
with intent to force a crisis which must result either in my removal (which I did 
not anticipate) or in some amelioration of the cruelties I was ordered to inflict." 

Cruelties were ordered to be inflicted, ~ ' e  Sir, this gallant Colonel, to 
whom I offer my tribute of praise and admiration for his high sense of 
duty, his large humanity and his great courage, has given us copies of 
correspondence which passed between him and his Government. They ~ e 
all in that confidential volume. When he s·ubmitted his report regarding 
the treatment of the political pDsoners in his charge to this effect. the 
Inspector General of Prisons, one Col'lnel W. Buchanan, wrote a letter, 
not in the official fonn but 0. letter e~ i  with "My dear Mulvany;" 
and " My dear Mulvany " was a~ e  to .. lWonsider " his report: 

.. Please reconsider this letter. Remember it has to go to SimIa, and it will rouse 
the. Olympian ~ at . The degree of solitary confinement is dictated to us by the 
Pollce •.. 

JIr ••. V. AbILyaDbr (Nagpur Division: Non-Muhaminadan): Police 
Government. 
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Mr. T. O. Goswami: Let me read further on : 
" I think you might so far report that the prisoners are in solitary confinement and &l'e 

permitted to exercise daily and that both are cheerful and the health of neither has 
suffered j or words to that effect." 

The next sentence is in italics in the official copy of the Report in question, 
which I was allowed to see for a few minutes: 

" T!tis report will go to Simla." • 
Therefore, the Inspector General of Prisons asked Colonel Mulvany, who 
was in charge of these political prisoners, deliberately to send, a false 
report. to the Government of India. In a postscript, this Colonel Buchanan 
actually wrote: 

" If you agree, cancel your No. 4179 of S4 in your books and substitute new OIIe.-
W. J. B .... 

We cannot help feeling that the statements miade by this Govemmenfi 
and on behalf of this Government with regard to the political prisoners are 
from top to bottom always false. 

The Honourable Sir BasUBlaoke't. (FiIwlce Member): Go on. 

lIr. T. O. GcI81rami: Are you over'tbere not ashamed. of trust 
)[r.. Ohaman LaD (West Punjab: ,Non-Muhammadan): He is not. 

He is laughing. 

Mr. T. O. Goswami: Are you not ashamed that this took place? It is 
an ugly disclosure. And then with this evidence before the Jail Committee, 
a white-washing oommittee, a lying committee, they. made the fonowing 
tePort,-relying, probably, on,ilhe secrecy of the minutes ofevidenae: 

" These prisoners. when in jail are detained in special ~ l s es or buildings .se ~ ~te 
from 'aU other prlilOIlerB. ·They are granted such mdulgence as books, wrltmg 
materials, tobacco, betel and the like, and are not subjected to anT more restraint. 
than is neeessary for their safe custody. The arrangements made appear to be Ratis-
factory,as satisfactory as is possible in the ease of peraons who are confined within a 
jail; and we received no complaints 'from any State pri8Oller" reg&l'ding the treatment 
of the jail authorities.'" 

The Committee which in themce of the evidence of Colonel lva~  could 
write this, without explaining away that evidence, is a lying committee 
{Loud Applause); and the Government which concealed this report from 
trIP rmblic, and which, while having it all the time in their secret drawers. 
took no steps for the amelioI'ationof the treatment of political prisoners 
is a Government that is for ever condemned. (Applause.) 

I will tell vou, Sir, what a British officer 'thought ot the instructions 
that 'were sent" to him. 

:Mr. President: Order, -'ei:. The Standing Order 24 says that no 
speech during the debate shall exceed 15 minutes in duration. 

Itr. Ohaman LaJI: May I point out, Sir, that on the last occasion when 
we moved a motion, for adjournment and when your predecessor was in 
your place, he did allow UB extra time in a ma1iter like this. I would 
request you to allow a little more time. 
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JIr. President: Honourable Members must realise that if they are 
anxious to finish the discussion of this motion by 6 o'clock, they must put 
~ restraint on _ themselves. I will not allow a minute longer than the 
prescribed time. 

• 
JIr. T. O. Gaswami: Do I understand,. Sir, that I have entirely exhaust-

-oed my time? 

IIr. President: The Honourable Member has. 

The Honourable Sir Alexanddl Jluddiman(Home Member): Sir, I take 
the earlist {'possible opportunity of speakillg to meet this motion as far as 
I can. I regret that the Honourable Member has not attempted to develop 
the point on which _ he has brought this motion, namely, Ibe hunger-strike 
in the jails of Mandalay. In fact, I have not yet ascertained what his 
point in regard to that was. As regards the evidence which he has 
read out, said tIl have been given -by Colonel Mulvany, he is perfectly 
-correct and I lent him the book in order that he might satisfy himseff of 
the fact that Colonel Mulvany did make those statements. They were 
made in the year 1915. They were made in England to the Joail Committee. 
He was then a retired officer and appeared before the Committee by whom 
he was examined, and his examination is not without interest. The remarks 
that my Honourable friend has been quoting are taken from the Written 
Statement whi-ch Colonel Mulvany submitted before tlie J a.i1 Committee. 

These events took place, as I have said, in the year 1915. (An HonouTabl. 
Member: "Thtl same Government prevailed. ") And I trust will prevail 
for many years to come. (An Honourable Memb.6T: "We hope not ..... ) 

. These events took place in the year 1915. The evidence was given before 
the Jail Committee who had opportunity of testing the value of the evidence. 
They saw the man and were able to question him. I think it is unreason-
able to expect me in the short notice that has been given me of this motion 
to be able to eXllmine the papers and see what I have on record of events 
that took place eleven years ago. That, how9ver, is not e~  essential 
to my argument. The Jail Committee who examined Colonel Mulvany and 
had their evidence before him came to certain conclul>ions with regard t.o 
State prisoners. I think my Honourable friend read them out, therefore I 
will not detain the House beyond reading out the last sentence which is as 
follows: .-

.. 'The arrangements made appeared to us to be R.S satisfactory as is possible in 
t.b.e case of persons who have to be confined within a jail, and we received no complaints 
from any- State prisoner regarding his treatment by the jail authorities. In many 
cases facilities have been provided to enable prisoners of this class to play badminton 
or lawn tennis. II 

Now in regard to that Jail COIr..mittee, some of the Members o£ which 
this House might say were Inaian officws and prejudiced, there was an 
English officer included in it who was a man of great experience ana lmow-
ledge of jails, who was not in the least likely to be misled by any repre-

-sentations from this Government. I refer to Mr. Mitchell-Innes a dis-
tinguished English officilal of considerable experience of jails. On that point 
they did not accept Colonel Mulvany's evidence. They did not support ii, 
-and in spite of my Honouralile friend's criticism as to the nature of the 
Committee which he characterised in rather stronger language. than is 
usual in debates, there is nothing whatever in his cont,ention on that ""hit. 
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[Sir Alexander Muddiman.] 
Moreover, Colonel Mulvany did say something more. My Honourable 
friend read out only a certain part of Colonel Mulvany's remarks. He did 
not read out,. this. He said: 

"The arrangements made for their support are, in my opinion, adequate to the 
supply of their wants according to their rank in life. At least every wish expresaecl 
has up till now been gratified and both express themselves satisfied with their treat-
ment in jail." 

JIr. T. C. Goswami: That is the Report which was to be substituted. 
The Honourable Member had better refer to his own book. That WB& 
the report he was asked to substitute. 

The Bonouralble Sir Alexander :M:Uddjrnan: That is the opinion given in 
writing by Colonel Mulvany. (An Honourable Member: "Yes, which h. 
was ordered to substitute. ") 

Now, the next point I have to make is that supposing the facts put 
forward are true, that Colonel Mulvany's contentions are correct, then 
what follows? It follows that at the time the Jail Committee reported, 
improvements had been made in the system, and the inhuman treatment-
if such treatment took place, which I deny-had been removed, therefore-
whichever way ~  take it, the evidence did result in the better treatment· 
of political prisoners, and no one is better pleased ,than I ISm at the result. 
But I am not on that point at all. I say that at the time this Jail 
Committee Report was published their treatment was good. 

Now passing from that rather dead issue I come to the live issue of 
the present treatment of t ~ prisoners in Mandalay Jail. As I informed 
my Honourable friend I had very little notice of this motion,and I at, 
once telegraphed the Burma Government for a report and also the Bengal 
Government. I have not received a reply from Bengal but I have received 
a report from Burma but not in regard to points of detail. I have at 
present pending before me from these political detenus a petition in which 
they make certain requests. That was under my consideration long before-
the present motion was brought. I have written to inquire for the facts 
and for certain details; but there is no suggestion in the petition about 
ill-treatment. They have asked iOOr certain extra payments in regard 
to various things but the petition does not suggest that the prisoners are--
being ill-treated. It is 18 carefully worded and carefully drawn up document 
and I suggest to the House for their consideration that if the petition as 
received contained no allegations of ill-treament it is merely because there-
were no al e~ati s to make. As I said, that petition is under my con-
sideration and J am awaiting a full report from the Government. It will 
be dealt wit.h and will receive due and even sympatlietic consideration. (An 
Honourable Member: "What is the report from the Burma Government? 
May we know what it is about?") No. you may not. I am not in a 
position to give the HOllse half mcts. My Honourable friend pushes his 
intervention too fa.r. 

JIr. ][. V. Abhyankar: I have evidence here that their letters are inter-
cepted. 

, Xr. Ohaman Lan: What does the remark of the Honourable the Home 
Member meaD? ' 
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The Honourable Sir Aluander Kuddiman: As far as I can see the only 
question in the petition was one of financial aid or of necessary expenditure. 
No allegations were made of ill-treatment. They say they want a little--
more money for certain purposes. I have seen many demands from these 
persons who may have asked for a little more than is needed. But we are 
not here to provide for expenditure on a luxurious scale. We are to provide 
for expenditure on a reasonable and proper scale, and undoubtedly some of 
the demands are on a very high scale. 

Apart from what I have said on the subject of the Jails Committee's-
Report, this question Of political prisoners has been very much before the 
Government of India. We have from time to time issued rules regarding-
their tre-atment and I may explain to the House that copies of these rules 
lire sent to ·every Local Government where these prisoners are confined, and 
therefore they must be in the hands of the Government of Burma. They 
were really drawn up with the object of seeing that they got reasonable-
exercise, games, newspapers and books. They are not, however, supplied 
with the FOTWard. (Laughter.) I see now that they are also supplied with 
confidential documents such as the Jails Committee's Report, and I am 
surprised to find that they have had access to Volume III which is not avail-
able to the public. How they got that document, I am quite unable at, 
this moment to say. 

On the question of Colonel Mulvany, I have made it perfectly plain to· 
the House what was his story in 1915; that his statements were not 
accepted; that Colonel Mulvany, if he effected any improvements, did good 
work, and as regards allegations of ill-treatment. there were no such allega-
tions. There are gentlemen in this House who have been prisoners under' 
Regulation III. Will they get up and say whether they received ill-
treatment? 

Pandit Shamlal lfehru (Meerut Division: Non-Muhammadan Rural): 
S9metimes: . 

The Hono1ll'&ble Sir AIezander Kuddtman: Were you a RegUlation ITI-
prisoner? 

Pandit ShatnJaJ lfehru: No, but my friends were. 

The Honourable Sir AIezander JlUddtman: The orders do require that 
they shall have facilities in various ways for rendering their confinement 
as little irksome as PQssible having regard to the fact that they are confined. 
I have never minimised to the House that to confine a man is a very serious 
thing, but in spite of the charges which have been brought against us, I 
repeat that we do treat these men in :), humane manner 

:Mr. T. O. Goswami: Question. 

The Honourable Sir Aleunder Kudd1man: Question, it may be; it is a 
question for the House to consider. So far there has been nothing said 
which can lead me to suppose that the cause of this hunger-strike is other' 
than I have stated. Is it because we are discussing whether they should-
get a few rupees more? What is it? 

:Mr. T. O. Goswami: I suppose, I have ihe right of a reply. 
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The BODovabie Sir Alexander Kuddtman: I am. placed in that position 
that this discussion has been ra.ised at a time when it is almost impossible 
ior the Government to develop" its full case, and it is impossible equally for 
the Member opposite to dovelop his full case. Therefore, I think it is a. 
matter which should not have been ra.ised on the adjournment. I have 
nothing more to say. 

Mr. Amar Ba.th Dutt (Burdwan Division: Non-Muhammada.n Rural):, 
Sir, if I rise again to speak before this House about the is ~ s detained 
under Regula.tion III of 1818, it is not because I can add anytlung to what 
lias been so eloquently and feelingly stated in this House by my friend 
Mr Goswami, but which from the Treasury Benches has evoked inhuman 

"and brutal laughter, such as would only be possible in beasts, if the animal 
creation had any means of laughing. Sir, I use strong words because I 
feel strongly on this point, and when I find even Irish people in this House 
laughing when my friend was eloquently pleading the cause of these suffering 
people in the Mandalay Jail. 

An Honourable Kember: He never said a word about it. 

Mr. Amar Bath Dutt: Still la.ughing, may God take away the power of 
laughter from you is all that I' can sa!. Sir, it is only' three or four da.ys 
ago that we were divided on this question of Regulation III, and I shall 
not rake up that dirty question .again. But from that it could be seen that 
the whole country was for condemning your Regulation and your actions 
thereWlder because who were the men who voted for you? Take aside the 
officia.l votes . • • • • 

Mr. President: Order, order, we are not considering Regulation III of 
1818. 

JIr. Am.ar 1fath Dutt: Sir, I would like to say one or two words in reply 
to the Honourable the Home Member when he said that the incidents which 
were quoted by my friend in this House referred to a time which is long, 

"long past. When we' ask for responsible government we are to get it" by 
stages and stages of hundreds of years or theusandsof years, but wl1en the 
question of mal-administration crops up, 10 years is considered a. long 
period, during which the system has so much improved that my Honourable 
friend the Home Member does not consider it necessary to reply a.b()ut it. 
And not only that, but my Honourable friend the Home Member has said 
that he has had very short notice to reply to the <Iueation which has been 
raised by my Honoura.ble friend Mr. Goswami. Still we have had it from 
his lips that he wired 10 the Government of Burma. and the Government of 
e ~al  and has received a reply from the Government of Burma, but he 

would not let us know wha.t that reply is. Now, Sir, tha.t shows that this 
allegation of hunger-strike has its root in something in which the bureau-
cracy, or those in a ~e of these State prisonel'!!, are certainly morally 
guilty, if not guilty in the eyes of those who happen to rule over us 

Kr. S. tJadlq BasaD (East Central Punjab: Muhammadan): Do you 
know the cause, tha.£ is what we want to know? 

Mr. Amar Bath Dutt: So far as appears from the newspapers, it appears 
that they were prevented from worshipping their own gods. Sir, hunger-
strike is a very serious thing. I appeal to you, the Members of the 

"Treasury Benches, who are still laughing, to consider this matter; and I 
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appeal to Irishmen who may be here to remember the pathetic end of 
MacSwiney who cl0sed his eyes with the vision of Free Ireland before him. 
Sir, if you treat such serious matters with cold indifference, all that remains 
for us is to file a petition before the Throne of Almighiy God, care of the 
Home Member of the Government of India. 

L&la Dum Ohand (Ambala Division: Non-Muhammadan): Sir, I rise to 
support the motion for adjournment. I take pride in the fact that the' 
motion has been moved by a member of the Party to which I have the 
honour tv belong. '1'he question before the House is whether there was 
justification for these political ~ is e s to go on hunger-strike. I 
look on ihis question from this point of view. We must necessarily start 
with the presumption that they had some jUstification to go on hunger-strike .. 
Unless that presumption is rebutted by the Government the case for the 
hunger-strikers stands good. The Honourable the Home Member 
has admitted that he is unable to state his case. When I say this, I stand on 
very finn ground. Nobody goes in for hunger-striking for the sake of 
pleasure or luxury. When we know the political prisoners whose lives are . 
most valuable decide to go on hunger-strike we must accept the inevitable 
conclusion that they must have been driven to that course, we must draw 
tne presumption that the jail authorities are responsible for their hunger-
strike and not the hunger-strikers themselves. I submit, Sir, now that the 
voice of the country on behalf of these unfortunate people is being siilled the 
jail authorities may have been encouraged by the general attitude of the 
country as represented in this House to force circumstances upon these . 
prisoners which brought about such hunger-strike. The class of people, 
the most neglected, is the class of political prisoners; and the only way to 
prevent these hUnger-strikes is to create a powerful voice that can be heard 
in this House as well as outside the House. I know in the heyday of non- " 
co-operation when a very large number of political prisoners were sent to' 
jail, the jail authorities would not dare to treat political prisoners in such a 
way that it would: bring about hunger-strikes. The prisoners were treated 
with a good deal of consideration and even with respeci. Now that the 
movement has subsided the jail authorities are not afraid to treat polit:cal 
prisoners in an inhuman manner. They must indeed have been treated 
in the most inhuman manner before they went on hunger-strike. 
And so the only. way to prevent these hunger-strikes is to assert 
ourselves, to Bssert public opinion and to assert the opinion of this 
House. If. is a'matter of rea] shame and regret that the recent motion of 
my friend Mr. Amar Nath Dutt was defeated. We should not neglect these 
unfortunate people as we have neglected them so far. Immediately you 
begin to take care of the people who hsve suffered most in the cause of the 
country, the Government will ('hange their attitude towards them. With 
these words I most heartily support the motion -for adjournment. 

Kr. Bipin Ohandra Pal (Calcutta: Non-Muhammadan Urban): I desire, 
Sir, to associate myself with this Resolution and I do so because I know 
that the feeling in regard to the treatment of these detenus is exceedingly 
strong in my province and I believe it is equally strong in the other 
provinces also. It has been asked what are the grievances? The parti-
cular grievances to which we desire to invite the attention of the Gov-
ernment and the attention of the public, the civtlised public, outside this 
House and outside the cabinet of the Government of India,-what are 
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[Mr. Bipin Chandra Pal.] 
the grievances? Now, generally speaking, the Government are respon-
ilible for keeping the men whom they take into custody by mere executive 
order, without fonnulation of charge, without" putting them to trial, 
though I know that they do bring in what evidence they have against 
these people before some Judges. But that is not an open trial, that is 

"not really the kind of trial which satisfies all the conditions of open justice, 
au the conditions of what in the days of our youth we used to know and 

"honour as British" justice. But reasons of Sta.te compel the Government 
toO take these people into custody, and we have to submit to it. We 

"have asked for the repeal of this Regulation so far as the greater portion 
. of India is concerned, so far as Benga.l or Bombay or part of the Punjab-

not the North West Frontier Province--is concerned. We asked for it 
but the Government would not listen to our request. They have defeated 
our motion by whatever means it may be, whether through their good-
ness or through our weakness. But it is reasonable to expect that they 
will fulfil their own promise. Did not they promise, did not they give 
us. their word of honour, when they tOok these men into custody that, 
except in the matter of their moving about, except in the matter of their 
coming in contact with the outside world "and possibly creating trouble for 
them by influencing other people, they would treat these men with the 
greatest possible consideration, that they would be kept exactly in the 
same position, that tliey would meet all their expenses to keep them in 
the position to which they were born and in which they have been living 
outside. They did give this promise. But what do we find now? I will 
not refer to Colonel Mulvany. I had the honour-yes, I say I had the 
honour-of being in his charge for some time ana I may tell this House 
that Colonel Mulvany was a strict disciplinarian. The firSt time that I 
met him-he was on leave when I went in-the first time that I met him .)f 
course I saluted him in the ordinary civil way but he was not satisfied 
with it. He said "This is not the right way to salute me. Stand to 
attention." I said "I don't know how to stand to attention, I have 
never been taught". Then he asked somebody to teach 'me how to stand 
to attention and I stood to attention. He said "All right". I saluted him 
so. He was such a strict disciplinarian; and when from such 8 strict dis-

"ciplinarian you find this confession-I know it is 11 years since then and 
I will concede to the Honourable the Home Member that things have. 

"improved during these 11 years in this li~e  . . 
JIr. T. a. Goswaml: Which way'? 
JIr. Bipln Olia.ndra Pal: For the better, I will say that. 
JIr. T. a. Goswami: Question I 
JIr. BipiD Chandra pal: I will say that treatment in jail, so far 8S I 

have been able to know from people who have been in jail, has considerably 
improved since I was there and since Colonel Mulvany was there. Now 
that is another matter. 

Oolonel ·Sir JleDl'J StanyOD: How were you treated by Colonel 
Mulvany? 
" JIr. Bipln OhaDdra Pal: Nothing except this, that he wanted to impose 

1Iond wanted to see to it that I observed all the rules of the game and 
I told him I was not going to break any rules. 
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An Honourable Kember: But you were not a State prisoner. 
Ill. Bipin OhaDdra Pal: I haa not the honour of being a State prisoner. 

I was an ordinary convict, but I was a simple imprisonment man. That 
.al8& must be said for Colonel Mulvany so far as his jail administration 
was concerned. I had eyes to see and ears to hear. He was a very 
lItrict man; and when from such a strict man you have this testimony, 
that it hurt his inner consciousness to see the way in which he had to 
-deal with these State prisoners, you must agree that all is not right 
yet. 

An H a l~ Kember: Was not right. 
Kr. Bipin Ohandra Pal: Was not right, but we will not have it that 

all is right to-day; we will not have it, and the Honourable the Home 
Member has not produced one shred of evidence to show that things have 
improved in e ~  to the treatment of these StatE; prisoners since then. 
(Honourable Member8 on the Government Benche8: "You have.") If we 
'get that proof, certainly we shall accept his statement as correct, but I 
will not enter into that. I am going to discuss the actual grievances of 
the Burma detenus for which they have gone on hunger-strike. Now my 
Honourable friend (Mr. Goswami) had not the time to go into details. He 
was too much upset by the libel which Lieutenant-Colonel Mulvany had 
'perpetrated against the British character in that frank and honest con-
'fession of his. He was too much agitated by that libel, by that exposure 
of British character, which he must have respected always, having been 
in England, having known British people and having' had many many 
British friends, notwithstanding his political differences with the repre-
sentatives of the British people in the Government of this country. He 
had no time to read the details of the complaints of these Burma detenus. 
I will cite some of these. 

In the first place, they wanted to perform certain pujas. They ~ e 
.perfectly within their rights to demand this. Had they been living in 
their own homes they would have performed the Durga Puja for instance. 

Honourable Kembers: They did. 

11m. Bipin Ohandra Pal: If you will kindly let me go on in my own 
way. They would have performed ana. they did perform the Durga Puja 
-in jail. I will nQt enter into theolog!cal atte~ here. But it is a mere 
matter of humanity. You keep these men more or less in solitary con-
finement; you do not allow them tQ go to the cinema; you do not allow 
·them to enter theatres; you do not give them those opportunities of recrea-
i;ions and social enjoyments, by which our common humanity is fed and 
nurtured everywhere. And therefore they organise among themselves i~ 
then prison home these Pujas. They asked for some money, but the 
. Government practically refused, the money has not been forthcoming 8S 
yet. They spent money out of their own pockets and performed this 
Puja. Then they wanted to perform the Saraswati Puja. ~e  had 

.50 rupees with them and they wanted more. That was also denied. But 
.this is not all. There are other things, some of these are petty things 
certainly. They are small pin-pricks which go to make up the real grip-v-
'ances, the cumulative effect of which has forced these men to take this 
dangerous step. What are these? When you make people feel verv 
-'small by confining them to these narrow limits, they are hurt by sm'lIl 
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things. Why should the Government refpse to prefix Mr. to the names 
of these men? If you continue this, then they will be known by numbers 
only, no name. 'l'hey will be reduced to the position of convicts whlch 
they are not. In prison we are only known by numbers, no names. My 
Honourable friend the :Home Member knows that a person in prison is 
not known by his own name but by number-103 or 104. And now you 
refuse to address them by their na·me. That was not in the bond. Then 
there are other things also. They want books and you refuse to grant 
the necessary monies. You refuse to give them the books they want. 
Mr. Subhas Chandra Bose has sufficient pecuniary resources to buy as 
many books as he wants. As the Chief Executive Officer of the.Calcutto.. 
Corporation he was drawing Rs. 1,500 a month and the greater part of 
it was spent in buying books and in helping poor students to prosecute 
and continue their studies. You now refuse him a sufficient allowance 
to buy the books he needs; and he needs these books more 
in his prison-home than he ever did, perhaps outside. Out-
side he had the company of his frienas and he had his public 
duties to perform. But here left to himself, alone to the alone, what 
can he do unless he has got a sufficient quantity of the proper kind of 
books to keep his mind pleasantly .and usefully engaged? Their com-
plaint is that you do t iv~ them sufficient money to buy books. Then 
there is another oompla,int.· ·1 do riot know how the Official Benches will. 
take it, but we on this. side of the House take it very seriously. We 
cannot tolerate any human being, be he white, brown or black, being ill-
treated by another man; and when, in the presence of these State prisoners, 
the other prisoners are ill-treated as only persons are ill-treated in India 
by the jail warders and the jail officials ... (An Honourable Member: 
"They are Indians".) Yes, certainly they are Indians. But the Indian 
is the hand that works this tyranny and yours is the brain that incites. 
this tyranny. There are not only brains and hands among the revolu-
tionaries but there are brains and hands also among the officials. I have-
been inside tlie prison and I have seen the way in which poor prisoners 
are treated, .not as human beings, not even as cattle. They are treateo 
as vermin, as less than human, less than even the cattle that ploughs 
the fields. Now, how can you expect that the liumanity of these men 
would not rebel, at this treatment of their fellowmen, their fellow country-
tIDen ! I do not want you to interfere with your jail discipline, whatevsr 
that may mean, but I do' demand that these men shall be kept away from 
their prlson surroundings. My friend, Lala Lajpat Rai, if I am e ~l  
informed, had a compound to himself at least as long as he was a prisoner 
·in Mandalay and I think Lalaji will correct me if I am wrong. He had 
some men to take him out. He went out and he was not interlered with. 
He went as far as he could walk . . . . 

Lala Lajpat Ral (Jullundur Division: Non-Muhammadan): Leave those 
statements to me. I, am going to make them. 

JIr. Bipin (J·ha.Ddra Pal: Now, Sir, conditions have changed for .the 
worse since the Lalaji was the guest of the State in Mandalay. Condi-
tions .have changed for the worse because you keep them in prison. Why 
don't you keep them outside prison walls? Why don't you provide lor-
their detention in places where they will not have to suffer mental and 
Ihornl agony at the sights that they are forced to see inside these prisons?' 
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Then again there are other things also, of which they eOmpla.in. Now, i.a 
it a fact that it was very cold in December last in Mandalay? I w!il 
leave my Honourable friend from Burma to answer that question. Is it 
a fact that some of the detenus in the Mandalay Jail represented to t!:J.e 
Superintendent, Major Sheppard, that they had not sufficient warm cloth-
ing with them? Is it a fact that their meagre clothing allowance was 
already exhausted? They asked the Superintendent to sanction the pur-
chase of extra clothing required either on medical grounds or in anticipa-
tion of the sanction of the Government? Is it a fact that some of the 
detenus wanted extra rugs for use at night? Is it a fact that the Super-
intendent, Major Sheppard, did nnt sanction the purchase of any neON 
clothing but offered convicts' blankets to these detenus? Is it a fact that 
the detenus subsequently brought the incident to the notice of the Inspector 
General of Prisons? Is it a fact that the Inspector General took the Chief 
Jailer to task for offering jail blankets to the detenus? Now, I place 
these facts . . 0 • 

Xr. President: Order, order. The Honourable Member has exceeded 
the time limit. 

LIlaLaJpat Bai: Sir, it is very difficult to speak with restraint on a sub-
ject like this and I can well excuse the warmth that was introduced into 
this discussi()n by my friend Mr. Goswami. Here we are dealing 
with the case of· a man amongst others, whom we consider to be one ojf 
the finest flowers of Indian Nationalism; whose character we con.sider to 
be one of the highest we can imagine, whose charities and benefactions 
extended to a very large number of people at the time he was 8lT8sted. 
We on this side of the House consider Sub has Chandra Bose to be ro-
ca'Pable of doing anything mean or dishonest. When a man of that 
character and that kind resorts to hunger-strike we are bound to 8ssume 
that there must be serious causes at the bottom of the hunger-strike, 
which have rorced him to take that step. 

Sir, I have been a prisoner under Regulation III of 1818. I have 
been a. prisoner as a convict too, and I know ho'\" serious a thing a hunger-
strike is. I have seen persons who had resorted to hunger-sttike becom-
ing almost mad and insane, and as long as I was in jail, I did my very best 
to prevent my compatrlots from resorting to hunger-strike at all. People 
do not resort to hunger-strike under ordinary circumstances or as an 
ordinary means of having their! rie-vanre.s redressed. It is only in extreme 
cases when they find that the t eat e ~ they are subjected to is unbearable 
and intolerable that they resort t.o hungtlr-strike. And if a man of the culture 
and character of Subhas Chandra BOo3e' can resort to hunger-strike, we are 
absolutely safe in presuming that there must be very serious grounds which: 
h.,ve led him to take that serious step. Unfortunately on this s,ide of the 
Hause we are not in possession of ·a11 those facts which have led him to take 
that step. Sir, you must also remember that political prisoners are not 
quite free-neither prisoners imprisoned under Regulation TIl of 1818 nor 
even oonviets-to oommunicate their grievances to their relatives and 
friends. A preat deal of secrecy is preserved about the treatment or 
prisoners in jails as well as in other places where prisoners under Regula-
tion III of 1818 Ql'8 confined· and therefore if no facts have been com-
muniea.ted by them whicli we' could place before this House, 1 tml not 
prepued to believe t a~ no facta exist and that there is no justification 

• 
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for that step. At the same time I quite understand the difficulty of the 
Home Member too. He has challenged me to state U I was treated in-
humanly. I am generally reluctant to relate my personal experiences, 
but challenged as I am by the Home Member, I feel I must make a 
departure in this case. I will relate a few incidents before this House, 
in order to enable them to judge how political pri90ners are treated at 
times. Of course, I don't know about the present rules, but evidently 
those rules have not improved things very much. They might have done 
so in certain respects and they might not have done so in certain others. 
Speaking of the questiQn of inhuman treatment or maltreatment, it must 
be understood that it varies. Much depends on individual prisoners and 
individual jailers. Some jailers and superintendents are very good rod 
they give no reason for any complaint to political or other prisoners. 
Others pre not so good. Some prisoners can put up with any kind of ill 
treatment and 'bear their grievances very patiently; some cannot. It all 
depends upon the attitude taken by the prisoner and the jailer. And 
therefore no general wnclusions· can be deduced from one statement )r 
the oilier in a matter of this kind. But in my judgment the very fact 
of a man being impriaonea under Regulation III oJ 1818, is inhumtm., 
absolutely inhuman. It places him at a great disadvantage with all those 
who come in contact with him as his jailers or as his guards. The very 
fact of his being imprisoned under Re tilati ~ III of 1818 without being 
given the opportunity of explaining his conduct, without any trial or Je-
fence, dubs him as a very dangerous prisoner; and as such -certain jailers 
and superintendents are inclined to think that they must use every pos-
sible precaution against that man communicatingj with the outside world 
or against that man even tolerably enjoying his life in jail, as some of th3 
superintendents are apt to look upon it. So they put all kinds of diffi-
culties in the way of the prisoners and consider that any treatment is 
good for him. Now, Sir, let us first dispose of the present trouble. Though 
I am not in possession of all the facts, but judging from questions put III 
the Legislative Council of Bengal by various Members about the treat-
ment of those prisoners in Burma, I have no hesitation in saying th'lt 
thet:e must be certain serious causes which have led a prisoner Qf SubhQS 
Chandra Bose's character to resort to hunger-strike. 

Coming to my own humble experiences, it is rather unpleasant to 
speak of one's own case in this connection, but as I have been challenged t.o 
do so, I will make a few statements. First 'of all, Sir, I want to inform 
the Honourable the Home Member that for six months, the period of my 
incarceration in Mandalay, I was not allowed a single newspaper or any 
other periodical. I ask this House or any civilised Government, whet.her 
to deprive a man of my status and position in life, of my habits, of news-
papers or magazines for six months, is inhuman Qr not. Seoondly during 
the whole period of 'my confinement 1 was not allowed to see any ol my 
relatives. in spite of applications made by them both to the Government 
of the Punjab and the Government of BunnB'. I. ask the Members I)n 
the other·sideto say whether this was inhuman or not. Even ordinary 
prisoners, ordinary cOnvicts, are allowed the privilege of having visitors, 
but in my case the application made by my brother, a pleaaer, was 
refused. lH'e was not allowen to come to Burma to Bee me. Then, Sir, 
my food arrangements were put in charge of the butler Qf the . Superm-

,; 
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tendent. That Superintendent at first seemed to me to be a very kindly 
disposea man, but he soon changed his manners, possibly under instruc-
tions of some one else. The first day he allowed me a book to learn the 
Burmese language, but after three or four days he caine to me and said, 
"I am sorry I cannot aHow you to learn the Burmese language." (Laughter.) 
That must have been done under instructions. He did not do it on his 
own idea. At times he appeared to be kind and at times cruel; not that 
he actually beat me, but he treated me like a school boy and insulted me 
as often as he could. He put my food arrangements in charge of nis 
butler, and would you believe it, one day when the vegetables were 
rotten and bad, I did not eat them, and the Superintendent actually came 
to me without any coat or waist coat, in his "leeves, and rebuked me and 
threatened me with dire consequences if 1 ever again refused to eat the 
food given to me. On another day, I put him a question as to whether 
the Government of India were still at Simla, because 1 was entertaining 
some hope of .being released by the Government of India before they left 
Simla. He simply came down on me. How dare I ask him such a ques" 
tion. Well, 1 put up with all that without making a' complaint to any 
one because I have made it a rule of my life not to complain of thin"as 
like that. I take them as a part of the day's work. But because I made 
no complaint and informed no one, it does not follow that I was not 
treated improperly or inhumanly. I will just tell you one more funny 
story showing how political prisoners are guarded and treated. One day 
at about five o'clock in the morning, I was sitting up in bed and some 
Sikh pass.ing along the road running by my bungalow was reciting the J apji 
Sahib, which is their religioufl a ~ . My guard consisted of Burmese 
and Europeans; no Hindus or MuhammaiJ.ans were allowed to approach 
my bungalow or to be a part of my guard. lest I might speak with them 
for a minute or two. By the by, was that humane? The object WollS 

to shut me out of all association with my fellow men-with men whose 
language I could speak and understand. So when the Sikh Jai passoo 
by my bungalow reciting his Japji rath6l' loud, the European sergeant in 
charge who could not undel'Stand the language of Japji, came to me and 
asked me why I was talking to him. When I told him that I was D"t 
talking to him at all, he became very threatening and rebuked me 
severely. I reported this incident next day to t,he Superintendent, but 
he passed it off as if it was nothing. Instances of that kind can be multi-
plied by tens and twenties and I may teG the Honourable Member th'lt 
how:ever ~  his own intentions or the intentions of his Government may 
be, there are subordinates who twist t l~ intentions into something else, 
who presume from the very nature of the fact that a man is imprisoned 
under Regulation III of 1818 that he must be a dangerous man and is 
not entitled to courteous treatment. They care not either for your in-
tentions or for the f>Osition or the comfort of the prisoner. My friend Mr. 
Bipin Chandra Pal was saying something about my walks. I wish 
he had had the privilege of av.i ~ those walks. Every time 
I went out for a walk I was accompanied by a guard of two constables 
and one. European se ~ea t  all with loaded revolvers. If any Ind.ian saw 
me on the road and had the court.esy to 8tdaa.m. me, as many did, they 
were punished, sometimes they were severely dealt with even e ~~ my 
ey.es. On .that. account those.walks were. at times 8 regular tortum I..) 
me .. Sir, I feel r must stop the recitation of the wrongs done to me (Juring 
my confinement. The fe.w incidents among many m.ore of the kind, t ela.~~ 
by Die, are quite enough for the purposp,s of the .challenge given to me by 
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the Honourable the Home Member. Now I leave it to the Honourable Mem· 
bers on the other side to imagine the feelings of an educated man placed 
in that situation. 

So, I would beg of the Honourable Members on the other si ~ not ~.  
presume that these men, who are all men of culture and educatIon .a~  
position, could have gone Qn hunger-strike for some petty or .tnv1al 
reasons. We cannot of course give them all the facts, under the Clrcum-
stanees and at this distance. It is for the Home Member to make inquiries, 
and I am perfectly certain that he will make an inquiry. I haY'e no doubt 
about that. He has said so himself. He said that he was in cQnlIIluni-
cation with the Government of Burma. But at the same time all that 
we wish to do is to draw the attention of the country to the serious state 
of things that eXIsts in Mandalay jail in regard to these prisoners. :\nd 
also to show, as we have been pointing out n-om time to time, that 11>1 
long 88 this Regulation III of 1818 remains on the Statute-book, it will 
be a constant source of i i~ati  to the whole population of India, to the 
people who are arrested under it, to their friends, and to the general public. 

For these reasons, Sir, r support: the motion made by my Honourable 
friend, Mr. Goswami. 

Selreral JI.oBo1Irable Jlember8: I move that the question be now put. 

The· JlODODrable Sir Oharles Innes (Member for Commerce aDd Rail-
ways): Sir, I desire to congratulate my Honourable friena on the modera-
tion of his speech. But he accused the Government of inhuman treat-
ment in regard to political prisoners. I think, Sir, that my Honourable 
friend will admit that we were not altogether inhuman towards him. 
I remember, Sir, not very long ago being consulted by my Honourable 
friend. the then Home Member (Sir Malcolm Hailey), about the release 
of LaJ.a Lajpat Rai. My Honourable friend at that time, we were informed., 
was suffering from a very severe disease, and I am sure, Sir, that I have 
all IT.Y friends behind with me when I say that I congratulate the Honour-
able Member and the House on his recovery from that disease. (Applause.) 
Sir, I aIIl, also obliged both to Mr. Bipin Chandra. Pal and Lala Lajpat 
Rai for having brought this debate down to the real facts. We are not, 
Sir, discussing this letter of Colonel Mulvany. What we are discussing 
is the question of this hunger-strike of these prisoners in the Mandalav 
Jail. Now, Sir, I think that I can fairly state that my Honourable friends 
opposite are in exactly the same difficulty as my friend, the Home Member, 
who said that he was in a difficuUy in replying to this debate because he 
bad· not the infonnation. I think that Lala Lajpat Rai and all other 
Honourable Members opposite are in exactly the same difficulty. What 
do we know about the facts of this hunger-strike? Weare told that thtme 
political prisoners have been ill-treated. There is not one word of evidence 
to eorroborate that. 

,.n Jlonourable Kember: We have the fact of the hunger-strike. 

'l'he Bon81U'abie. Sir Oharles Innes: True we have also their own state-
mentB. The only thing that we know is -that they are in dispute with 
the Burma Government over allowances for the cost of certain festival.s. 
An t;baf; my RonoUl'ILb}e frielo).d Lala ~a .t RaJ cpuld lIay was that we 
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must assume that there was BOme senous cause for this hUDg8i'-strike. 
Surely, Sir, the obvious thing to do would have been to wait till my 
HOLlourable friend could have found out the cause of the strike, and 
my Honourable friends opposite might have done the same. Then Lala 
Lajpat Rai gave certain of his own experiences when he was in detention 
in Mandalay, I think about 1901. That. Sir, 1S 19 years ago, if my arith-
metic is correet, and I think that we can claim on this side of the Rouse 
that we have made very real improvements in our treatment of these 
political prisoners. Mr. Bipin Chandra Pal also made certain statements. 
One of his complaints was that these prisoners are not allowed to ~  to t.he 
cinema. I am quiti'! prepared to admit that they are not a.llowed to go 
to the cinema, but I find that they are allowed to play chess, cards and 
even dice, and I find also, and I am sure this will interest Honourable 
Members, that they are 'allowed the use of the', eharka and to play bad-
minton. Lala Lajpat Rai when he was in jail complained that he was not 
allowed newspapers. I have here a list of thi'! newspapers which such 
prisoners may be allowed to subscribe to. •• Any magazine published in 
Great Britain", and there is a list of 16 or 17 magazines and periodic 'lIs 
to which these political prisoners are allowed to subscribe. 

An Honourable Kember: Why don't you supply the Forward newspaper 
to the political prisoners? 

The Honou.rable Sir Charles Innes: If the Honourable Member likes to 
know what the newspapers are, I am quite prepared to read out the list. 

JIr. BipiD Chimdta Pal: There is one little point. I did not suggest 
that they should be allowed to go to the cinema, but I suggested that 
they ought to have other means of enjoying themselves and enjoying life •. 

The Honourable Sir Charles Innes: I am rather fe-nd of cinemas myself. 
and I can quite appreciat,e the political prisoners' deprivation of it, but. 
I quite understand the Honourable Member's point, and I was trying to 
make it plain to the House that though they are not allowed to enjoy 
that particular diversion, we make it our busi!less to provide them With 
certain g!lmes, among which, as I say, the.re are chess, ('ards, 'badmintOn, 
the charka, etc., and that we have in tha last few years made very real 
improvements. The whole question, Sir, comes round to this. These 
gentlemen have gone on hunger-strike. We do not Know why. All we 
know is that there is a dispute about certain expenses on certain ·festivals. 
There is no jot or tittle of evidence' to show any ill.treatment, and I 
suggest that this House, instead of moving what is a vote of censure, as 
this motion for adjournment will be, if carried, should drop the matt·er 
until we have made our inquiries a!1d found out what the real trouble il'. 
I emphasize my point thnt the Honourable ~ e s opposite have no 
specific evidence to bring forward in support of the allegation of in· 
t.reatment, and all that they could say is that because there is a hunger-
strike, there must he some serious CBuse at work. We know from the 
hilltory of p!,liticllI prisoners all over the worJd that a hunger-strike is R 
dtwice in order toO bring troub1e to the EXE-cutive. As far 811 we know,. 
t,hc only caURe llere ill t.hill di!'!Tlut,e about allowancE-R. and I submit that 
therfl is no reason "A'hv this House should pass this ti ~ .t t 
~ ll . • ; . 

(Several Honourable Members v~ th",t the questioJl be puH 
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Mr. PreIIideD': The question is that the question be now put. 

The motion was adopted. 
Ill. Presiden': Mr. Goswami. 
The Honourable Sir AlU&Dder Muddiman: On a point of order, Sir, 

has the Honourable Member the right of reply? 
Ill. PresideD': He has. Will the Honourable Member quote any 

authority from the Rules or Standing Orders to the contrary? 
Ill. Harchandrai VillhiDdas (Sind: Non-Muhammadan): I also ·once 

moved that the question be put, and Sir Frederick Whyte told me that 
the person who had proposed the adjournment motion had the right of 
reply, although the House had voted that the question be put. 

Kr . .Jamnadas •. Mehta (Bombay Northern Division: Non-Muham-
madan Rural): Mr. Jinnan replied on the motion for adjourinnent in 
connection with the Currency Commiss:on. 

1Ir. A. lIangaswaml Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): The rule is clear and applies to all motions-rnle 32 (1). 

1Ir. PresideDt: There is no special procedure prescribed governing the 
right of reply in regard to motions for adjournment. The ordinary pro-
cedure applicable to all other motions apply to motions for adjournment 
in the matter of the right of reply. I will therefore allow the right of 
reply to Mr. Goswami and also to the Honourable the Home Member. 

Mr. '1'.' O. Goswami: I thank you, Sir, for allowing me to reply. I will 
make a very short reply, because it is really a cruelty, perhaps an act of 
inhumanity (since we have been condemning acts of inhumanity), that I 
am perpetrating on the Home Member, who not only confessed that he 
was unprepared but evidently showed that he had absolutely no prepara-
tion and no case at all. He asked me, why did I raise this question 
when I did not have all the facts of the situation? And his colleague, the 
Honourable Sir Charles Innes went further and said that I had no definite 
evidence. Now I want to ask, how am I to know, or how is any 
Member here to know, definitely what is happening inside the barred and 
bolted gates of the jail in far away Mandalay. This motion is raised at 
least 4 or 5 days after the hunger-strike waR commenced. It is for the 
Home Member to give us definite news. The news that there was a 
hunger-strike in Mandalay Jail camc on . 

The Honourable Sir Charles Innea: It may be over by now. 

1Ir. T. O. Goawami: The Home Member was at liberty to tell us that, 
if it was true; and I thi.nk the Honourable the Commerce Member will at 
least give me the. credit for having done one thing. The first time I 
heard about this incident, I placed the full telegram, which contained 
other things of a private character, at the disposal of the Home Member 
early yesterday morning, and I said to him -that I was not going to mave 
for -an' adjournment that day _ . _ . . . 

The Honourable Sir AlaanIJer Jluddiman: That, Sir, is perfectly true, 
an.d I ~t e  ~ e telegram after I had s~ it ~I\  I c;lic;l pot ~ hi. 
prIvate mformatlOll. 



Mr. T. O. G08'11ami: Quite so. I frankly came to him and asked him, 
to ascertain the facts. Certainly he could have sent a clear the line 
telegram to Burma, as the Government can always do; and during the 
last thirty hours the Home Member had ample OPlX!rtunity of hearing 
from them . 

The Honourable Sir Aleuude KuddimaD: I have had a reply, Sir, but 
I wanted a full reply. 

lIr. T. O. GonIami: But you have not disclosed the reply. Is it so 
damaging? What I wish to say i& that both the Home Member and 
the Commerce Member were relying on the patition of the detenus, dated 
the 2nd February, 1926, which no doubt related only to the dispute about 
the Puja allowances. But they omitted to tell us that even as late as 
January 16th last-I have got a copy of the petition of that date-these 
prisoners petitioned the Government at Mandalay· pointing out various 
inconveniences under which they suffered; and the Saraswati Puja incident 
was mentioned only as one of them. They pointed out that while the 
Jail Committee reported-the report which I have consigned here ~ 
the floor, and there let it lay I-that these political pJ'isoners ~e to be 
subjected to no more restraint than is necessary for their safe custody. 
that rule wpich is also enjoined by Regulation III, which is a Statute, 
that rule .. iS frequently violated. 

, 
The;, Sir, as regards Colonel Mulvany's evidence, the Home Member 

. said that that evidence was rejected; but in the report of the Jail Com-
mittee, that Committee never took the trouble to discuss Colonel Mulvany's 
evidence. That is a serious point. Colonel Mulvany was responsible for 
looking after more internees than probably any other officer in his time; 
and the state ~ t came from an authority so high as ihat; and the Com-
mittee, we are told, dismissed that evidence. It was certainly due not only 
to Colonel Mulvany, it was due to themselves and due to the public that 
they should have discussed that evidence, and said Wily 1:hat evidence was 
dismissed. Besides, certain letters passed between Colonel Mulvany and 
the then Inspector General of Prisons.. which were published. If they were 
false, as I cannot believe that they were, the Committee ought to have 
stat,ed that on investigation Colonel Mulvany's evidence was found to be 
untrue. Then, Sir, the Home Member quoted, and that was the most 
curious, most amusing. part of his speech-I mean no personal disrespect-
he quoted from the report which w:as actually substituted under orders and 
under protest by Colonel Mulvany. 

The Honourable Sir Aleunde KuMiman: 1 was a little afraid that I 
made a mistake, .but I observe that the paragraph that appears in both 
letters is in exactly the same terms. 

lIr. L. Graham (Secretary, LegiBlative Department): Read paragraph 
(b). . 

JIr. "t. O. Goawami: Read h.is letter of protest, Confidential D. O. • 
No. 4179 (a), ~  is no longer confidential. 

I·think before t ~ Committoe had any right to "disbelieve" the evi e ~e 
of Colonel Mulvany, it Was their duty to say plainly that they regarded 
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him as a liar;il.nd if the H ~a le the Home Member, who has, I under-
stand, no personal experience of dealin.g with internees and who was not 
a jail officiaJ. in Colonel Mulvany'S time or at any subsequent time, and, 80, 
could not claim personal experience,-I say, if he is prepared to sta.te that 
this responsible official of Government, to whose high character and 
courage I again pay a tribute, was a liar, he is welcome to do so. Mean-
while Oolonel Mulvany's evidence is there. 

Now, I shall finish with one observation,. and that is this. ~  detain 
people w1i.thout even framing charges against them. Even that barbaroue 
Regulation III which dates from a barbarous and lawless time,-even that 

. provides that nothing should be done to the State prisoners' except to see 
that they are safely under control, that no personal inconveniences should 
be caused. Knowing the present temper of the Bengal Government, which 
I greatly deplore, it is our fear that persons in authorit.y in that province, 
persons, . some of whom suffer, if, I am permitted to borrow a phrase from 
modern Psychology, from an "inferiority complex, "-persons who hS\Fe 
been exasperated by the political movement, the perfectly lawful and consti-
tutional political movement in Bengal,-have resorted to punitive and' vin-
dietive methods:. Nothing convincing has ever been said on behalf of the 
Government to dispel the impression, which I repeat. and which I believe 
in, that Government in Bengal have used this Regulation IllI' and the 
Ordinance for vindictive purposes. Colonel Mulvany has said that the treat-
ment sometimes meted out was "such as to drive any sensitive man insane". 
We know. actually trom the condition of some of the internees that they . 
llavehecome physical wrecks, that they have become nervous, and that 
!lome of them have become absolutely useless for further work. I must 
protest, .again, .on behalf of my friends behind me, against the inhuman 
treatment, which I assert with confidence, and about which GoveI'nment 
hav.e persistently shown such caUous indifference . . 

The HoDOUJable Sir AleDDder J[uddiman: Sir, the main point I had 
to make I W18S able to make by an interruption. In my first speech I was 
8 little afraid I might have made a slip in quoting from tbefirst letter. 
The sentence a.ppears in both letters and my point was a perfectly good one. 
It is one of the things that one is doubtful of when speaking, not being 
~i e my Honourable friend a polished and acoomplished orator. 

Now, Sir, a good deal has been said, but I have not heard one single 
Member get up and say that any brutality is shown, any corporal brutality 
is shown. There. have been charges that we have denied prisoners mental 
pabUlum, and I admit that that may amount in certain circumstances to a 
very serious deprivation. Perhaps to a man fond of literature, like my friend 
opposite, it is a more pllinful thing than aD actual blow. My Honourable 
friend Sir Charles Innes bas answered that objeci;ion by pointing outt.hat 
the detenues can choose from a large list of magazines, but he ~ t to add. 
no doubt through oversight, that a paper that is well known in this House 

• the :Bengalee, is available to them. I may also point out ·that t ~ 
Engli8hman and the State8man are alRo nvailallle.·· 

JIr. O. 8 •. It&Dp lye! (Rohilkund and Kumaon Divisions,: NOll-Muham-
madan RUral): That is poison to political prisoners. 

;.... .. ~. " 
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The Honourable Sir AleDDder lIuddiman: Poison 1 My Honourable 
friend's opinion is different to mine as to suitable mental pabulum 
for political prisoners, I am not, Sir, prepared to go into the 
respective suitability of the various newspapers that circulate in India 
as to whether or not they are good pabulum for political prisoners. One 
point, at .any rate one grievance under which my friend opposite suffered, 
has been remedied. Then, Sir, the point has been made and very carefully 
made by my Honourable colleague-and I am much obliged to him for 
making it; it was not open to me to make in detail as no case had then 
been developed-my colleague pointed out and pointed out with force that 
as far as we know the hunger-strike is due to the dispute as to certain 
allowances. That is the point that W'QS raised in a petition i~  is now 
pending before me and on which J have asked for further information. I 
do not think that on that the House has made out any case for the adjourn-
ment. The main proposition which lies behind this motion is that prisoners 
in these days are being treated with inhumanity. 1 deny it, I den.y it with 
all the force at my command. It is impossible-and ~l . I agree with my 
Honourable friend Lala Lajpat Rai-it is impossible for any Government 
to be sure that all subordinates are behaving properly. Indeed it is not 
only in jails but in other parts of India that rudeness and incivility are 
experienced. It is a matter.in our own common knowledge, equally in your 
own and mine. I say on the broad issues nothing has been established 
against Goyemment and the House ought to support Government in this 
matter. . 

Ill. President: The question is:: 
.. That. the Assembly do now adjourn." 
The Assembly divided: 

AYES--S7. 
Abdul Karim, Khwaj .. 
Abhyankar, Mr. M. V. 
Acharya, Mr. M. K.. . 
Aiyangar, Mr. C. DurallwaDlI. 
Aiyangar, Mr. K. Ram .. 
AiY8r, Bir P. B. Bivaswamy. 
Alimuzzaman Chowdhry, Khan 

Babadur. 
Ariff, Mr. Yacoob C. 
Chaman Lall, Mr. 
Chetty, Mr. R. K. Bhanmukham. 

Das, Mr. B. 
Das, Pandit Nilakantha. 
Deahmukh, Mr. R. M. 
Duni Chaud, La1&. 
Dutt, Mr. Amar Nath. 
Ghazanfar .Ali Khan, Raja. 
Ghose, Mr. B. C. 
Ghulam Abbas, Ba1Yad. 
Goswami, Mr. T. C. 
Ismail Khan, Mr. 
Iyengar, Mr. A. Rangaswami. 
Jinnah, Mr. M. A. 
Joshi, Mr. N. M. 
Kasturbhai Lalbhai, Mr. 
Kidwai, Shaikh Mushir HosBin. 
Lajpat Rai, La}., 
Lohokare, Dr. K. G. 
Mahmood Schamnad Sahib Bahadur, 

Mr. 
Majid Bakah, Syed. 

Malaviya, Pandit Krishna Kant. 
Mehta, Mr. Jamnadas M. 
Misra, Pandit Bhambhu Dayal. 
Murtuza Sahib Bahadur, Maulvi 

Bayad. 
Mutalik, Sardar V. N. 
Narain Dass, Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit Shamlal. 
Neogy, Mr. K. C. 
Pal, Mr. Bipin Chandra. 
pjyare Lal, Lala. . 
Ramachandra Baa, Diwan Bahadur II. 
Ranga Iyer, Mr. C. S: 
.Ltay, Mr. Kumar Sanw. 
Sadiq, Hasan, Mr. S. 
Samiullah Khan, Mr. M. 
Barda, Rai Sahib M. Harbilas. 
Sarfaraz Hussain Khan, Khan 

Bahadur. 
Setalvad, Sir Chimanlal 
Shafee, Maulvi Mohammad. 
Singh, Mr. Gaya Prasad. 
Sinha, Mr. Ambika Prasad. 
Sinha, Kumar Ganganand. 
Talatuley, Mr. S. D. 
'fok Kyi, U. 
Venkatapatiraju, Mr. B. 
Visliindas, Mr. Harchandrai. 
Yusuf Imam, Mr. M. 
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Abdul Qaiyum, Nawab Sir Sahibzada. 
Abul Kasem., Yaulvi. 
Akram HU8IIain, Prince A. M. M. 
Bajpai, Mr. &. S. 
Bhore, Mr. J. W. 
Blackett, The Honourable' Sir Basil. 
Bray, Sir Denys. 
Calvert, Mr. H. 
Cocke, Mr. H. G. 
Crawford, Colonel J. D. 
Donovan, lb. J. 'l'. 
Gidney, Lieut.-Colonel H. A .• T. 
Garden, Mr. B. G. 
~ Mr. L. 
lI"lDWl, Mr. A. M. 
Heztett, Mr. J. 
Huulfey,Sir Clement. 

.1Iin. Singh Brar, Bardar Babadur 
Captain. 

Hudson, Mr. W. F. 
Innes, The Honourable Sir Charles. 
Jatar, )(1'.][. S. 
Lindsay, Sir Darcy. 
The motion was adopted. 

Macphail, The Rev. Dr. E. M. 
Mitra, The Honourable Sir Bhupendra 

Nath. . 
Muddiman, The Honourable Sir 

Alexandar. 
Muhammad Ismail, Khan.Bah&clur· 

Saiyid. 
Naida, RaIl Bahaclur M. C. 
Nea.ve, Mr. E. :R. 
Owens, Lieut. -Col. F _ C. 
Rahman, Khan Bahadur· A. 
Rofiey,· Mr. E. S. 
Sim, lIr. G. G. . 
Singli, Rai Bahadur S. N. 
Stanyon, Colonel Sir Henry. 
Sykes, Mr. E. F. 
TonkiDSonj Mr. H.· 
Vernon, Mr. H. .•. B. 
i a al ~va a a  Sir 

Tirtivalangadi. 
W1I.jihuddin, Haji: 
Young, Mr. G .. K. 

;. ~ Assembly. then adjourned till Eleven of the Clock on· Friday, the 
26th February, ~. . . 

sa 
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